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RAJYA SABHA

Wednesday, the 3¢ February, 2021/14 Magha, 1942 (Saka)

The House met at nine of the clock.
MR. CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

I. Report and Accounts (2019-20) of ESIC, New Delhi and related papers
Il. Report and Accounts (2018-19) of Employees’ Provident Fund Organisation, New
Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. I\/IURALEEDHARAN): Sir, on behalf of Shri Santosh Kumar Gangwar, | lay

on the table:-

l. A copy each (in English and Hindi) of the following papers under Section
36 of the Employees” State Insurance Act, 1948:-

(2)
(b)

Annual Report of the Employees’ State Insurance Corporation
(ESIC), New Delhi, for the year 2019-20.

Annual Accounts of the Employees’ State Insurance Corporation
(ESIC), New Delhi, for the year 2019-20, and the separate Audit
Report thereon. [Placed in Library. See No. LT-3006 /17/2021]

II.(1) A copy each (in English and Hindi) of the following papers, under sub-
section (2) of Section 74 of the Employees’ Provident Funds Scheme Act,

1952 :—

(2)
(b)

@

Annual Report of the Employees’ Provident Fund Organisation, New
Delhi, for the year 2018-19.

Consolidated Annual Accounts of the Employees’ Provident Fund
Organisation, New Delhi, for the year 2018-19 and the Audit Report
thereon.

Statement giving reasons for the delay in laying the papers mentioned

at (1) above.

[Placed in Library. See No. LT-3002/17/2021]
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Notifications of the Ministry of Home Affairs

SHRI'V. MURALEEDHARAN: Sir, on behalf of Shri Nityanand Rai, | lay on the Table,
under Section 49 of the Foreign Contribution (Regulation) Act, 2010, a copy each (in
English and Hindi) of the following Notifications of the Ministry of Home Affairs
(Foreigners Division ):—

Q) G.S.R. 695 (E), dated the 10" November, 2020, publishing the Foreign
Contribution (Regulation) (Amendment) Rules, 2020.
(2) G.S.R. 17 (E), dated the 11" January, 2021, publishing corrigendum to the

Notification No. G.S.R. 695 (E), dated the 10" November, 2020.
[Placed in Library. For(1) and (2) see No. LT-2935 /17/2021]

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON INDUSTRY

SHRI K.C. RAMAMURTHY (Karnataka): Sir, | present the following Reports * (in
English and Hindi) of the Department-related Parliamentary Standing Committee on
Industry:—

(i) 300™ Report on Action taken by the Government on the
recommendations/observations contained in the 297" Report of the Committee
on Demands for Grants (2020-21) pertaining to the Ministry of Micro, Small and
Medium Enterprises;

(ii) 301"  Report on Action taken by the Government on the
recommendations/observations contained in the 298™ Report of the Committee
on Demands for Grants (2020-21) pertaining to the Department of Public
Enterprises (Ministry of Heavy Industries & Public Enterprises);

(i) 302" Report on Action taken by the Government on the
recommendations/observations contained in the 299" Report of the Committee
on Demands for Grants (2020-21) pertaining to the Department of Heavy
Industry (Ministry of Heavy Industries & Public Enterprises); and

(iv) 303" Report on Downturn in Automobile Sector - Its Impact and Measures for
Revival.

* The Reports were presented to the Hon'ble Chairman on 15th December, 2020 and were also
forwarded to Hon'ble Speaker, Lok Sabha on the same day when House was not in Session and
Hon'ble Chairman was pleased to order for the publication and circulation of these Reports.
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REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON SCIENCE AND TECHNOLOGY, ENVIRONMENT, FORESTS AND
CLIMATE CHANGE

SHRI JAIRAM RAMESH (Karnataka): Sir, | present the 340" Report (in English and
Hindi) of the Department-related Parliamentary Standing Committee on Science and
Technology, Environment, Forests and Climate Change on "The DNA Technology
(Use and Application) Regulation Bill, 2019".

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON TRANSPORT, TOURISM AND CULTURE

SHRI T. G. VENKATESH (Andhra Pradesh): Sir, | present the following Reports (in

English and Hindi) of the Department-related Parliamentary Standing Committee on

Transport, Tourism and Culture:—
Two Hundred Eightieth Report on the Action Taken by the Government on the
Recommendations/ Observations of the Committee contained in its Two Hundred
Seventieth Report on ‘Development of Tourism in Jammu and Kashmir’;
Two Hundred Eighty First Report on the Action Taken by the Government on the
Recommendations/ Observations of the Committee contained in its Two Hundred
Seventy Sixth Report on Demands for Grants (2020-21) of Ministry of Civil
Aviation;
Two Hundred Eighty Second Report on the Action Taken by the Government on
the Recommendations/ Observations of the Committee contained in its Two
Hundred Seventy Seventh Report on Demands for Grants (2020-21) of Ministry
of Culture;
Two Hundred Eighty Third Report on the Action Taken by the Government on the
Recommendations/ Observations of the Committee contained in its Two Hundred
Seventy Ninth Report on Demands for Grants (2020-21) of Ministry of Shipping;
Two Hundred Eighty Fourth Report on the Action Taken by the Government on the
Recommendations/ Observations of the Committee contained in its Two Hundred
Seventy Fifth Report on Demands for Grants (2020-21) of Ministry of Tourism;
Two Hundred Eighty Fifth Report on the Action Taken by the Government on the
Recommendations/ Observations of the Committee contained in its Two Hundred
Seventy Eighth Report on Demands for Grants (2020-21) of Ministry of Road
Transport and Highways; and
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Two Hundred Eighty Sixth Report on the Action Taken by the Government on the
Recommendations/ Observations of the Committee contained in its Two Hundred
Sixty Ninth Report on ‘Cargo Handling at the Major Ports’.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON FINANCE

SHRI RAJEEV CHANDRASEKHAR (Karnataka): Sir, | lay on the Table a copy each
(in English and Hindi) of the following ‘Reports of the Department-related
Parliamentary Standing Committee on Finance:—

(i)  Twelfth Report on Financing the Startup Ecosystem;

(i)  Thirteenth Report on  Action Taken by the Government on the
recommendations contained in the First Report of the Committee on ‘Demands
for Grants (2019-20)" of the Ministry of Finance (Departments of Economic
Affairs, Financial Services, Expenditure and Investment and Public Asset
Management);

(iii) Fourteenth Report on Action Taken by the Government on the
recommendations contained in the Second Report of the Committee on
‘Demands for Grants (2019-20) of the Ministry of Finance (Department of
Revenue);

(iv) Fifteenth Report on Action Taken by the Government on the recommendations
contained in the Third Report of the Committee on ‘Demands for Grants (2019-
20)’ of the Ministry of Corporate Affairs;

(v) Sixteenth Report on Action Taken by the Government on the recommendations
contained in the Fourth Report of the Committee on ‘Demands for Grants
(2019-20)" of the Ministry of Planning (NITI);

(vi) Seventeenth Report on Action taken by the Government on the
recommendations contained in the Fifth Report of the Committee on ‘Demands

* 12" to 23" Reports were presented to Hon'ble Speaker (Sixteenth Lok Sabha) on 9" September,
2020 under Direction 71 A of the Directions by the Speaker, Lok Sabha when the House was not in
Session and the same were seen by the Hon’ble Chairman, Rajya Sabha on 11" September, 2020. The
Speaker was pleased to order the printing, publication and circulation of the Report under Rule 280 of
the Rules of Procedure and Conduct of Business in Lok Sabha.
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for Grants (2019-20)" of the Ministry of Statistics and Programme
Implementation;

Eighteenth Report on Action Taken by the Government on the
recommendations contained in the Seventh Report of the Committee on
‘Demands for Grants (2020-21)" of the Ministry of Finance (Departments of
Economic Affairs, Financial Services, Expenditure and Investment and Public
Asset Management);

Nineteenth Report on Action Taken by the Government on the
recommendations contained in the Eighth Report of the Committee on
‘Demands for Grants (2020-21)" of the Ministry of Finance (Department of
Revenue);

Twentieth  Report on Action Taken by the Government on the
recommendations contained in the Ninth Report of the Committee on ‘Demands
for Grants (2020-21)" of the Ministry of Corporate Affairs;

Twenty-first Report on Action Taken by the Government on the
recommendations contained in the Tenth Report of the Committee on
‘Demands for Grants (2020-21)’ of the Ministry of Planning (NITI);
Twenty-second Report on Action taken by the Government on the
recommendations contained in the Eleventh Report of the Committee on
‘Demands for Grants (2020-21)" of the Ministry of Statistics and Programme
Implementation;

Twenty-third Report on Action Taken by the Government on the
recommendations contained in the Fiftieth Report (Sixteenth Lok Sabha) on the
subject ‘Review of NSSO and CSO and Streamlining Of Statistics Collection
Machinery in the Country, including Management Information System for
Project Monitoring/Appraisal'; and

(xiii) Twenty-fourth Report on the Factoring Regulation (Amendment) Bill, 2020.

REPORTS OF THE DEPARTMENT RELATED PARLIAMENTARY STANDING

COMMITTEE ON LABOUR

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | lay on the Table a copy each (in English
and Hindi) of the following Reports of the Department-related Parliamentary Standing
Committee on Labour (2020-21):—

0,

Tenth Report on Action taken by the Government on the
Observations/Recommendations of the Committee contained in its First
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Report (Seventeenth Lok Sabha) on ‘Demands for Grants (2019-20)" of the
Ministry of Labour & Employment;

Eleventh Report on Action taken by the Government on the
Observations/Recommendations of the Committee contained in its Second
Report (Seventeenth Lok Sabha) on ‘Demands for Grants (2019-20)" of the
Ministry of Textiles;

Twelfth  Report on Action taken by the Government on the
Observations/Recommendations of the Committee contained in its Third
Report (Seventeenth Lok Sabha) on ‘Demands for Grants (2019-20)" of the
Ministry of Skill Development & Entrepreneurship;

Thirteenth  Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in its Fifth
Report (Seventeenth Lok Sabha) on ‘Demands for Grants (2020-21)" of the
Ministry of Labour & Employment;

Fourteenth Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in its Sixth
Report (Seventeenth Lok Sabha) on ‘Demands for Grants (2020-21)" of the
Ministry of Textiles; and

Fifteenth Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in its Seventh
Report (Seventeenth Lok Sabha) on ‘Demands for Grants (2020-21)" of the
Ministry of Skill Development & Entrepreneurship.

OBSERVATION BY THE CHAIR

MR. CHAIRMAN: Hon. Members, as you are all aware, there is a restriction on the

usage of cellular phones within the Rajya Sabha Chambers which is notified in the

Parliamentary Bulletin Part-Il issued prior to the commencement of the sittings of a

Session.

It has been observed that some Members are using their mobile phones to

record the proceedings of the House while sitting in the Chamber. Such conduct is

against the parliamentary etiquettes and is not expected from the hon. Members.

Members should desist from such unwarranted activities inside the Chamber.

Such unauthorized recording of the proceedings of the House and its circulation in the
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social media may lead to breach of privilege and contempt of the House. Even
sections of the media, who have now started using some of it, have been advised not
to do it because that is not authorized and then you will be liable for the
consequences thereon. Keeping that in mind, | hope everybody will follow the rules.
After all, this is the House of Parliament. We must maintain the dignity. If the
Members are fair, everything will be fine.

SHRI JAIRAM RAMESH: Sir, *...(Interruptions)...

MR. CHAIRMAN: That is what | am saying. ..(/nterruptions)... No, please... | have
not allowed a discussion. This will not go on record. Members have to be fair to the
rules of the House. Members are...(Interruptions)... Don't make comments without
notice...(Interruptions)... This is not the time for it. Members are therefore advised
to be careful in this regard. | only hope that everybody will follow the rules and
regulations. Now, the Minister of Parliamentary Affairs.

DISPENSING WITH ZERO HOUR SUBMISSIONS, QUESTION HOUR AND
PRIVATE MEMBER' BUSINESS

THE MINISTER OF PARLIAMENTARY AFFAIRS; THE MINISTER OF COAL; AND THE
MINISTER OF MINES (SHRI PRALHAD JOSHI): Sir, since we have to discuss the
Motion of Thanks on the President's Address and | had a discussion with the hon.
LoP, a consensus has now been arrived on it that more time should be given for the
discussion on the President's Motion. And if the Chair kindly agrees, we have arrived
at a consensus, after speaking with the Leader of the Opposition and with the other
Leaders that we have to allot more time, with your permission, Sir, for this particular
Motion and for that, today's Question Hour may be suspended and also tomorrow's
Question Hour and Zero Hour may be suspended, and we can take it up for 15 hours
so that all the Parties can participate in the discussion. Also, on Friday, as already
agreed in the BAC, we can dispense of with the Private Members' Business also.

MR. CHAIRMAN': | think everybody is in agreement with it.

fuer & a1 (3 [am A srete): WY JEIT HBled, dedied 18 9 19
Opposition parties aﬁtﬁ%ﬂgﬁ ol &9 IT8d & 3R 8HY Ta-hic ¥ fde fohar o

*Not Recorded.
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fp ?'IT%{C{T%[ Sft & Motion of Thanks ¥ Ugdl fhamMl & agitation U¥ CEIRICIC R
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Lo 02 0ol 83 s ) S 5laS 55 o Ug (g QIS 1S (silS oy "olingd Gl dise" R
S 2l s o S oS L S G Oilened) S o i) el mlh oS el g s
Bl oy L LS U Odleued S a LRI ik stand alone JSb o —w K S Gl el SIS

e o 2 05l AS s BS ) sien € S s (e s S S o0k aa e ) Gsla Gala 5 Ol TS
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MR. CHAIRMAN: Agreed. We will have a discussion on the President's Address right
now and then allot, as suggested, 15 hours.

SHRI GHULAM NABI AZAD: Sir, as suggested by the hon. Minister, we will take up
the discussion on Motion of Thanks on the President’s Address after the Zero Hour
submissions.

MR. CHAIRMAN: So, we will go by that. And, accordingly, | instruct the Secretariat
to reallocate time as per present arrangement of fourteen-and-a-half hours, 317X

YT el 3N T 41, ST R | 6T Bl giedT g9 3R I Gei B e
BT TS

" Transliteration in Urdu script.
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Normally, suspension of Zero Hour or Question Hour is not done. But, it was
done at times earlier also. Now that there is a specific request and broad agreement
in the House, | am willing to go by that.

31t AT @A (FHAICH) : WY, 3R 31T ATe, Al TS ITaT TR of b o

it qumafa: 81 9| Parties should discuss it among themselves and then come to a
conclusion.

SHRI MALLIKARJUN KHARGE: Sir, | don’t dispute about it.
MR. CHAIRMAN: It is over now.

SHRI MALLIKARJUN KHARGE: But, | am requesting you that Zero Hour can be
suspended.

MR. CHAIRMAN: Khargeji, we will not discuss it anymore once the decision is taken.
Now, we will take up Zero Hour submissions. Shri Ayodhya Rami Reddy.

MATTERS RAISED WITH PERMISSION

Need for immediate attention of Government towards key issues being faced by
Infrastructure Sector companies

SHRI AYODHYA RAMI REDDY (Andhra Pradesh): Namaskaram Sir. We would
request the Government of India to intervene and see how problems that are being
faced by the infrastructure sector are addressed. There is a huge problem which has
engulfed infrastructure companies, because of cost, time overrun and the delays in
execution of projects. Most of the companies are built over the years. Companies in
existence for hundreds of years are now crumbled. There is a huge problem going on
around this industry. This has to really support the nation building and is part of
Atmanirbhar plan. So, until and unless the Government comes forward with some
specific deliverables, it is going to be very difficult.

Hence, | request, through you, Mr. Chairman, Sir, the Government to take
necessary steps to support this industry. Thank you.
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DR. FAUZIA KHAN (Maharashtra): Sir, | associate myself with the Zero Hour
submission made by Shri Reddy.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the Zero Hour
submission made by Shri Reddy.

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, | also associate myself with
the Zero Hour submission made by Shri Reddy.

MR. CHAIRMAN: Thank you. The issue can be discussed elaborately during the
General Discussion on the Budget, because it is connected with that. You have
raised the issue; it is okay.

Now, Shri Tiruchi Siva. Dr. Thambidurai to associate with it. Both of you have
to share time.

Need for steps to be taken to tackle harassment of Indian fishermen by the Sri
Lankan Navy

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, on 19" January, 2021, four fishermen from
Tamil Nadu reported missing. And, later, after four days, on 23 January, 2021, it
was reported by the Sri Lankan Navy that their bodies were found in the Palk Strait.

The contention of the Sri Lankan Navy was that boat of fishermen rammed into
its vessel and hence the incident happened. But, it is actually not so. The fishermen
were brutally attacked, killed and their catches have been taken away by the Sri
Lankan Navy. This is not the first ever incident. We have been raising such issues in
the House every now-and-then and fishermen in Tamil Nadu are compelled to quit
their profession, because of harassment by the Sri Lankan Navy.

Thanks to the intervention of the hon. Minister of External Affairs, Shri
Jaishankar. The Ministry said that a strong demarche was made to the Sri Lankan
High Commissioner. But, it is not enough, because such incidents are happening for
years together and our Government and the Ministry of External Affairs has taken note
of it. But, nothing has happened.

Every day, when fishermen go out, their families are waiting whether they
would return with their catch or their bodies would come back. Sir, the entire
fishermen community in Tamil Nadu is not living in peace.

Sir, a strong condemnation or a quick and firm response from our Government
should go. The Prime Minister should condemn, as our leader has requested, this
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incident. This should not happen again. | hope you will take this issue very seriously
and give hope and confidence to the fishermen that nothing would happen henceforth
when they go for fishing. Thank you.

MR. CHAIRMAN: Dr. Thambidurai from Lok Sabha Chamber.
DR. M. THAMBIDURAI (Tamil Nadu): Sir, | am speaking from Lok Sabha Chamber.

MR. CHAIRMAN: You were in Lok Sabha. But, you came here to Rajya Sabha. But, |
have sent you back to Lok Sabha for the time being.

DR. M. THAMBIDURAI: Sir, even if you send me permanently to Lok Sabha, | am
ready to sit here.

| thank you Mr. Chairman, Sir. As my colleague, Shri Siva said, | also join in
condemning the act of Sri Lankan Navy attacking fishermen from Tamil Nadu. Sir, it
is not just four people who were Killed, but, Sir, 245 Tamil Nadu fishermen till now
have been killed by the Sri Lankan Navy. This is a very grave situation taking place in
that area.

They are arresting them and we are also bringing them back. But killing of
Tamil Nadu fishermen by the Sri Lankan Navy is a condemnable thing. As | said, till
now, about 245 fishermen have been killed by the Sri Lankan Navy. Recently also,
one incident took place on 18M" January in which four persons of Pudukottai district,
Tamil Nadu were Killed by the Sri Lankan Navy. | would also like to say that in this
regard, the Chief Minister of Tamil Nadu, Edappadi K. Palaniswami, has written a
letter to the hon. Prime Minister requesting to take necessary action on the Sri Lankan
authorities. Sir, on behalf of the AIADMK Party, the Tamil Nadu Government and also
the Tamil Nadu fishermen, | condemn the Sri Lankan Navy for doing these kinds of
atrocities and killing our fishermen. This is going to affect the relationship between
India and Sri Lanka. Therefore, | request the External Affairs Minister to take
necessary action to see that our Prime Minister condemns these kinds of activities.

DR. FAUZIA KHAN: Sir, | associate myself with the issue raised by the hon. Member.

SHRI N.R. ELANGO (Tamil Nadu): Sir, | also associate myself with the issue raised
by the hon. Member.

11
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DR. AMAR PATNAIK: Sir, | also associate myself with the issue raised by the hon.
Member.

SHRI' A. MOHAMMEDJAN (Tamil Nadu): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI RAMJI (Uttar Pradesh): Sir, | also associate myself with the issue raised by the
hon. Member.

SHRI ASHOK SIDDHARTH (Uttar Pradesh): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI T.K.S. ELANGOVAN (Tamil Nadu): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI P. WILSON (Tamil Nadu): Sir, | also associate myself with the issue raised by
the hon. Member.

SHRI M. SHANMUGAM (Tamil Nadu): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRI SUJEET KUMAR (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

MR. CHAIRMAN: Thank vyou. Jaishankarj, do you want to say anything?
..(Interruptions)..  Please, please. Those who want to associate can send their
names. This is an issue going on for long and it is not that nothing has been done.
Successive Governments have been doing their best, but the problem must be
resolved once and for all. That is the suggestion of the hon. Members and | hope the
Minister will take note of it.

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S. JAISHANKAR): Sir, we have
taken it up in the strongest terms with the Sri Lankan Government. This particular
incident, | think, was, particularly, unacceptable and that has been made very, very
clear to them.

MR. CHAIRMAN: Now, Dr. Sasmit Patra. You are speaking in Odiya.
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Need for initiatives for socio-political-economic empowerment of women

DR. SASMIT PATRA (Odisha): * "Sir, | am thankful to our hon. Chairman for giving
me the opportunity to speak in Odia. Whatever work we might have done for women
empowerment is not enough.

Sir, | would like to present three main points in clear terms and submit two
proposals through you for the consideration of the Government which might become
a revolutionary programme for the cause of women empowerment. First of all, for the
social and economic empowerment, we should consider chalking out a plan and let
me give a brief background of the same. In Odisha, there is a revolutionary
programme called 'Mission Shakti' under which 80 Lakh women are being
empowered. Through this programme they have been able to change their lives. |
believe, the way the Central Government has come up with National Maternity
Scheme, modeled after MAMATA Yojana of Odisha, on similar line, Mission Shakti
can also be emulated for formulating a women empowerment programme at the
Central level. In Mission Shakti, economic empowerment of women is being ensured
through Self Help Groups which has revolutionized their lives and livelihood.

Secondly, | would conclude by saying that there is ample scope and
requirement for political empowerment of women as well. My leader hon. Chief
Minister, Shri Naveen Patnaik, has been repeatedly demanding for the passage of
Women's Reservation Bill. However, the Central Government is obfuscating the
issue. | strongly believe that there is a pressing need to pass the Women's
Reservation Bill. In recent past, our Hon'ble Chief Minister Sh. Naveen Patnaik took a
bold decision to reserve 1/3 rd Lok Sabha seat from the party for women.

| believe that these two proposals, adoption of Mission Shakti as a national
programme and passage of Women's Reservation Bill, would go a long way in socio-
economic and political empowerment of women. Therefore, through you, | urge upon
the Government to pass the Women's Reservation Bill without any further delay."

SHRI P. WILSON: Sir, | associate myself with the issue raised by the hon. Member.

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, | also associate myself with the
issue raised by the hon. Member.

* English translation of the original speech delivered in Odia.

13
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SHRIMATI ARPITA GHOSH (West Bengal): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, | also associate myself with the issue
raised by the hon. Member.

SHRIMATI PRIYANKA CHATURVEDI: Sir, | also associate myself with the issue raised
by the hon. Member.

DR. AMEE YAJNIK (Guijarat): Sir, | also associate myself with the issue raised by the
hon. Member.

DR. AMAR PATNAIK: Sir, | also associate myself with the issue raised by the hon.
Member.

ST BT a1 (B<IIQ) : Helad, H W1 W Bl 59 99T & A1 Hag Bl gl

DR. FAUZIA KHAN: Sir, | also associate myself with the issue raised by the hon.
Member.

SHRI SUJEET KUMAR: Sir, | also associate myself with the issue raised by the hon.
Member.

MR. CHAIRMAN:* "You spoke well in your language." | feel happy whenever
Members speak in any one of the Indian languages which are there in the Scheduled
List and that trend should be encouraged further.Now, Shri G.V.L. Narasimha Rao.

Need to take action against culprits responsible for attacks on Hindu temples in
Andhra Pradesh

SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Mr. Chairman, Sir, | thank you for
having given me this opportunity. | would like to draw the attention of this House and
the country to a spate of attacks on Hindu temples in the State of Andhra Pradesh.
There have been more than 140 such incidents, either attacks or some kind of
activities, which caused grievous harm to the sacred nature of the places of worship.

* English translation of the original speech delivered in Odia.
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One such incident that happened very recently, which shocked the entire country was
in Ramatheertham where the idol of Shri Bhagwan Ram was actually severed. It was
beheaded. This temple is considered to be Uttar Andhra’s Ayodhya. This is a
temple which is 400-years old and several such incidents have happened. One such
incident was burning of the chariot, a 70-year old chariot in Antarvedi Temple.
Similarly, in Bitragunta in Nellore district also, a similar incident of burning of the
chariot happened. The State Government had not acted in time for the last year and a
half. As a result, several such incidents have happened. Even recently, when the
State Government swung into action after a massive uproar, they have actually
blamed it on some political individuals for posting social media posts against these
incidents rather than catching the culprits involved in such acts of sacrilege. So, this
is something that has deeply hurt not only Hindus in Andhra Pradesh but all over the
country and also Dharmacharyas. | think, rather than to take it as a political episode,
it is incumbent upon the State Administration to identify the real culprits and punish
them in a manner that this really sends a strong message. | appeal to the MHA to get
into action and ask the State Government for a report.

SHRI K.C. RAMAMURTHY (Karnataka): Sir, | would like to associate myself with the
Zero Hour mention made by the hon. Member.

DR. AMAR PATNAIK: Sir, | would also like to associate myself with the Zero Hour
mention made by the hon. Member.

SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, | would also like
to associate myself with the Zero Hour mention made by the hon. Member.

ST BT HEA (IR US): HBIG, § HI W Bl A1 SR §RT I3 T 59
eIy Seerg & A1 ARIg Bl g

MR. CHAIRMAN: Thank you. Dr. Fauzia Khan.

Need for more recruitment of bureaucrats in the country
DR. FAUZIA KHAN (Maharashtra): Mr. Chairman, Sir, bureaucrats or civil servants
play a major role in public administration. They are required by the elected

Governments to implement their policies and to keep a check on their effective
working. It is often observed, Mr. Chairman, Sir, that these bureaucrats are
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subjected to enormous workload, and, at times, they are made in-charge of multiple
portfolios. It is said in Urdu,

“HY T 1Y BT ¥ q HIET,
¥ U 7T GOTY et &1

The situation is something like this. This impacts the overall functioning of the
Government. Indian bureaucracy needs to be expanded and revamped to enable
growth and development. Considering this, there is a need to expand the number of
seats and recruit more officers through the UPSC, including Civil Services and Grade
A. Along with this expansion, there should be mechanism set up to bring in more
accountability and transparency. Thank you.

DR. AMAR PATNAIK (Odisha): Sir, | would like to associate myself with the Zero
Hour mention made by the hon. Member.

MR. CHAIRMAN: Shri Rajmani Patel. Not there; right. Shri Subhas Chandra Bose.
...(Interruptions)... Yes, Subhas Chandra Bose; we have a Member, Subhas
Chandra Bose. ...(Interruptions)... Voice, please. From Lok Sabha Chamber, Mr.
Subhas Chandra Bose Pilli.

SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): Sir, the ...

MR. CHAIRMAN: A little louder, Subhas Chandra Boseji. You can sit down and then
speak because mike is not catching up.

Need to withdraw tax on handlooms

SHRI SUBHAS CHANDRA BOSE PILLI (Andhra Pradesh): Sir, the handloom sector
provides employment for nearly 2 crore people and it is the second largest sector in
the employment generation, stands only next to agriculture in our country, including
my home State of Andhra Pradesh.

There are nearly 40 lakh handlooms existing in our country. The Handloom Act
was passed in the year 1985 for protecting handloom weavers. Initially, 22 items were
reserved for production and later, it has been reduced to hardly 11 items like sarees,
dhoties, towels, etc.
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| deeply regret to bring to your notice that powerlooms violated this Act and are
producing items of handlooms-reserved and hence handloom-weaving community is
facing severe difficulty in their survival.

Including that, the GST gave a big blow as they had a taxing at 5 per cent and
then, automatically, the production cost of handlooms is more than the powerlooms.
Naturally, the consumer feels that the cost of handloom cloth is more expensive.
Imposing GST is very ridiculous. | am very sorry to say that this is meaningless
also.Sir,efforts are needed to ensure adequate availability of hank yarn to handlooms.
Hank yarn is the main raw material for handlooms. For adequate availability of hank
yarn to handlooms at reasonable prices the Government have ordered imposition of
'hank yarn obligation' on textile mills, saying that production of at least 50 per cent of
their yarns intended for sale should be in hank yarn form useful for handlooms, but
this order is not strictly followed by the mills. As a study by IITs reveals, the problems
faced by weavers were as follows: Weavers unaware about market trends -- 54 per
cent; lack of innovative designs -- 76 per cent; looms not upgraded -- 70 per cent;
required count of yarn not available in the market -- 20 per cent.

MR. CHAIRMAN: Please conclude.

SHRI SUBHAS CHANDRA BOSE PILLI: In the present situation, keeping in view the
troubles faced by handloom weavers, the hon. Chief Minister of Andhra Pradesh, Shri
Y.S. Jagan Mohan Reddy garu had taken some valuable initiatives for the welfare of
weavers.

MR. CHAIRMAN: Please conclude.

SHRI SUBHAS CHANDRA BOSE PILLI: A financial assistance of Rs. 194.46 crore at
the rate of Rs. 24,000 per annum was given to 81,024 eligible weavers' families. Sir,
Rs. 103 crore were released to APCO to clear the outstanding bills of the previous
TDP Government to the handloom weavers cooperative society.

MR. CHAIRMAN: Mr. Subhas Chandra Bose, you have to conclude now.
SHRI SUBHAS CHANDRA BOSE PILLI: Sir, BRs. 107 crore were released to APCO

towards cloth procurement from weavers societies for making facial masks for
Corona.
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MR. CHAIRMAN: Thank you. Shri Rajmani Patel.

SHRI SUBHAS CHANDRA BOSE PILLI: Sir, | would like to give some suggestions
here.

MR. CHAIRMAN: No, no. You don't have the time. You may send them to me later.

DR. AMAR PATNAIK: Sir, | associate myself with the matter raised by the hon.
Member.

SHRIMATI PRIYANKA CHATURVEDI: Sir, | too associate myself with the matter
raised by the hon. Member.

DR. FAUZIA KHAN: Sir, | too associate myself with the matter raised by the hon.
Member.

Need for proper implementation of "PM Fasal Bima Yojana"

31l TN Ueol (FET QW) : AT GHTART ARG, H 'HET H3il BAel S1H1 AT
& R H JAYD] LT DB BRAT ABdN §l I8 AT HRA ARBR P R 26
HRER, 2016 BT Y DI g, TADT S5 fhArl B iy GRem JiHiead w1 Bl
I8 AISHT Bl WRIG B & DRY [BAMT DI RUTUKIAT b SIRIH DI G B b
T =1 1 7S 1l AT 3/ T ISTHT Bl 2rdl & T8d ad Il & MER R 59
AT A s fmamEl &I 141 R0 yaT 81 ®1 ST R8T 81 AT iR W= aret
3fferhaR BT BT ay 2017-18, 2018-19 3R 2019-20 BT RTRT AT 4} T STIRT &1
BT TS Bl TBIFT 9b] &b TdhY DbIcd & g U Sfad 197 17 S T8l e Ul 21
11 BT & §RT wsiiare] (a1 ST 3E1 Bl

HEIGY, YT U3 AdT = fhl I BRUT A &I el & JHT
DT FAEUT YTIAT TR F a1 [HgT ST 2, [dh BRI I Jasil a3 el &l
T &1 31T fh AT S HIRYT U MY D! ST A HEGH PR I8 B

ABIGd, § A W3] HElGd A Yol a1l § o 31d T Jor1 A s fdha-
AT ATt o1 qTar AR b a1 & A1 TR a1 71 § 2 f7eh1 aTar Wi
TE1 fHg1 AT B, IHDBT BRI T T AT IABT USAR [Gav01 =T 7, FHD! SR
A1 St ST =iy Weliarsl SR ardl ®l sffceiy SfSd fdhar SHr anfgygl |rer g
fFaTl & AT GIRATETS] DR drell 91 HHAT & RIAT® dchlel BRIATE! DI Y
3R R S & [HAMI B =R UG [HAT Y, g=iars |
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it faerR TIIE AT (STR USY) : IR, H AFFI 9 §RT S31Y 1Y vy 3 &
B Hag BT gl

DR. AMAR PATNAIK: Sir, | too associate myself with the matter raised by the hon.
Member.

DR. AMEE YAJNIK: Sir, | too associate myself with the matter raised by the hon.
Member.

SHRI SUJEET KUMAR?: Sir, | too associate myself with the matter raised by the hon.
Member.

MR. CHAIRMAN: Thank you Rajmaniji.Now,Shri Digvijaya Singh. You have got only
two minutes.

Need for withdrawal of FIRs against politicians and journalists

i fefaorg e (A= UQen) : =RA ¥R, Ued oo QA1 9 Iorifasl & Raars,
THHRI & Raetrn, Rifde At vfaefaed & Raars i aRmll § Uhangemr
SSl BT ST TE 816G Aq, A1 AR Oy, #ff oY RS, A gurrd uis,
T AT g7 31T U s Afh &, [T RIelTh Uab &1 ith & e IR IS5 18
BT YHRY G5 [T AT B1.....(TILH). ..

MR. CHAIRMAN: Please conclude. Your time is over.

£t fefaorg R AT IR TR, I8 S & S BT B §, o 78T
e, erdle Wi 8, STeThIgedtTe Wi Sil 37 ANl & Rl TR 0T & [hT ITT
ATI

S U ; 31T S9h 1Y HHIR T HRU|

oM fefrasra Rig: 39 sul & fafy= o1 9 Uo 81 d)g & RIerad iR ThassiR
SO DI g &, [THDT ASHA IT e Uh -1 &1 T8 &= TABINT 3R TS TS
DI T BT Y JAAMIT * 8 3R 89 39! 781 S 51 H e A1e99 A I8 w1

* Expunged as ordered by the Chair.
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S W SR BRAT § b 39 UPR & RSIGIE b TSRO DI G99 for
SMgL.....(FAEH). ...

MR. CHAIRMAN: Thank you. Itis over now.

ot fefraera Rig: ada I9R IR AThd = Bl STIeThT 2l

MR. CHAIRMAN: Digvijaya Singhiji, the time is over. ...(Interruptions)...It is not
going on record. | can't help it.

SHRI MALLIKARJUN KHARGE (Karnataka): Sir, | associate myself with the matter
raised by the hon. Member.

SHRI ANAND SHARMA (Himachal Pradesh): Sir, | too associate myself with the
matter raised by the hon. Member.

SHRI K.C. VENUGOPAL (Rajasthan): Sir, | too associate myself with the matter
raised by the hon. Member.

SHRI JAIRAM RAMESH (Karnataka): Sir, | too associate myself with the matter
raised by the hon. Member.

SHRI PARTAP SINGH BAJWA (Punjab): Sir, | too associate myself with the hon.
Member.

DR. AMEE YAJNIK: Sir, | too associate myself with the matter raised by the hon.
Member.

SHRI ELAMARAM KAREEM (Kerala): Sir, | too associate myself with the matter
raised by the hon. Member.

S} faerR v fAwre: R, & fY 9910 99 gRT SeTU U fquy 3 W & ddg
HRAT

St S1ftar =w: 9=, § W 991 9o T STV U Ay I W &l deg Bl
gl
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1 A1 TR §F (TR ) : TR, H WY AT ST §RT IS Y [A9g | w2
CORSEEACAGI]

S s S8 S e S s e g 0 com 1 (IR (i) Gal) i Gl
.u)?\tl)s/\&s.mu

S1. BT @F: W1, H W AT 98 §RT 01T Y favy § T Bl Hdg el gl

MR. CHAIRMAN: Now, Motion of Thanks on the President's Address.
...(Interruptions)...  Motion of Thanks on the President's Address.
...(Interruptions)... I& Reble H T8I SITQ, Aoy (g, 39 AU+l e R S8
T | Sanjay Singhji, please, 314 YT e W Trﬂ?{éj, You are going to speak on
this. ...(Interruptions)... | will not allow this. ...(Interruptions)... | will not allow this.
...(/nterrupt/ons)... Sanjay Singhji, | have to name you. 314 39T e IR Gﬂ%’ﬁl NEI
3ITIehT HIhT ATYT, IH THY qifel| BISH DI [S¥Cq PRSP A JHAM Hd Ugdrsd|
... (TAYT)... [HAI &b e IR & 989 81 dTeil 2l ... (FFIM)... This is not going on

record. ...(Interruptions)... This is not going on record. ...(Interruptions)... Not to

be shown; not to be recorded. ...(Interruptions)... This is not the way that one
person is disturbing the House. ...(Interruptions).. You are not allowing discussion to
take place, including on farmers. ...(Interruptions)... Guptaji, you go to your seat,
please. ...(Interruptions)... Both of you go to vyour seats, please.
...(Interruptions)... I8 ReTs TR TE1 SITQT, fHAMI & HE R 989 81 T2l & 31R 39
G foR1g BRI &, H &1 H% ? Please go to your seats. ...(Interruptions)... What
is this, Ghulam Nabiji? ...(Interruptions)... Azadji, are we helpless?

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, we stand by
what we have decided.

MR. CHAIRMAN: Please go to your seats. Otherwise, | will name the three of you.
...(/nterrupt/ons)... You are not doing anything good to the kisans.
...(/nterrupt/ons)... You are hurting their interests by stopping the discussion.
...(Interruptions)... We are going to discuss the President's Address and also
farmers' issues. You will not get chance. ...(Interruptions)... | have to name you.

...(Interruptions)... Please don't test my patience. ...(Interruptions).. T8 TSN
TET I, YRT BT 989 BR1 18] & 3IR <19 AT DR 3AD] I DY | have

T Transliteration in Urdu script.
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only two ways --- | will either name them and send them out of the House, or adjourn
the House. No discussion is allowed. ...(/nz‘errupﬁons)... Everybody go to their
respective seats. ...(Interruptions)... Sit down, please ...(/nterruptions)...

WITHDRAWAL OF MEMBERS

MR. CHAIRMAN: Hon. Members, | am compelled to use Rule 255 -- Withdrawal of
Member. '"The Chairman may direct any Member whose conduct is in his opinion
grossly disorderly to withdraw immediately from the Council and any Member so
ordered to withdraw shall do so forthwith and shall absent himself during the
remainder of the day's meeting." ...(Interruptions)... Shri Sanjay Singh, Shri Sushil
Kumar Gupta and Shri Narain Dass Gupta, all of these Members are named as per
the Rule 255. ...(Interruptions)... Please withdraw yourselves from the House.
...(Interruptions).. Please go out of the House. ...(Interruptions)... They want
discussion and when the discussion is going to begin, they obstruct the House.
...(Interruptions)... Let the entire country watch this. ...(Interruptions)... This is the
behaviour of people who want to rule or are ruling in certain parts of the country.
...(/nterrupt/ons)... This is not fair for anybody or for any party. | am not naming any
party. ...(/nterrupt/ons)... The House is adjourned to meet at 9:40 a.m.

The House then adjourned at thirty -four minutes past nine of the clock.

The House reassembled at forty minutes past nine of the clock,
MR. CHAIRMAN in the Chair.

MOTION OF THANKS ON THE PRESIDENT'S ADDRESS
MR. CHAIRMAN: Please take your respective seats. Three Members have been
named - Shri Sanjay Singh, Shri Narain Dass Gupta and Shri Sushil Kumar Gupta.

...(Interruptions)...

SHRI K.C. VENUGOPAL (Rajasthan):  Sir, please take up Zero Hour.
...(Interruptions)...
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MR. CHAIRMAN: Zero Hour is over. ...(Interruptions)... Please, this is not the
way. All the three Members, who have been named, should withdraw from the
House. ...(Interruptions)... Otherwise, | have to send you out.

it gaT9 Ry IIeTan(iore): IR ... (Fag™). ..

it AT ITSTAT ST, 319 93 SITST ... (FQET)... STd Y] HIDT e, a9 3
Eﬁﬁ*l(’l (HII?J%TH) Nothing shall go on record. | appeal to all the three Members
who have been named to leave the House. Don't create a situation where | have to
call the marshals and send you out. ...(Interruptions)... That is the most unpleasant
thing. 3 I3 S8 @ISl ... (FALM)... AT 96 SM-Y| ... (FAYM)..3MH Il -
qIcl 39 93 Y @ISl ... (FGEH)... 3MY 46 S18Y ... (FGEH)... ISR St
& SIWHTYOT H 37T FIfY| ... (FAYH)... {7 BT A? ... (FGHH)... IR ST &
JAHHTYO) H fHAMT D AR IR Tl ST 8 3R AT Gt &, d AT bR
dicl, I9H 9 A1 g foar 711 21 ... (Sqae). .. $9b 918 |l 3119 AT UAT S H]
&N, Al ISP Bls Add T8l &l ... (FAGH)... AT SqH AJ< T8l 80l ...
(JF9YT).. This is nothing but one-upmanship. | am sorry to say this. Marshals,

please help them to leave the House. ...(/nterrupt/ons)... Nothing should be
shown. Nothing should be reported. 3T oI HUIT B Blg Il ...
(FAYH)... FIATGT, RFRT BT YTeld IO ... (FAGH)... 89 8H QIor ..
(M) ... [HAEl & IR H 989 8 QIS ... (FAUM).... SR A1 918 6l
e # frami & IR ¥ =4t 81 iR 8 3rew YoId S1md 97 IRaR iR fuet firer o2
$6 A, B Mdlel, IT ARl &I ST6T Bl ... (FAYH)... HUYAT 37T AN
S DIYI ... (FAEF) ... AT AN HUIT ARIGH B U] HH B H AaS
BIFTY| IATT ITT DTH DRh I AN Dl GG DITTY, WIS ... (FILT).... Now, we
shall take up the Motion of Thanks on the President's Address. ...(Interruptions)...

it garg [ e W), U e .. (agm). ..

MR. CHAIRMAN: Noj; are you a separate party ? ...(Interruptions)... Then, please
sit down. You should talk to your leaders. ...(Interruptions)...

SHRI PARTAP SINGH BAJWA: That is why | have not come to the Well.
...(Interruptions)...

MR. CHAIRMAN: | am happy that you have not come to the Well. Please be in your
seat and when you get an opportunity, you can speak. Bajwaji, the discussion about
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kisans is starting. Nothing else is being discussed. To start with, it will be kisan and
then related issues which have been mentioned in the President's Address.
...(Interruptions)... &1, MY 48 STLY, WISl ... (FGL)... 31T @ISl 96 8T
IR-IR TIRHA B ... (TALYH)... VAT BT ST T8 2

1 yaTg R aeman: W), $B gHIce 9 U §, Sl 8199 & &I H ol S]] ©
SR ISR = JATUD! I 3T 8, SHIAY H det | T2l 311l ... (Fag™). ..

SN FUTIT: MY 3BT {HATI 3T S Bl FATGT BT T B I8 &l I 379+ =l
BT 9 TMRa fer, I 3! 91 B

it yarg R grorar: *

sit wumafe: i Bl ... (AU)... 319 31T 43 S84 ... (). .. I8 RBlS H A8l
S .. (FGEH).... I8 RS H T2 SATQTl ... (FaEH). ..

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, there are Amendments...(/nterruptions)...

MR. CHAIRMAN: Mr. Siva, please sit down. Amendments will come up. | have to
take up. Give me some time to breathe. If Members follow the rules and regulations,
we will have congenial atmosphere to discuss. Once the discussion on Motion of
Thanks on the President's Address starts, we will also have the Amendments.
...(Interruptions)... ST AT TSN & gEf H AN T 19 &1 ... (FEEH)...
Mr. Siva, as per the system, the Mover of the Motion will speak first. Then the person
who seconds the Motion will speak. After that, the House will take up amendments
given by different Members one by one and then, we will start the discussion.

SHRI TIRUCHI SIVA: Sir....

MR. CHAIRMAN: So, Shri Bhubaneswar Kalita to move that an Address be
presented to the President in the following terms.

"That the Members of the Rajya Sabha assembled in this Session are deeply grateful
to the President for the Address which he has been pleased to deliver to both Houses
of Parliament assembled together on January 29, 2021." ...(Interruptions)...

* Not recorded.
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SHRI JAIRAM RAMESH (Karnatak): Siryeeees

MR. CHAIRMAN: | think, that is the seat allotted to him.
SHRI JAIRAM RAMESH: Political tourism !

St FuTafa : I8 comment Wﬁﬂ'aﬂiﬁ?ﬂ%\l

SHRI BHUBANESWAR KALITA (Assam): Sir, | rise to move:

That an Address be presented to the President in the following terms:
"That the Members of the Rajya Sabha assembled in this Session are deeply grateful
to the President for the Address which he has been pleased to deliver to both Houses
of Parliament assembled together on January 29, 2021."

Sir, the Address which our President delivered on 20t January, 2021 is an
important document and has historical significance. It is a speech full of
achievements in different fields under dynamic leadership of our hon. Prime Minister,
Shri Narendra Modi ji. ...(/nz‘errupz‘/ons)...

MR. CHAIRMAN: Lobbies also to be cleared by persuasion. Otherwise, it will be
disturbing the Members' attention.

SHRI BHUBANESWAR KALITA: Sir, the President in his Address has outlined major
policy achievements and objectives of the Government. During the course of my
speech, | shall briefly mention various highlights of the Address.

Our Prime Minister believes in the principle of 'Sabka Saath, Sabka Vikas and
Sabka Vishwas'. He also believes in the principle of 'Minimum Government,
Maximum Governance'. He believes in empowerment and transparency and he is
also a firm believer of Team India concept.  According to the principle of ‘Sabka
Saath, Sabka Vikas', more than 116 backward districts have been identified for all-
round development and to bring them at par with the forward districts of the country.
These Districts have not been selected only from the BJP-ruled States. These
backward Districts have been selected from across the country, even from the non-
BJP ruled States. So, the concept of 'Sabka Saath, Sabka Vikas'is reflected in
identification of these 116 Districts for all-round development.
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Sir, the Government has taken care of all sections of the society including
poor, downtrodden, under-privileged and the people living in the rural areas. Sir, the
priority of this Government is 'Gaon, Gareeb aur Kisan'. The Government is
dedicated to strengthen the under-privileged sections of the society and build a
strong nation. So, the life and livelihood of the people is the priority of the
Government.

Sir, unlike the previous Governments, our Government under the leadership of
Prime Minister, Shri Narendra Modi ji, always believes in 100 per cent and not less
than that. If it is building toilets, it has to be 100 per cent. If it is Housing, it has to be
100 per cent.

MR. CHAIRMAN: Mr. Siva, please. Lord Shiva should not leave Himalayas unless
there is something.

SHRI BHUBANESWAR KALITA: If it is electricity, it has to be 100 per cent. If it is
electrification of villages, it has to be 100 per cent. Sir, unlike other Governments,
this Government under the leadership of Shri Narendra Modi ji, aims at 100 per cent
and achieves 100 per cent.Sir, | can mention here one thing about my State where
projects were undone or half done. | can remind you about the Bogibeel Bridge.
Decades passed and it was half done or undone. The Bhupen Hazarika Setu was
also left undone or half done. But, this Government believes in a hundred per cent
implementation of its promises and completed and made operative both the Bhupen
Hazarika Setu and the Bogibeel Bridge. This is the goal, this is the policy of this
Government. | am proud that my State, Assam, has achieved a hundred per cent
electrification in the villages. These projects were earlier left undone or half done or
just started, but this Government has completed them a hundred per cent.

The President has highlighted how our country had to come together over the
last year to overcome several adversities, including Covid-19 pandemic, floods,
earthquakes, cyclones, locust attack and bird flu. The country withessed an
unparalleled and indomitable courage, endurance and discipline of our countrymen.
Most of the countries in the world appreciated us. The challenge was of livelihood
and safe life of the people of the country. Even the United Nations is appreciative of
the actions taken by the Government under Shri Narendra Modi, steps taken to tackle
the Covid-19 pandemic in this country and also for helping the neighbouring
countries. Sir, the country witnessed an unparalleled and indomitable courage to
support the Government and to support the steps taken by the Government and
come to near success of tackling this pandemic. Most of the countries in the world
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have been appreciative of this Government under the leadership of Shri Narendra
Modi. Also, organisations like the World Health Organisation, countries like Brazil,
have been appreciative of our Government for the corrective measures taken from
time to time in this period of pandemic. The economy has started recovering from the
damage suffered by our economy and slowly emerging as an attractive place for the
FDI as well as domestic investments.

Sir, | rise to support the activities and the successes of the Government led by
Shri Narendra Modi, our hon. Prime Minister. As per the Economic Survey which has
just been presented in both the Houses of Parliament by our hon. Finance Minister,
India's economy is firmly in the middle of a v-shaped recovery and will bounce back
to a record 11 per cent growth in 2021-22 after an estimated 7.7 per cent contraction
as per the conservative estimates. It is because of our Government's right decisions
under the leadership of our Prime Minister, Shri Narendra Modi, that because of the
three months' lockdown since March, 2020, it helped to break the chain and reduce
the number of Covid cases in the country. Other nations are still fighting hard to
contain the virus. Today, the number of Covid-19 cases is going down rapidly and
the number of recoveries is also high. It is a matter of pride and great satisfaction
for us that our country is running the biggest vaccination programme in the world.
Presently, under this programme, both the vaccines, Covaxin of Bharat Biotech and
Covishield of Serum Institute of India, are being given to frontline workers and step by
step these will be given to others also. | salute our scientists, medical professionals
and pharma sector for achieving this unique distinction. Lakhs of doses of vaccines
are being provided to other countries, including our neighbouring countries, namely
Nepal, Bangladesh, Sri Lanka, Afghanistan, the Seychelles and Mauritius by the
spring. India has already sent 3.2 million free doses of vaccines to Bangladesh,
Nepal, Bhutan and the Maldives. If we compare our vaccine with the vaccine of
other countries, even countries like Brazil rejected the Chinese vaccine because of its
efficacy. Brazil has opted for Covaxin which is an Indian vaccine.

Sir, over a year of abrogation of Article 370 in Jammu and Kashmir, the people
have supported the Government's policy of development. Only a few weeks ago, for
the first time, Zila Parishad Elections were held in Jammu and Kashmir successfully.
This is a significant achievement. The path of development in Jammu and Kashmir
and Ladakh is open and welfare schemes for the people are being implemented.
Jammu and Kashmir and Ladakh have come to the mainstream of development which
they were deprived of earlier. After independence, for the first time, elections were
held for more than 300 Block Development Councils. RERA has been implemented.
Jammu and Kashmir has got reservation for poorer sections among the general
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castes. There is reservation for pahari speaking people. Property rights for women
are there. Start-up policy, trade and export policy and logistics policies have been
enforced. Terror funding to the secessionists has been stopped. Anti Corruption
Bureau has been set up. More than 24,000 houses under the Pradhan Mantri Awas
Yojana have been built after the Governor's Rule. Sir, 1.5 lakh sochalaya are being
constructed. Electricity is provided to 3,30,000 households. More than 3.30 lakh are
given benefits of Ayushman Bharat Scheme. More than 1.5 lakh old age persons,
women, divyangjan have been covered under pension schemes. Elections for more
than 4,400 Sarpanch posts and 35,000 Panch posts were held peacefully. Our party,
the Bharatiya Janata Party, believes in unity and integrity of the nation and committed
to Sarva Dharma Sama Bhava. Integration of the people of Jammu and Kashmir has
been the wish of the Indian people. Under Pradhan Mantri Garib Kalyan Yojana, 80
crore people were provided with 5 kg foodgrains per month for eight months. The
Government took care of the hardships faced by our migrant labourers, workers and
those who were away from their homes.

10.00 A.M.

'One Nation One Ration Card' was provided, made foodgrains available and also
organized Shramik special trains for the migrant labourers. These affirmative steps
saved people from starvation during lockdown and pandemic period. When you
travelled in the country, in my State, you found that people were without jobs and
they were without food for some time. But, because of Pradhan Mantri Garib Kalyan
Yojana, they could survive, they could live and they are prospering now. An amount
of Rs.31,000 crore was directly transferred to Jan-Dhan accounts of poor women.
More than 14 crore gas cylinders were given free of cost throughout the country to
poor women beneficiaries under the Ujjawala Scheme. Under the dynamic leadership
of our Prime Minister, Shri Narendra Modiji, the country demonstrated its scientific
capabilities, technical expertise and strength of the Startup ecosystem by developing
a network of about 2,200 laboratories in a short span of time and manufactured
ventilators, PPE kits, test kits, etc. Programmes like Rashtriya Poshan Abhiyan, Fit
India movement and Khelo India have helped in creating and increasing awareness
amongst our countrymen, especially youth and children. With these Abhiyans and
Yojanas, the importance of health is given utmost priority. Under Pradhan Mantri
Swasthya Suraksha Yojana, the Government has sanctioned 22 new AlIIMS. The
decades-old Medical Council of India has been replaced with National Medical
Commission. Sir, | may mention here that for 50 years, in my State of Assam, there
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were only four medical colleges, but in four months of BJP rule in Assam, there are 12
medical colleges now. Members of Congress and some opposition parties are trying
to disrupt the proceedings of this august House for the last two days. Let me remind
them that the three farm laws have been passed by both the Houses of Parliament
after much deliberation. The benefits of these three important farm reforms have
started reaching to more than ten crore people, who are small farmers. In fact, there
has been no reduction in rights and facilities of farmers. Through these agricultural
reforms, the Government has given new rights to farmers. Even though opposition
Members are raising the issue to disrupt the House, we have utmost respect for our
farmers. Sir, Shri Tomar and Shri Piyush Goyal are having discussions with farmer
leaders. Many rounds of discussions have already taken place and the door is always
open for further discussion so that the issue of farm laws can be resolved amicably.
The Government is ready to discuss all issues concerning it. But my appeal to our
friends is, please do not make it another Shaheen Bagh. What happened to the
Citizenship Amendment Bill? In the Lok Sabha, the Bill was brought in; the
Opposition had objections. The Government listened to it and the Government did not
pursue it to be passed in the previous Lok Sabha.

Sir, instead, it was given in the BJP manifesto of 2019 Parliamentary elections.
People of India supported BJP and returned it to power with decisive majority and the
CAA was passed. Now, you have objections. You are objecting to it and you want to
organize another Shaheen Bagh. The anti-CAA leaders in Assam are now forming
regional parties. More parties are growing. Let me remind you, what Congress got in
2019 Lok Sabha elections. The anti-CAA parties would lose in 2021 elections in
Assam. The BJP led alliance would win and return to power with the blessings of the
people of Assam. ..(Interruptions)...

MR. CHAIRMAN: Please. ..(Interruptions)..

SHRI BHUBANESWAR KALITA: Under the Pradhan Mantri Kisan Yojana, the
Government is encouraging production of ethanol from sugarcane, maize and paddy.
The annual ethanol production has increased from 38 crore to 190 crore litres. The
production is expected to reach 320 crore litres this year. Our Government believes in
‘Atmanirbhar Bharat’. Rapid execution of major infrastructure projects and their
completion, even during the COVID-19 pandemic situation, speaks of volumes of
Government's resolve. Take the case of submarine optical fibre cable from Chennai to
Port Blair, the Atal Tunnel or the Char Dham Road Project. These are only some
examples. There are many examples which | can give because the ‘Atmanirbhar
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Bharat’, the principle of this country to make it self-reliant, if somebody has taken
practical steps, real success has been shown by the Government led by Shri
Narendra Modi. The Government talks about growth, to boost the infrastructure of
our country, to increase productivity of agriculture, industry, to create jobs for all
sections of the society; invest in road, railways, shipping and also to see that coal and
power sectors play a pivotal role in the country's economy. The ‘Vande Bharat
Mission” of this Government has been hailed universally. Our country has registered a
record improvement in the Ease of Doing Business ranking. India has moved up from
65 to 34 in World Tourism Index ranking.

Sir, it is a matter of pride for all of us that India has joined the Security Council
as a Non-Permanent Member in the United Nations for the eighth time by getting
support from countries, which are close to India. This reflects our growing relations
with other countries.

Now, let us see the flagship successes of this Government.  Sir, the
Ayushman Bharat, which is unique in the world, has seen grand success during this
period. The Health Insurance Scheme launched on September 23rd, 2018, has
already benefitted more than ten lakh poor patients. More than 500 million Indians,
who could not afford medical treatment for non-communicable illnesses like cancer,
heart disease, now have access to free healthcare. The Insolvency and Bankruptcy
Code, which has made Ease of Doing Business easier, was pending for about 40
years. The previous Governments did not take any step to bring the Insolvency and
Bankruptcy Code. Due to the legislation enacted in the silver ballot to tackle Indian
chronic problem of Non-Performing Assets, banks have begun to recover debts that
had seemingly turned irretrievably bad.Sir, rural electrification is one of the flagship
programmes of this Government which has seen utmost success in the recent past.
The Government's push to provide last-mile connectivity to access rural clusters has
been appreciated by this country. | can say that in my State, every village has got
electrification and every village has got electricity now. The free LPG Cylinders under
Ujjwala Yojana Schemes, women in villages, now, have access to cooking gas. We
know how our womanfolk was suffering because of this. Now, this has both health
and economic benefits. The health benefits are for the women and economic benefits
for others. Over 60 million free LPG connections have been given with nearly 50 per
cent going to SC/ST households.

Sir, the implementation of the Goods & Services Tax was a bold step on the
part of this Government. This was pending for 20 years. GST collections are picking
up as the economy is on the path of recovery after the COVID-19 pandemic. Keeping
in mind the welfare of all sections of the society, the Government under the leadership



[3 February, 2021]

of our Prime Minister has created opportunities and inclusion of peaceful environment
to bring permanent peace in the North-Eastern Region. The Assam Government,
during the last four-and-a-half years, achieved notable successes in realising the
avowed goals of making the State free from illegal migration, insurgency, corruption
and pollution. These were the avowed goals of the Government and the Assam
Government has achieved these. The Government-public relationship and
transparency is the hallmark of the Assam Government today. The Jati, Mati and
Bheti secured for the indigenous people. Our hon. Prime Minister visited Assam
recently. He himself distributed Miyadi Pattas for one lakh six thousand people by his
own hand. This will secure the land rights of the landless people in Assam and,
particularly, the indigenous people of Assam.

Under the guidance and efforts of dynamic leadership of Shri Narendra Modiji,
the BTR Accord was signed in January, 2020, bringing an end to the Bodoland
movement. Hon. Prime Minister, Shri Narendra Modiji, addressed the biggest ever
rally in Bodoland, bringing the Bodos and non-Bodos together. The hon. Home
Minister, Shri Amit Shahyi, addressed the people on completion of one year of the
Accord recently. The Bodoland was divided between Bodos and non-Bodos.
Recently, the elections were held to the Bodoland Territorial Council and all Bodos
and non-Bodos participated in the elections, came to one platform and elected a
Territorial Council recently in Assam.

Nearly, there was an end to 30 years-long movement of the Bodos that took
toll of 4,000 persons in violence. Bodoland Territorial Council election has shown the
path to the other parts of the North-Eastern Region to strengthen the democracy in
that part of the region. Another accord for re-settlement of Bru Tribe has brought
solution in States of Mizoram and Tripura where we have seen disputes and clashes
because of this problem.Recently, it has been settled and resettlement of Bru tribe
has been completed. Besides bringing peace and tranquillity in that region,
insurgency has gone down, terrorism has gone down, and violence has gone down.
But besides bringing peace, the second major focus of this Government is on
development and connectivity. The Government has supported ushering in progress
under Act East Policy. The work of connecting Myanmar and other neighbouring
countries with North-Eastern Region, road and rail connectivity, is under progress.
Air connectivity is being expanded to the neighbouring countries under UDAN
connectivity scheme of this Government. In Assam, national highway works of
around Rs.19,000 crores are currently under progress. | am happy that another
Rs.34,000 crores covering more than 1,300 kilometres will be undertaken with the
allocation in the Budget of 2021. | thank this Government. Tea industry is a dominant
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industry in Assam. We have to give more and more attention to this industry because
this is the only industry surviving successfully in the North-Eastern Region besides
other industries. The Budget of 2021-22 allocated Rs. 1,000 crores for the welfare of
tea workers which will benefit the tea workers of Assam. | appreciate the feeling that
this Government has shown to the north-eastern region which has been backward till
recently, but let me tell you, Sir, our Prime Minister, Shri Narendra Modi, after coming
to power in Centre has visited Assam 40 times. | think no Prime Minister in the
previous Governments visited north-east so many times to look after the people of
north-eastern region. His recent visit to distribute pattas to the indigenous people
was a successful programme and he was welcomed by more than five lakh people in
arally.

Sir, | want to raise some of the issues relating to the tea industry in Assam.
The tea industry is one of the premier industries in the country and Assam is a major
tea producing State. We have to give attention to this industry. And | am really glad
that the tea workers are given importance. Tea workers, today, are given priority by
the State Government and the Central Government and they are getting their due.
They are getting their houses. They are getting their schools. They are getting their
healthcare facilities and that community as well as other communities are prospering
under the rule of Shri Narendra Modi. With this, | support the President's Address
and do hope that the whole House would support the President's Address and would
adopt the Motion unanimously. Thank you.

MR. CHAIRMAN : Now, Shri Vijay Pal Singh Tomar, seconding the Motion.

31t faora a1er g AR (STR U< : AT UM ARG, HeMiRd Isguf it &
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JUTIT HEIGd, 6 XSA) § S SIf¥d a1fi o 9, S99 folv "9 Hearon
TSR ST TATHR 50 BRIS man-days P IRTER ISR ST foham ram| Yoty
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gl A foam TI1 81 BHR < H 2014 H R 387 AfSH Bleist o, ST B 39 562
BI QS| AT B 8] "HLTTH] ey GRET YISl & d8d ARbR o 22 77 "Ry
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WHR - s B8 gul § BIH! Bad IoI¢ &1 119 dics JRAT 100 T 6 7l
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Dlgde fhar AT 3R ATl & dI5Hl DI ([T9Ts BRaTg o1 I 7Y 9 I 28 DY U
fohall @1 TR T I U 1S I/ 39 fhaml 9 30 TU Ui fhall &1 diode B @l
21 59 dXe MR & 91ea9 J S8 g ol 997 &1 & fhan 59 89 9d 9
Rth 31Te] Il &, A1 98 Fgd AT STl &1 S 37iael 92d &, o1 98 b < 0
fhell ST ®, <ifh SR SHd! dhel g1 & WU, o1 I8 250 B9 el e
RN, IS IR ATRICH & 99 $© gadl STl o
H1 314 diversification @1 dTd ®al, BART WRBR o ALARE! GTel= Bl T g@rar
S BT W fHAT Bl STHT U ST 4,000 T BT AT 81 IR TH fSeT QT 3]
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ST, 1 98 TP ATl § (U ST 9199 © <dl 2l S99 Pls o 9T 81 o,
FIfh I8 I He IR W] Il &1 $9H Ydb (a9 91d 3R 41 51 Cross poliination U §Y
T |d P ATAR, ST81 I8 (ST I8 A1 &, 39 el H USTIR 1% T 98 SNl 2

3l 19 'JMAMTHR IRT' &1 AT BT 731, A UgUTed & foly W &
HRBR 1 15,000 RIS U BT Yeb (2T Uhsl q1 D1 B (AT 21 Yeb T Yo Tebs
H BT T8 Wl &b RER Red < ol 81 719 7 va fhell g9 23 303 # et w21 2,
ifh B H M & 91 g8l g 60 BUY fhall § fHerdl 81 a1 g8 &1 TR &
YT T8 D1 ST Hehdll 872§ DIl b g1, S BIST S dTel b &, ITh! a8
BIAGT 81 &1 1 H 9T {h R 2 H 86% oY Ud AT [6AT &1 35 4 23%
fopam a1 v 8, RN9d a9 Rith 150 751 STHIF 21 U {1 U 19 X9+ § dis
faarehal T8l Bl ©1 A NN Udh FHB IThR BIH DR ©, (97D (oI FRBR - 10,000
TR UIBNST g9 BT BT fhaT 81 59¢ o1 faunT S9! S <771 A1eTS 207 311fe )
FETIAT BT §HDh A1 -A1Y STh! QT (ST ST TAT Il FIFST Dbl SIe,
UfehT DY SITQY, TET IR HSRUT Bl AT BN T TIRIRIT ol ggeeil 81| APEIDA
DI A Y ITh FHM BT UaRIUIC DR Tb Bl LTI BII1| §H ARE §9 DIl B
31T b gTS (BT Dl AU IUTE B SN[ &1 81, ©: 1 SITGT BIA (Hel Fepell 2

AR, § AR YTl D! I1el BT AT A YTer &b {7 gHRY TRBR
20,000 RIS BUA BT Uep A2y Yepot faan 81 H A=y g 3l ST 1 q61g a1
e § 6 BHAR BRATA & e [h¥ Dl A YTl & g g1t srars fam |
I8 TP Uhs STHIF W AT 5 oIRG 9T BT 21 3 IRG 9 Il I8 Tl ITadd o
BT & 3R 2 oG U Wie TRI OO BY¥dh HIIdl &1 S99 de! 91d 3R -7 8
bl &2 IYHR U BTl DI ggTdT S BT BTH B Vel B

qIIaR, B AN g4 A PR I8 & b g8 a1 19 a1 fawy 8, R b=
ARBR - Y $HH DI g1 QU ? AR, AAeT & Arfchd 246 H 7d U &
149 3TSCH H WEE 7 b I8 AT a1 [adi] Gl | 3Tl § 918 U8 bgld B
q1< 81, IAT 8l, PV &I, YA BI, 0T Bl ATD] &I, ISR H I Bl FavedT 8l
AR Bl Y AR q9g FHa! Gl | 37 81 s DI 71 UR DI G DI YRT TBR
2, S BIs faama =18l 2

HIaR, § Ush 91 3R Hel d1edl g1 I8 O AN« $el fb I a9 4
Ugel 39 R I o] g8l WeIad, Ul 15-20 AIall H AT fUsel 31 9@ 4 39 fJuy
UX 12 Expert Committees &1 &1 2010 H Teb BT AT YU 8 g1 S &I
3TEgETcT | =11, ST gRYT0 & G /31 91 g8 RUI 84R U 81 39 UR 3741 deb S
HIACIST I, § I S # Al 12T S, b hadl STh A1 Jgi I 1]
gl 2001 | &t THRATA o B JeFer] H Uh biAc! g1, et RUIS ars| SHD
q1e, S Aicd 18 JTSdTfordT Sil & Jeerdl § HAC! g+11, Iqd! RUrS 4l 3ms|
oY IR T. 59 S BT 7egeTdT § BT g1 596 918 ST. TH.TH. T St 6l
3TEGETTT H DACT 1 3R I RUIS 3151 FH H BN B GoRI bl AR Bl TS|
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B3 AN DI TR A IR-TR I8 el Sl 8T & b @i Rure o o <l |
I AN DI T8 T AR b ST, FRIAIE St dl RUIS 1 2006 § & 37 g 2T,
QIfeh 2014 T I8 AT 781 DI 5| $H ARBR b A &b qTa, AT JeT HA1 S |
R BT ITD! AR BT S AT Jod AT H 37U I8 Wi IaTH T b I9 F A
319 I AU fohaT 98T 2 3R I WY 9,1 fob THgadl R o fhail ©ig &l
el & 3R I <Tgd H foharil wRlg 81 I8! ol | ST, Wi et &l g3 Rare
Tel IS, bael 39 RUIC & P& J&0 Wiged AMad! Gl g1 I8 RIS 3= 2006
ﬁwgﬁaﬁgﬁlwwaﬁmmﬁqﬂqsﬁtﬂswm 3Jedh bl gRT TRE W FHIG B
=1 Jamell w15 9 B Bl ST &1 I8 Hel T 7 & (i 6fsal o
WO & oIy FgRl Aifdl i 1ol wufai o1 Ak <=1 fhami &f Uh
f[Ihed IT BRI AR Iegad Red 31 & (o7 U 99T B 811 MaeTdh a%]
ffAfra® Bl AT a1 S Feball © 3R SMUTddhIel bl [RAT H bdel TRBR]
ST §RT YA fhdn ST Hepell &1 I8 RUIC I S9! 21 THH ehslesd
& 1T [S$¥H2 BU &, Sh! [adT H fofan 11 &, 99 I BT 991 T 2

AR, g 2018-19 DI Sl BV AR [HH BT HATAT DI IR AT B
RUI 8, g8 41 T foran 1 & 16 [BAri of 4f$dl & srefrdr dbfcyd e ol
ST D! SATBRI b d1G, a9 I HRA & d1 I I Ui 6 T 81 g9h
A1 & H g781 Bl b IR H &I-¢H q1d AR I AT B AN 59 '8 DI q1d]
TR 2 2 B 7 drEl 9 S| Felt S, 39 Sl 9 Jfsat @ 8l g,
AU 8T e | 3rg THeRdT el vedl, H g9 g H gar1 sl g fb Uiy & <rgH
H2013-2014 H g &1 WRIT 3,384 RIS BUY B g3 AT, S fHami &I firet 2011 gAY
7 2019-2020 H 6,280 BRIS BUY T MR 2020-21 H 7,560 BRIS U 3T, 39 B8
2 2 5 tquaht W 8 Sueft, Siefe 89 SU1eT © ¥R 21 9 W Y 996 <rgy o
2013-14 H 63,928 BRIS T Bl g1 WIS gs AT IR IAAM 19 H 2019-20 H
1,41,930 BRIS BI &1 WG §s & 3R S 3d 2020-2021 I V&1 2, SHH 1,72 752
IR U Bl WG Bl DI T T § ITd CI9H H 236 RIS U Bl WS gs o,
TTSIY & TIgH ¥, 2019-20 H 8,285 BRIS U Bl WG §s & 3R 10,385 BRI U
@ 39 I H 39 T WIS B B! 21 Y HA FHE 72 T & wgedt @ 81 gt ? g
H TARTE B B YA I V8T 8, R B AN RN | &1 S8t WY Al i &
g § TG Bl 2, WG ST gTe] g AT A Sfid Y81 & ol 3Afely gdme § W)
AN fhaTl b D8 IR g IGDHR FAT <8 &

ATIAR, JBT 10 PRI THAN oY IR WA [hAT B 31 I & ol yerm
AT S A S Bed SR, b IR H H gl |l HY & & § Sl AfSRT
e & oy faam 7, S srarar ST & fofv 15 89R axle 39 o 8, A &
oy 20 BOIR RIS ¥W &Y 21 U oG dRIs U HiY & SR FAR & [y,
MMl & oIy, TRE BIARST SIS, Sl $HRId 92 BOR HRIS 39 & &, I 25




[3 February, 2021]

RAT I 25 TRAT TP © STD] HIT AT B & {10 {ha1 51 Adhar g, I8 fear g
IR IE TP G BRIS BU BT fhari & forv faers urgen= fevar a2l

AT, 39 B & RT3 S YHUISH 94 & BICT (B &, 3701 TG Hel
H o ST 8, U o7 WRIe 8T 7, foham < 8, 981 St o & 3R S udr =gl
o gl b a1 &1 f[deem #9 gg 9= 2, H TS of ST 1, 37Tel fad & foly 994
WS o & b el 9B I8 B8 < © [ el [P, IEH JhAM Bl &l 39 Ifa
SN SUd gR R fawey e Y81 © @t fadma a1 872 Ifs a8f dSRor &f agawer g,
TRIRTT 1 JaRelT 8, ATh{cT &) Fave § iR fham afe m=r ywdien g91dx
FeT a9 § 300 3R TSI &5 # 100 fhAM dH B A STHB1 U B b WY
3L el & -ART JAeTY BT 37 fHATI & T2 39 BILAl B AT & 1S job
seekers Tol- ST 10-15 NI RRIRC] AT B %FQ fraRd 9- 9 3@ job creators
g1, job provider I, I SiTd & dTel BRI o 37T HRHR HIX e Wid Fdhd Bl
UHh fead, S BieT fBaM 8, 3R g8 odex o, d 39 S9d] B T8l ad
A, 98 GARI &b Wl Bl JdTg B Tl §l YHUIRH & §RT d 9 AL g
et Al B IR IRPR ITd! AR 7 G BRI, §9d folU 98 IR B

ATIeR, 39 A1 B H I8 He1 1841 § [P ARBR AYH By SHRg R
OR fIRIY &7 < R8T 81 39D foTQ 31 Teb 100 | SATET AT bierd fhar Yol Felr]
T &, FT7 38,000 T SATET T, el IR Aot U &5 A AN &A1 Dl Woll
ST IET 81 9 Bl & 3 9 ygel feahd Iz ol [ AN Ir7ad &1 B a1 99+
AT & ST FHe 271§ BT & A & 918, 319 98] 918, 99 T2, oI dTe
IR R o1% 98 99 Johdl 21 Usd Ifedl Usdl ofi, dded diw 8 9 9,
TWHRITSITR BIcil &Y, TR BT [HTT TEX UL H el Sl Fabell T, 37 AP erd vall
& ERTY AR Aol TR ST81 UR Wofl T 2|

STl Bl HolTdT g9 & fTT ¥ 20 TR AR 9577 V- ST e &1 6 a9t
H WRBR DY AT b DR QI BT IAIGT 984 961 &1 VI 98 sHICC o,
I § T o A AT g1 H AR Y #Y ST Bl 9UTS ST 18dl § {6 IREHR
= ey fhan 8 6 2022 T& 10 RYE 3R 2030 T 20 URIAC TIHTA USTol | e
3t 39 AT 8.5 RWT I BT o1& Bl HHY 2013-14 H 38 BRIS e Uil a8 TIHTA
AT AT, S AT 320 HRIS ofiex ddb g Bl R 81 TSl ATl T 190 PRIS oilex
T 21T 3R 3Tl AT, 2022 T 400 HRIS X g9 SITUT 314 HdbT © T TH RIS
H ST IS IS ST &, 399 41, 3R U8 Sl WRTell STl el 8, 99 |1 g
fYRTeT ST Fhdl B, ST A Tl ST Adhdl &, T & 9 A h1at S adT 81 59
SR F FF A &1 919 e & wR R 98 711 &, I9D] T8 #3401 St 7 Ffeaa
B bl b 5@ A axe] aToTR | WY TE1 f4hfl, Tgel ST 94 3,100 B9 fhaT
ofT, 79 3,300 Y Yy A fhaml 39 YR S=IH fBAM! Bl g9 6T B9 fhan
g, 11 fAMT 1 W1 19 UG BT B [HAT 81 VAT BT Adold- [Har o
SIHH TG 3R TITIRUT BT YR BT TAT S B ST J&T T8 IR 8-~ Jfeh a18x |
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UGS I det HF HIMIT S, D! §9d 841, I IR ST 9gd doll 9 81 I8 Bl
VATl T IUTGT 38 RIS ofley I d¢ HY 2022 TP 400 HRIS oileX Ui 9y a8l
ST

AreR, et AiTal &1 AT U I SSTERI 81 T WAl ST BT Ul F91
2 [ 39 Q9 A1 BIs WE AT R & T 811 I O H &1 817 Uah] oR Bl, ITH
AT B, ST /Y BT H1aRI 81 AR IHH STl BT H-a= Bl <2 BT Blg 4l
TRIG U] & 4971d H R A T 7R S, ARG YIS §RT 5 AR ATATT DT gl
I ZAlelT U ARY AT AT ST 2 &1 SRS HRA' Ao SHIfelT 9l 38 2
ST DT &9 | X B Bl 2014 F TR ATH YRR & foIT 2 HRIS 8- 91— T
g1 IY 2022 TH & TR I B BN 3R 10 HRIS LTl BT 9107 39 IF 81 Fabt
gl ‘STl Siigd e’ & ey 3 BRIe URARI I UTgy die Jells | Siel STl g &l
"I ATH F$b AISHT &b dad A1 &3l H- fhari & forg d-facfadt 4 agd
SRRT §- 6 AT 42 BOIR [HAMICY FSH BT A0 GRT 81 bl © 3R 25,000
fReITHICR XTSI ] TShi Dl Wl TS R DI AT 5 3Chel BISaR | 4l Dl
ST BT AN I Va1 B

AR, PR T, ST GH &1 T A, B T7a H §a I 81 A, G 50-60
ATET D1 T AT BT [ PER I GeH §U, IHD [T MSME BT AT Bl I3
& {7 989 4 H5H IoN T Bl 3 AT RIS DY Bl gAY shise MRSl &
3TATET 20,000 BHRIS DI [T IISTHT 3R Fund of Funds ST TR §TehT T T
&1 T ST R8T &1 GeM Portal ¥ §R-GRTS ATl &3 & MSMESs ! W& WIS 4§
URETETT b A1 - A1 Afh ARG Fret STg|

Higar SefAl &l 421y YiYer 81 a1 AISHT & d8d 25 PRIS A SUTGT KUl
& 1 b &, TR 70 WRE A1 STl &l el 81 'SHeard sy Jrorr’
H I STSTITAHT R & ST=Id 92T H 31 e 7 BRIS A 3T Alzell SeHl, Sl
PRI 66 TRI TI FEA GBI F IS TS &, 1] debl b ATedd A fUwel 6 a9l A 3
ART 40 BOIR BRIS B0 & 11 G &

AR, ARl & TR 1 3R 41 {421y &1 &g S R8T &1 Afeasii &
WY B LM H I §U WRBR Yob BuY 4 'Giagr' et Jufh= a1 oF ror1
TIAT VB B | THT! ATSAT3I BT Hud AhaTd B! Giaem YT 811 &b Feld A1 Jog &%
ST 2014 H 9T &g 130 2T, 98 3@ G X 113 UR 31 T8 &1 UIE a8 I HH A & i
DI g &R Wl UBell IR °C DR 36 T 31 7[5 7, Il di2qeh g% 39 W B4 ©

ARBR 3 HRIG 20 ARG W SATGT (el &l eragfi < X8l &, [T sy
S, fUesl ol 3R garil a3 & BT WA &l T TBR STy Jarsii & oy
'THAR AT Alsd Tpel' & [IRIR BT M fHIT ST 8T 81 §96 ol 500 4
SITaT ¥ ed] ¥1gel 81 G o

AR, Il T8, gAd ARbR 1 0 4l IR 9 "SI’ & yg & Ty gexey &l
HHTE BHxeh JTHIVT &5 H I+ aTel IRIG AN DI I T AT g1l 8, I8 84 ATeqH
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g, I 89 S &3 9 31Nl & 3R 84 A1 & o ugel fhd dvE 9 gy # Teas]
It Tl ST H 3120 s Bl FMabTel [T STl 27 3R 59 A)e I Y&Tyrd i |
31 ARHR - 1Tl RFeHe Toidl BT TS+ R b1 v {1 &, 59 forg WY 98
TS BT 9T B

AQR, fIdhrT &Y gl § 1Y T8 U 97 & 112 3Mhiel RNiall § IdH T ORBR
AT b MR YR [THTH ATSTAIS DI AN PR 8! 2| IMSdTRIAT B AT DT b
G G AT G1-BUST Dl ATBICH, a1-SUST TRT BIC IENN DI RATIAT BT
S W SIRY 81 T BIREN | ST 600 BRI B 1fIR<H T Sy TRaRT
q% Ugdl T IRBR §RT 46 IT-IYSI1 IR THTHUT 90 URHCT I g1 2

HIIaR, ST QTdl, MR 3R AlE1gd & 331k 7 A &l 961 MfIaR
Geed fBa1 81 SHS! 9978 F 1 71 80 TR RIS
BT Teld BTAl § S | 99 38 81 ORGR 7 <9 § IgHeiiedl ! Uared &3+ &
forT U=t 3rfSrfre & 3™ Hraer= BT AR -MURTES g7 faT B @i 29 b d 14
BHITAT D] TG PP IR AR IS I1¢ &

3T 'qThdl BIR Al = SHIG I BT 4 of ford 81 YR § 99 |rEE & Ufa
WIS oW TE & 1T &1 T H 1 9 2153 &, 399 {320 § & ool 4 81 38 2
DR b 5 Bl b ehel AT H Al AR G & el & [Ty BT BT s
9 BN SURT & 3R 3 I MR, 2020 & 1 ST 36 IR Sielk BT Rbrs Tl
fraeht fFrerer WiRd o g1 81 9% & §hREdeR Bl MY WY o & [olg TRBHR 7 110
ARG BRI BUT ¥ 37H B Al FIHRE IR RIS IR M o e &1 2
1 & "IRTHTI IRITSHT | 3.3 JTRI BRI BT oA I 13 BOIR fhallHey & Iferdh
dsh B FHEr BFT 2, S A 3,800 fhalHier M 81 gaT 21 "WRaHTel
IRATSHT & Ugel IR § B: ¢ TRIUA-J 3R 18 U TRIUT hcles BIRSI Bl
foTor It BT B

AR, $ Ukreifie el 9 gU 8, SI aIs QAT gaTl 21 $9d d15 drel
SREIRIS BRI & AT | 91 WK Fherdl Frefl g1 AR AlGT S & wiged 4
WHR Bt e T BT STH-HTHR & RN 7 1 wWwRQR F92d e 21 sreirdt &
98 gl qR SH-HAR H T IRYg & gA1g Fherdl & a1 Hu= gY ol
AaeTarell 7 39N do! W1 § YHER! e I8 fowr far g f6 #3HR & anT Av
ABAIND AT B R TSl F 3 6 I8 &l U8l g8l 'SP AR 11" B
AT I FrerdT o1l Fs Ueer iR WY €, STEl 39 AT &I v el fierdn g1 'fha
R A 1 od il g STl R e Aerdl 81 374 STR-HTHIR H 'SR IR
AT & T8d 8% YRAR DI U AT BUY T & J0T gelTol ol GiaeT e

e & &7 H ft W< &l 9a1a1 <71 & foIv 314t 48 IR PRI BUT ¥ 83
Qe orere 4w ot b fFHTor & foy X 1Y &1 el W b it & &s | o
ol | IRBR 3 ¢ I8! & TITIROT & ¥l § W I T #5301 off 7 'uRka
FHSI" DI Y Db WIRT DI GIF1AT b FUON <21 | M DR fam 81150 9 3ffdres
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ST DI STH]T 1Rl D1 ATYRT BT AR 7 59 I ATSd] IR Teb TS G & WY
¥ GRef uRyg | yde 91 {6 & 3iR faRT & aredel ug &1 Wl A¥1 9k Bl (Wl &l

ATSHT GHTY <755 19 b ST [&d4 Bl 'IRTehH faasy' & U § 111 71 21 89
9 I8 Sh] 12591 ST g UH IR 91 oI ]2 B

HRIAR, H e 91 B8 DR AU a1 FATG HRAT I FAR ST A1l By &
TN H HEA &, H IAD] SR Ia1 § 1 JUIT & BT H 2009 I 2014 T 1,21,082 BRIS
BUT bl BN goic &1 1T 7|
3R 2009-10 | AT Bl 12 IR BHRIS AT| AAfeh, TISIU & €89 H, 2019-20 H doic
1,51,518 BRI I, TTHH I 1,34,000 BRI W 3D T a1l TR, BV & & H b
Iy H & I9P UG a9 & goic F IS goic (3T AT 81 I9P <[4 H 5T IRIeT0 &
foTU 43 i off 31X 319 9,243 oI B HR &l &l TISRIRUG & fory 5= ergH #
IBIM 12,516 BRIS (AU, I TIZA 1 39 WIHR 1 32,208 TRIS QU &1 J&T &1, Y
IATHRoT & forw ff RTae <159 3 S=8iH 151 BRIS AU o, Ida IRBR 7 1,553 BRIS
faq §1 dg & <158 H <14 auif 7 1,100 fHAHICR Yed ATS &1 fFH01 g3t o1, I
Bl T8 § g9 IRBR 7 2,100 e Nofd o1gyd &1 =iy fear & 8k S+dh
cTSH ¥ QIEUHRU W1 1,300 fheAlHIeR YeTd AT &1 il AT, I+ &1 TISH H 3,400
fheliier YoTd o8- BT SIeIdRY &R A7 T gl S99 57a9 ergq § 15,000
fPQRTICY IISERT RISHRT T AT BT o1, I SIH H IH AR o 34,000
foretrex I ot &1 Ao v fea 8191 Rtaq 99T 5 80 89TR fdhatiiex
T T g1 2ff, ST & 99T | 1 oIRg, 20 B9 fholiiiey Ao Jedb 9+ B
TR, G IREHR 7 &R &5 § 3Mdqd wri fhar g1 adwre # St 9 S 91T g,
I AT DI 9gd I$1 A9 B ST 8T &l {U@el 50-60 I91 4 31F qh (AT B!
FRIfeT wSTgR | A <11l el 15 21, 98 U1 BlIedR | X1 AT, Wfh 31151 § Bl
& 3 918 I8 AIBSI o7 Tl 81, dfcd AlbSl o Irell 9 ST S9h ded Ul
BISHR Tl S, qieth 8! YHUISH THThR HIH BT AR AIBR ITD] ART FIIey
T ABISY, ST 9§ -9gd gIdTa, H 3HH] FHT Bl g

MR. CHAIRMAN: The Motion that has been moved and seconded is that an Address
be presented to the President in the following terms:—

"That the Members of the Rajya Sabha assembled in this Session
are deeply grateful to the President for the Address which he has been pleased to
deliver to both Houses of Parliament assembled together on January 29, 2021."

There are 118 Amendments to the Motion, which may be moved at this stage.
Amendments (Nos. 1to 10) by Shri K.K. Ragesh. He is not present. Amendments
(Nos. 1to 10) not moved.
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Then, Amendments (Nos. 11 to 18) by Shri Tiruchi Siva. Are you moving the

Amendments ?

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, | move:

1.

12.

13.

14.

15

16

17

18.

That at the end of the Motion, the following be added, namely :—

"but regret that the Address fails to mention the inability of the government to
resolve the problems of protesting farmers and to respond positively to their
demands."

That at the end of the Motion, the following be added, namely :—

"but regret that the Address fails to mention the woes of the fishermen of Tamil
Nadu who have been subject to the reprehensible treatment of the Sri Lankan
Nawy."
That at the end of the Motion, the following be added, namely :—

"but regret that the Address fails to mention the delayed and disproportionate
payment of GST dues to the states by the Central Government."

That at the end of the Motion, the following be added, namely :—

"but regret that the Address fails to mention the detrimental impact of a sudden

lockdown on the daily lives of citizens."

. That at the end of the Motion, the following be added, namely :—

"but regret that the Address fails to mention the low testing during lockdown
which misrepresented the COVID-19 situation and invited international criticism."

. That at the end of the Motion, the following be added, namely :—

"but regret that the Address fails to mention the large scale movement of migrant
labourers to their hometowns in the absence of adequate transport and the loss of
livelihood to thousands of salaried workers due to the pandemic."

. That at the end of the Motion, the following be added, namely :—

"but regret that the Address fails to mention the concrete measures taken by the
government to address the worsening employment in the country."

That at the end of the Motion, the following be added, namely :—

"but regret that the Address fails to mention the steps taken to overcome the
technological divide and provide students with implements to attend online
classes."

MR. CHAIRMAN: Amendments (Nos.19 to 27) by Shri M. Shanmugam. Are you
moving ?
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SHRI M. SHANMUGAM (Tamil Nadu): Sir, | move:

19.

20.

21.

22.

23.

24.

25.

26.

That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention about repealing of three farm laws,
namely, the Farmers' Produce Trade and Commerce (Promotion and Facilitation)
Bill, the Farmers (Empowerment and Protection )Agreement on Price Assurance and
Farm Services Bill, and the Essential Commodities (Amendment) Bill, which are
not in the interest of the farmers, for which historic agitation is being continued
on the borders of NCT of Delhi by lakhs and lakhs of farmers, and to bring a
legislation for guaranteeing Minimum Support Price for the farm produce and
various other crops. "

That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention about the need for eradicating
poverty and unemployment and generating more job opportunities."

That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention about providing loans at cheap
rate of interest to poor, deprived people, unemployed youth, marginal farmers and
entrepreneurs in the MSME sector by banks and financial institutions."

That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention about giving relief to workers in
the unorganized sector who were thrown out of employment due to Covid
pandemic."

That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention about providing housing facility to
workers in both the organized and unorganized sectors."

That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention about extending ESI and EPF
benefits to workers in the unorganized sector and to increase the EPF minimum
monthly Pension to ““7500 alongwith dearness allowance."

That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention about the need to hold bipartisan
meetings with the trade unions before finalizing the draft rules relating to labour
laws."

That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention about the need to provide

compensation the farmers and the poor people who lost their crops and properties in
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the recent cyclones Nivar and Burevi and excessive rainfall which hit the coastal

districts of Tamil Nadu."

27. That at the end of the Motion, the following be added, namely :—
"but regret that the Address does not mention about the need to provide
immediately all basic facilities like fixed wages, insurance, risk allowance to ASHA,
Anganwadi workers and workers working in the mid-day meal scheme, which the
Parliamentary Committee on Labour also recommended. "

MR. CHAIRMAN: Amendments (Nos.28 to 32) by Shri Digvijaya Singh. Are you
moving ?

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, | move:

28. That at the end of the Motion, the following be added, namely :—
"but regret that the Address does not mention the repealing of the three Farmer
Laws."

29. That at the end of the Motion, the following be added, namely :—
"but regret that the Address does not mention about amending the Farmers'
Produce Trade and Commerce (Promotion and Facilitation) Act to ensure MSP
for all Agricultural Commodities."

30. That at the end of the Motion, the following be added, namely :—
"but regret that the Address does not mention jobloss for over 90-100 million
people due to Demonetisation, GST and during COVID-19 lockdown."

31. That at the end of the Motion, the following be added, namely :—
"but regret that the Address does not mention about the high rate of inflation
particularly in food and petroleum product."

32. That at the end of the Motion, the following be added namely :—
"but regret that the Address does not mention the mishandling of the Covid-19
pandemic in India."

MR. CHAIRMAN: Amendments (Nos.33 to 41) by Shri M.V. Shreyams Kumar. Are
you moving?

SHRI M.V. SHREYAMS KUMAR (Kerala): Sir, | move:

33.That at the end of the Motion, the following be added namely :—
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"but regret that the Address fails to mention about the failure of the Government to
curb the unprecedented rise in prices of all essential commodities including petrol
and diesel."

34. That at the end of the Motion, the following be added namely :—
"but regret that the Address fails to mention about the growing unemployment
and the jobless growth phenomenon in the country and also the failure of the
Government in providing employment to the unemployed as promised earlier."

35. That at the end of the Motion, the following be added namely :—
"but regret that the Address fails to mention about the Centre's refusal to repeal
the three anti-farmer laws despite fact that the nation's witness to huge protests by
farmers and workers as well as general public against the laws."

36. That at the end of the Motion, the following be added namely :—
"but regret that there is no mention in the Address about the failure of the
Government to extend MGNREGA to every individual job seeker instead of one per
household."

37. That at the end of the Motion, the following be added namely :—
"but regret that the Address fails to mention about the growing intolerance
menifesting the violence and also attacks against writers and cultural activists. "'

38. That at the end of the Motion, the following be added namely :—
"but regret that there is no mention in the Address about the Government's failure to
pass Women Reservation Bill."

39. That at the end of the Motion, the following be added namely :—
"but regret that there is no mention in the Address about the Government's failure to
review the Centre-State relations, as per the demands of the State Governments
which is one of the basic structure of the Constitution ."

40. That at the end of the Motion, the following be added namely :—
"but regret that there is neither any mention in the Address about any scheme for
employment for unemployed youth nor any mention of unemployment
compensation.”

41. That at the end of the Motion, the following be added namely :—
"but regret that there is no mention in the motion about the failure of the
Government to take effective steps to stop the crimes against women and
children."

MR. CHAIRMAN: Amendments (Nos.42 to 51) by Shri K.C. Venugopal. Are you
moving ?
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SHRI K.C. VENUGOPAL (Rajasthan): Sir, | move:

42.

43.

44.

45.

46.

4a7.

48.

49.

That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention that around 150 farmers have lost
their lives during the ongoing protests against the three farm bills passed by the
Government and pays heartfelt tribute to our Annadatas.”

That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention that as of January 29, 2021,
1,07,20,048 cases of COVID-19 have been recorded in India. 1,54,010 deaths have
been recorded and during this time, hospitals did not have adequate quantity
and quality PPE gear for doctors and many were seen wearing improvised masks
and PPE kits."

That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention that it is a concern that most of the
amount of economic package for reviving the economy has not been spent or was
not meant to be spent in the short term."

That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention that the burden of the costs of
tickets for migrant workers was left either on the passengers or the state
governments."

That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention that there is no clear policy on
selection of workers or the methods to avail benefits under the Garib Kalyan
Rojgar Abhiyan scheme and it also remains a concern that, rural unemployment rate
in December, 2020 stood at 9.15% as per statistics. "

That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention that the Government will give free
vaccines to the citizens in the country."

That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention that out-of-pocket expenditure
per delivery in public health facilities has increased in the last five years and still
India ranks 179 out of 189 countries in prioritisation accorded to health in its
government budgets."

That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention that more than 1.5 crore registered
PM Kisan beneficiaries under "Pradhan Mantri Kisan Samman Nidhi" are facing
a delay in the payment of instalments due to them since April."



48

[RAJYA SABHA]

50. That at the end of the Motion, the following be added, namely :—
"but regret that the Address does not mention that the initiation of Central Vista
project which is estimated to cost ~ 20,000 crore and the new Parliament
Building costing ~ 900 crore at a time when the economy is in negative growth
and during the ongoing Covid-19 pandemic would put more economic burden on
the Government."

51. That at the end of the Motion, the following be added, namely :—
"but regret that the Address does not mention that it is a matter of great concern
that, China has constructed a village in Arunachal Pradesh, within 4.5 km of
Indianterritory."

MR. CHAIRMAN: Amendments (Nos. 52 to 61) by Shri V. Vijayasai Reddy. He is not
present; Amendments not moved.

Then, Amendments (Nos.62 to 66) by Shri Md. Nadimul Haque. Are you
moving ?

SHRI MD. NADIMUL HAQUE (West Bengal): Sir, | am not moving.

MR. CHAIRMAN: Amendments (Nos. 67 to 74) by Shri Narain Dass Gupta. He is not
present; Amendments not moved.

Amendment (Nos.75 to 77) by Shri Deepender Singh Hooda.  Are you
moving ?

SHRI DEEPENDER SINGH HOODA (Haryana): Sir, | move:

75. That at the end of the Motion, the following be added, namely :—

"but regret that the Address fails to mention about the tragic death of more than

165 farmers in the ongoing protests against the three farm Bills."
76. That at the end of the Motion, the following be added, namely :—

"but regret that the Address fails to mention the true picture regarding the three

farm reform bills."
77. That at the end of the Motion, the following be added, hamely :—
"but regret that the Address fails to mention the actual status of implementation of
Swaminathan Committee Report about increased MSP to at least 1.5 times of the cost
of production.”
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MR. CHAIRMAN: Amendments (Nos.78 to 79) by Ch. Sukhram Singh Yadav,
Shrimati Chhaya Verma and Shri Vishambhar Prasad Nishad. Are you moving?

Tt g™ e F1ea (SR US90) : 7eiey, H U ol g

78. T Uit o 31 # FAforRad SireT STy, sraid:-
"fopg W B T WA H BT Bl & RIT® eI fhar &1 Hidl
UR HAGHT T [HATT b1 AT o SR IR BN b1 Dl arq9 [l ve T el
& AN A& W SIAT Y fATY ST JGT THYAYT DI G91¢ ST BT Soold
Tl 51"

79. 1o U1 & 3= H =TT SireT STy, e
"freg W 2 o5 ANWIYOT § <1 | UGl 9 Siotel df divdl | Y & Jearen
g fharl o1 Ryems 2 SIoTel o IeIaRl & YHTd | Heh Bx (FAf3d av
R SITel YT BRI B IS ST dTe] HEHI Dl Ieoid el ol

MR. CHAIRMAN: Amendments (Nos.80 to 81) by Ch. Sukhram Singh Yadav and
Shrimati Chhaya Verma. Are you moving?

TRt Y™ e a8 (STR 990): 72163, H Jd el §:-

80. b oRtTa b 311 # Fr=AfetRad SireT STy, Srid:-
"frg WT 7 I AT H ATCHSIST & 915 I H 9¢ BIC BRI DI &1 A
R BU AR 100 & & Io11 365 T HOIgRI Bl b1 firet 1A 28R 31 3R
Al TATIT B b, BT oot e ol

81. b oriTa & 31T # FerfetRad SireT STy, Sriaed
"fpg W & P JANUITT H UGRISHIR AT A1 2~ foRd SRISTIRT Bl Site-
SRISTIRIAT o1 BT Sooid 78] 81"

11.00 A.M.

MR. CHAIRMAN: Amendments (Nos. 82 to 89) by Shri Vishambhar Prasad Nishad.
Are you moving your Amendments?

7t freraiR wITE fAwTe (SR UQen): Heled, § oRdTd Rl g :

82. b UITa & 311  FAfoTRe STt STy, 37ic:-
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"o Wa & T JAMAHTYUT H IR U9 & gaaiee Aied <1 4 Y, HiS g SiTell
SIFER] ¥ fHAM1 & Bael Bl 81 I8 JTHAM $I HRUTS o TTHA! BFd 9]
3fte AfFferd fory ST & Seer =g 21"

83. b oRtTa & 311 # Fr=AfetRad SireT STy, Sruid:-
" e © T AU | S9 &b G qrABAIABIRA DI AAGH &b SFTAR /
[Mre]esUd Teb FHT 16T UaT by S Bl Blg Seoixd T8 81"

84. T UR<ITd o 31wt H FrAforRad SISl STy, 37id:-
"feprg W © fob rHwTaor A T, Tl g SN @ & JARE Bl HHI TR YR
F B Tl [AURTY AHIRYT &b [4%g BT THR HRIATE! DHRIY ST B DI
ool el 51"

85. Toh UITa & 311 H FAfoTRe SISt STy, 37ic:-
"o We 8 b AU § AThSIS & TR <27 P A= 2M8R1 § B HoigR
1T & J9G H UG ol P BRI BRI s Al b Alhs T TR B 2T
I IRAR DI TEd UGATY ST Dl Sooid el 81"

86. b UITa & 311 H FAfTRe SITST STy, 37ic:-
"feprg Wa & b IHUIYOr § R < b G ANIRSD] Dl rged DRI S E 9
(I AT STaTy ST & Sooid T2l 21"

87. b oiTa & 311 # fr=afetRad st STy, Sraid:-
"o e & fob SITHHTHUT H 5797 BT H HeNGT B Yd B Wil ASIGRI bl 12 T
& AT 8 TS BT DI BT IV ST BT Blg Sooid T8l 51"

88. Toh UITa & 3iq # Fr=AfeTRaT SirST S, i
"fohq T 2 T SIHHTYOT H A= AMTTeS ArstTiall # ST, Tadl Ud et
& UTH ARKAT B A, ATHI G b 10 FICTRI JMRETT D1 AT HHT &b IRIGR AT
qor rof & o Rieor werr=l g fofl & &1 BRIl § 37 a9l Bl ARE B
oY feU ST T DS Soold 181 81"

89. o U<Ta & 3iq # F=AfeTRaT SirsT 1Y, 1
"fhg Wa g b WU § g 2021 &b YA STRIOMET H SAIRTER STIOMT
BRI ST B BIo G J AR DI I 1G] & [ZEE F I H |qreH-
GHTEl H FRIERIGH 61 Sooid el ol

MR. CHAIRMAN: Amendments (Nos. 90 to 93) by Ch.Sukhram Singh Yadav. Are
you moving your Amendments ?

TRt o™ e F1ea: Aeiey, § uaa wRarg

90. b UITa o it H FrAforRad ST STy, 37uid:-
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"fihg e © b AU H BHTYR B BT NeTd AT T BN B Bl
SESCREEN

91. T gaTa & i H TR SISl STy, 3fefie:-
"fhg W & [ JAMNHITO H STUG BYR S8 H DIg AFSDHA BIeiSl I Bl
SESCREEN

92. T UiTa & i # FrforRad STt STy, S7id:-
"fhq Wg & [ NI § S9UE HTYR S8 H T8 S[HER I9 B Soold
el gl

93. b UITa o it H frAforRad STl STy, 37id:-
"fdhq W T T NI § S9Ug SR TR, S8, BAgR S & aril Mol
e e g O &) giagrsll I dfed &, 39 &3 H R 1 BT Soold ol
81"

MR. CHAIRMAN: Amendments (Nos. 94 to 97) by Shrimati Chhaya Verma. Are you
moving your Amendments ?

SN BTRIT a1 (BRI : HB IS Y, H U1 Hel g

94. T TRITG o 3id H Fr=ferRad SireT STy, 3feife:-
"fhg We g b AMHWIUT § SR H TR 9 KB AR IRISHIRT DI FHIG
BHRA DI (32T H IS ST aTet! ATSTT Bl SAFDRI T8 2l

95. 5 UITa & it # FrAforRad SISt STy, 37id:-
"fohg e © b AW H <1 A fAMI & G Bl Bl AN oI W AfTH
CPACEIMSIREIRIR RIS ISEINE RN

96. T UITa & i # FrAforRad SISt STy, 37id:-
"fhg We B P AMNHIU § ST AiEd 3 SRR/ O | uTe JIRT A
RTd1 T 3 T TR SR ] T Soeld T8i 81"

97. T UiTa & i # FrforRad SISt STy, S7id:-
"fohq W & 1o AT | <1 4 FAFN=T T2 SRR gIRT |l § i ieres faefe
DI G B W FHY A U~ DHRIY ST dTel Hadl Dl Sooid el ol”

MR. CHAIRMAN: Amendments (Nos. 98 to 106) by Shri Bikash Ranjan and Shri
Elamaram Kareem. Are you moving your amendments ?

SHRI BIKASH RANJAN (West Bengal): Sir, | move:

98. That at the end of the Motion, the following be added, namely :—
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100.

101.

102.

103.

104.

105.

106.

[RAJYA SABHA]

"but regret that the Address does not mention about growing unemployment and
the jobless growth phenomenon in the country and also the failure of the
Government in providing employment to the unemployed as promised earlier."

That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention about the growing intolerance
manifesting the violence and spread of communal polarization in the country. "

That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention about the agrarian crisis and
increasing suicide of farmers in the country."

That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention about the Centre's refusal to repeal
the three anti-farmer laws despite fact that the nation witnessed huge protests by
farmers and workers as well as general public against the laws."

That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention about the policies formulated to
generate employment. "

That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention about the failure of the Government
that extend MGNREGA to every individual job seeker instead of one per
household."

That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention about the fact that the Centre did
not intervene to repeal the anti-farmer laws despite the fact that more than 150
farmers lost their lives in the peaceful protests against anti-farmer laws. "

That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention the failure of the Government to
increase public investment/expenditure on infrastructure development,
education, health etc. and create permanent jobs."

That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention about the growing intolerance
mainifesting the violence and also attacks against writers and cultural activists."

MR. CHAIRMAN: Amendment (No. 107) by Shri Bikash Ranjan. Are you moving
it?

SHRI BIKASH RANJAN: Sir, | move:
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107. That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention about the emergence of 'paid news'
that has been a dangerous phenomenon in media world distorting
parliamentary democracy."

MR. CHAIRMAN: Amendment (No. 108) by Shri Elamaram Kareem. Are you moving
it?

SHRI ELAMARAM KAREEM (Kerala): Sir, | move:

108. That at the end of the Motion, the following be added, namely :—

"but regret that the Address does not mention about the failure of the Government
to curb the unprecedentedrise in prices of all essential commodities including petrol
and diesel."

MR. CHAIRMAN: Amendments (Nos. 109 to 118) by Shri P. Wilson; not present.
Amendments Nos.109 to 118 not moved. The Motion and the Amendments moved are
now open for discussion. Any Member desiring to speak may speak now. After the
discussion is over, the hon. Prime Minister will reply.

Now, Shri Ghulam Nabi Azad, the Leader of the Opposition.

The questions were proposed.

fuer & w1 (N Tam Tl TSR : AR DARA R, 3Tl H J81 A1 I
STt T g7IaTE B & oIy @l g7l ¢ b S8 GFi da+i & Al $l HaIfed
fam a=, | o a7 Rtk J1 HEl R R - fFAE IR SF-HERI AN
TS UfT STt o 91907 § 95 IR e 7, R IR 89N SO 984 IR a1l 79 el g9
el 2 o A gem w30 S o 981 TR g 81 S g1 A uR A 9
H3T ST BT &I ST 98 1 STod] & 31R 57 &1 Jei UR H qief 91e1 g, 89 W A &

~ .
T dbTel A Tl

(SquTafc HEIed YIoTIT §9)

TR, A1 ITCT ST b WTY0T | |ISTa1 - SISt 3 3R7 Jdod S99 ©, Sl
b BAR BISN & - @R foa i & IR & =af & 73 81 "SI 519, 59 fhae" g9
ardl T 3R Yayd wer @31, W ol 98TgR AR Sil &l ART X8 81 I8 ARI
T a9 STRaxT 0T, ST 81 31T Y Sest 81 B9R AIS & I 31 a9 U g,
T R &H Y &1 TAN 1AM, Si §R8a1 W d$d g, 9 fhd a8 & e
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TR © AR fhal 8 H ¥8d &, I8 89 9d S ol 9 1991 H 9 IRE R Sl
Ref #3AT , O9 H urfeame]) sthad AfFReR o1l 89 SR & UsTisdl R 9ol Y 9,
S8 16,000 I Bl goial U, TCIRMIR § B8R ISl X8d &| 981 Bd W% dI, S[dR dth
B 3R Bl W g BT 81 2 3R 39 IR R A1 U1 8, WIS ghTsrd § 4l T8
TS, G ST © b g8 -50 W -60 TS temperature BT VAT 8 H I 7ol TR
AN Il BRI HHRI BT &1 B &l IHT I H Tedr defl H FAN 20 Alord
foreel |TeT WEIS §U &, 31T H S wEIal 3l Al sigicifel <a1 §1 3 ure] & aRw o
I BHGG], GBI 3R URT WA 8, I9 BIFTAT B, ST KRR Bl T/ H AR
TETSI R Ha 1 H X8 & | 8H BHYI ST A1 Vel

TEIGY, 99 UM I |l fBarl &1, S SR F 19+ 771 A7 & forg s
31-3Ts 72 W UEIE g, 3¢ ¥ 3R &8 379 BRUN A 4 7 Y, WEIg &1 Y, H araeh
TR Y ITD! WY 2Tgioifel AU Hrar gl

AEIGd, fHaMl IR WRGR & did Sl TRIY 991 §31 &, I8 Usall g)R el
B3I Aebsl ATell ¥ AT HEY BT XET 7, Y 8 b (oY ASTg ASdl V&l 5, HHI
feudalism & RIlT® I Ted ¥, B STHIGR] & RITh dTsd X8 AR HH AXPR &
RIeTTh TTsd Y81 § $© Aecayul I agitations b TR H Iooid HRAT AT §, FT4
3MREIR H ARBR B AT & ST H b1 ISl H B &1 I (BT & AT &
IR ¥ g BT AT AR AR ®Y F U b AT P FHY & 3faler &b g% § UG <&l
T, Al TG I BT AT UE G b TRBIR B! S[HT TSI, withdraw HRAT STl H 9
Aol UR UgHT § 1o (el ! drend, g | 99 I$! ared =) fhaml 3 ds1g
HRE B9 [l Tchiol R 81 ug™ € &R 9 ug™ dad 21 IS 3ua! srgHf 81 |
ST & 3O U1 3MUP AR G §l g9 1900 | a¥ 1906 & S H I B,
JATgCE SfeAT H 3R fafeer $f$ar &1 g%¥d W §U, 9 & The Punjab Land Alienation
Act 1900, The Doab Bari Act, The Punjab Land Colonization Act. $ <9 11 H T8
o7 fop ST @1 Aifers fAfeer TReR BT 3R AT ™1 86 A B &I dfed @
ST I8 fAfee™ 9991, o) 9911 3R U le &1 31U STHIF IR hls g ol gl
3R IRAR &7 11 F$1 €T B1T, 3R I8 GI el 81T, JIfeT a1 81T AR 7R T[T,
I I8 STHIF BIC 9Ts Bl, S A4l ©, S9dI transfer T8l 8111, STHI Tg-HS B
BIM| S99 UR 9aTdl Hd A7 3R §9 UR g9 1907 H agitations Tl 9 agitation T
HETel W 8 St & ' 9IS WRER 375iid (e, 99d (g & far feer g S,
ERICT I S SR Y1 37T U7 S R X2 A1 3R YR YSTd H protest gAT| I a<h
S ST & UfSeR 9fd ST 9, =8I "UITS! Tl SIET, U TSl I9Te 4" &1 U Td
FAIIT| ST S b BT A T HLAFR MR HifcTb] M g7 H IHH F $© 3720 I8l
REERIRIEIESI ]

YT G 7T H1eT d SIST, GIrs] HHIet|
WIN SR 9V
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STHSTT HEATT |
93 3Iv 93 & @I b i,

U RITIRT &7 ST q |
TH STRT §7 ST |

3 |iedl & S8V url,
FEA IRTFT ST G |

oJc 191 1T AN, g T HIeT g
TS YT SigT, TSl GHIetl’

9 Md o Yeb AT S, Yeb AT goAdall, T 95 SR 39 [HArl H U] Bl
ATAT AToTgd X1 St 19 7 17U :fR Iv8iF Y :ro91 gwef+ feam Ta-ive = S99 9o &
IHSHE BT TG WG] 3R IAH HsHe fhaT S9H had A=) WsHe fhar,
IfhT 599 erisHce ¥ Mgl 3R SISl §¢ T1AT, Hifdh I§ I9d satisfaction b
HATd 81 ATl 39 A8 A Jdalie!, ORI AR FATER H violence T3, I AT
JASCS ATl DT I8 cioll g3l fb 3UST g = <1 (et a9 forg|

H TR Soold HRAT ATS §, AU @& 81 dleT R8T g1 1917 H TR
JATIE T ST &b IJcd H gT| AT 3MBIHT I 3 & 918 I8 el il BT ggel
I AT g8 Y el o Welt iAo, 9T e ¥ 'S’ aiad g1 30
ST g8 Wl BT I8 Al I 7T g9 GRS DI Wl B Bl goltoid Tof ot F
I8l WR ol IR 81 g1 18, el Sif g 3R 78I+ WRBR Bl AR [T
e el BT AT DI GH B P ol BT oYl Ul [d8R 3R 3MfSe U &l &
o ITH U fet oI T, oifdh #F e =1 I /i & foh 39 f9al Bl Aetae HHST Bl
Aol SY| ffeer SRR 71 S9 77 F 98 Hi AT IR SAH! Aelde HHAST H Wl
71 39 faa &1 7 Rt Aetde e | Wt 1T, g Td wrdy e Sft By oft < s
3R I el b 3T W 59 IR H 379 YoId < | $99 AR 4 el St & geird fofg 1y
3R Welde HHCT B HI GeITd 31T SR el Bl Wefl € 81 7% |

31UST §HAA I 3R 3H TRV B U O3 BTl 2 | A1 9 #341 Sit
qoT SATGT S &, i H ITehl I B a1 DR 8T g1 a1 AT 1918 H WSl
JATgE g o1, N F81eAT el St 7 3% (61l 918 § IHD1 FdTold WRER
JelYHTs ol - fohaT iR S A1l <1 ST Tetra| e Sif 3R g e Sit 7 dal
fh 9T ¥R W 1T &I 3G, ORI &b ARl W 8] A, J&i & AN b gHqhT
3TTGTe BT AT STGT H SITGT ORI & AN 3T Hhd &, clfdh 918 & AN [degdl
Bl ST IBI g5 IRPR Pl, HAIR Bl petition &f fh FIR ST WH fby
Y| 39y WRBR, Sl I It [FCe gpad &1 JArgce IR oY, I ISP
feHTs o1 5 B fam 3R SH6! a1+ fhar a1 {6 afs 3y Tag 81 <31, 4 g
STHIM STad 1 SITQHY, JMMAdh! UTST STed B SITYEft 3R 31T oiel Wt SIf |G 81 9,
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Raloe a1 ¢! {6 o 7 IHB! Bls URATE A1 DIl STd! UTUS! off Ts, Sd]
ST off T8, STHIF WIST &1 TS 3R oI a1 IR Y fhar 131, «ife Jfigia @
TE 3T IHBT AT I AT b IH ATl b ¢ A1 [hY Y, IR 7 Sl S
$hIot [y 2, 9 W) g7 AU 3R AReR 7SI S 3R =R o 91, 4 S9! 9199
AT ITY| 9 YR SHH 9199 [ 9 fhaml &1 Siid g3l

SR, § Uigd HTUE qIRGIell, 1928 I I HRAT A8l g1 39H T 1925 4
Ty YISl 7 [HAM o 22 UicrRrd Sord 9gTY1 ST cad HHT AT 181 987 2011 IS
g IRER Tot¥YTs Ul St 7 Td9R, 95 Bl ol HH B & foIv forar, ifh=
TR F IFD! Rotae R (AT I G114 UHE Bl aoig I AN ol o1 foban 1T,
IAB! UCT, D SIH-ATA DI [FHTSTd HRAT bl 81 AT Al TIHS o STHIAI
IR ERT BT auction B aF &, oAfb T W JMSH S auction & fIT &1 T
THE o Al auction BT, AT T STHIM ofH & oIy Bl AT, 78R o1 & oY DI
31T 3R 4 &Y cattle o< o fofT MMM I8 ST WRER Yo Sil o =iged H ATl IFDbT
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MR. CHAIRMAN: Shri Derek O'Brien, he will speak tomorrow. Shri A.
Navaneethakrishnan.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Thank you, hon. Chairman, hon.
Prime Minister, hon. Leader of the Opposition and other hon. Members of the
Parliament. | thank His Excellency the President for his Address and | would like to
place my gratitude...... (/nterrupz‘/ons)...

MR. CHAIRMAN: Please, Anandji. ..(Interruptions)... Sinhaji.

SHRI A. NAVANEETHAKRISHNAN' At the outset, | would like to place my gratitude to
our hon. Prime Minister for the good gesture he has shown to enact a legislation
called the Tamil Nadu Protected Agricultural Zone Development Act, 2020. | repeat,
at the risk of repetition, | want to place my gratitude to our hon. Prime Minister for the
great gesture he has shown for the enactment of a law called the Tamil Nadu
Protected Agricultural Zone Development Act, 2020. .....(Interruptions)...

MR. CHAIRMAN: Shri Deepender, please.
SHRI A. NAVANEETHAKRISHNAN: Sir, one minute.
MR. CHAIRMAN: | am not stopping you. | am requesting them.....(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Right. In January, last year, in the All-Party
meeting, | made a request regarding the apprehensions of the farmers of Cauvery
delta because the oil exploration is going on and hence all the farmers apprehend
danger to their farming activity. Then, observing this, he immediately gave directions
to the Parliamentary Affairs Minister, Shri Joshi. And, soon after, the Minister's
meeting, along with our State Minister and officials, was held. | also participated in
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the meeting. Our Minister, Mr. Javadekar was very helpful and he said that there was
no objection from the Environment Ministry's point of view. He has given the green
signal. | got a letter from our hon. Chief Minister, Shri Edappadi K. Palaniswami. It
was handed over to him. Immediately, Shri Javadekar, responded to the State
Government. In the month of February, 2020, this Act called the Tamil Nadu
Protected Agricultural Zone Development Act, 2020, came into existence. The Act
prohibits all the activities which harm the agriculture in the Cauvery delta. So, the Act
came into existence immediately. Now, why | am telling this is, a small man like me
made a representation on instruction from our Chief Minister, Shri Edappadi K.
Palaniswami and, immediately, our hon. Prime Minister understood the gravity of the
problem. He immediately gave the direction and the Ministers also responded
favourably immediately. The Act has come into existence and the entire Cauvery
delta farmers are very happy. Subject to correction, | think, 15 Members of the
Parliament are from Cauvery delta, both in Rajya Sabha and in Lok Sabha. So, senior
Members are representing the Cauvery delta farmers. So far, no Government had
taken any step to protect the Cauvery delta farmers but our Prime Minister and our
Chief Minister, Shri Edappadi K. Palaniswami, has taken the right steps and
protected the interests of the agriculturists of Cauvery delta.

Sir, there is a couplet in Tirukural, Nandri Marappadhu Nandrandru
Nandralladhu Andre Marappadhu Nandru'. So, the gratitude shall not be forgotten. |
want to place it on record on behalf of the farmers of the Cauvery Delta. | also hail
from the Cauvery Delta. | want to place it on record the gratitude of the farmers of
Cauvery Delta to our hon. Prime Minister and to our hon. Chief Minister, Shri
Edappadi K. Palaniswami, for enacting the Tamil Nadu Protected Agricultural Zone
Development Act, 2020. | think this kind of enactment is, in force, and in place in
Kerala or in Chhattisgarh; subject to correction. So this is the first kind of legislation
that came into existence thanks to the hon. Prime Minister and thanks to our hon.
Chief Minister.

Now, regarding this COVID-19 pandemic, really our hon. Prime Minister
waged an all-out war to eradicate and to contain the Corona-virus. The steps taken
by the Central Government proved to be right and it ended in success because each
and every nook and corner of India is being watched by the Central Government and
appropriate directions have been given to the State Governments to follow the
restrictions very strictly. It is only because of the efforts taken by the Central
Government, the State Government is able to control effectively. It has been
successfully controlled in Tamil Nadu. So, thanks to our Tamil Nadu administration,
Amma's Government and also the Central Government. There are a very low number
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of cases now being reported and almost 'nil'. The COVID-19 pandemic has brought
certain good things for India. Now, in India, the best administration is in place. It has
been proved and, also, there have been inventions in scientific fields. The entire
world is still suffering from the Corona virus but India is now saved. | humbly submit
that India is very, very safe in the hands of our hon. Prime Minister, Shri Narendra
Modi. He has taken all steps. That is why | said that he has waged an all-out war to
eradicate and to contain the Corona virus. He is successful in all his endeavours.
And, also about the technology, though invented by the human beings but
technology has taken over the human race. Without the technology, nothing will take
place. Each and every individual is controlled by technology. Of course, legally
speaking, controlled by laws, rules and regulations but even any individual, even an
illiterate person, even a person living in remote corner of our India, he is now taken
over by technology. Now, thanks to Corona virus, in Tamil Nadu, | know, personally,
that each and every student studying in the primary school is having the smart phones
with internet connection and he is learning lessons. ...(Interruptions)...

MR. CHAIRMAN: Please, please.

SHRI A. NAVANEETHAKRISHNAN : Sir, only because of Corona virus, the technology
is being put into use effectively. Please understand my point of view. We are having a
television channel called the Kalvi. It is being run by the State Government and
providing good lessons. But, now, cell phones are playing a vital role. Now, the
barrier between the rural and the urban has been broken. Now, in internet and
Google search, it is very familiar in rural parts of Tamil Nadu, and everywhere in India.

In Judiciary also, because of the Corona Virus pandemic and the efforts taken
by the State Government, the Central Government and the Judiciary, any lawyer from
any part of India can file an affidavit, a written statement or anything, through e-filing
process. And by making use of the software, he can appear before the Supreme
Court, High Court and even before lower courts. Now because of the best
administration in place, this has been possible. It is not merely that we are suffering,
but our people are cooperating and fighting against the Corona Virus. Now the
barrier between the mofussil lawyer and urban lawyer has also been broken. These
are all good sides of Corona Virus. We must appreciate it. Now the Digital India has
come into place. Itis in place. Every student wants to own not only laptop or iPad,
but also other advanced technological equipments. Regarding vaccines, two
vaccines have been invented by our scientists. Of course, the Central Government
has provided full support. It is because the Central Government, especially, our hon.

69



70

[RAJYA SABHA]

Prime Minister visited the laboratories and encouraged the scientists, India is standing
first in all walks of life. The truth cannot be suppressed. Amma's Government is
performing very well. For three consecutive times, it is standing first in the whole of
India. The truth cannot be digested by my brothers. It is up to them, how to manage
and how to face the elections. That is a different issue... (Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)... Each one's digestive system is
different. You know very well. ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Yes, Sir. In the Covid-19 pandemic, our
Government really fought against China and won the fight. There were twin problems
of saving the life and saving the economy. | am of the humble opinion that in both the
aspects, the State Government as well as the Central Government won the fight. All
the activities, services, manufacturing, etc. failed, not able to be successful because
of Corona Virus, but agriculture succeeded in this fight and our farmers produced
more wheat, more paddy and other yields. Now the agriculture is being supported by
the Central Government. More support has even been provided by our hon. Finance
Minister in the Budget proposals. | welcome and support the President's Address.
Thank you.

MR. CHAIRMAN: Now, Shri Prasanna Acharya.

SHRI PRASANNA ACHARYA (Odisha): Sir, how much time has my party been
given?

MR. CHAIRMAN: Your party has 33 minutes. There are two speakers.

SHRI PRASANNA ACHARYA: Sir, it is a constitutional requirement that the hon.
President of India will address the Joint Session of both the Houses on the eve of
Budget Session. Sir, you know it better than me that the system immediately after
the Independence was that the President would address in all the Sessions of the
House. But | think when Shri Mavalankar became the first Speaker of Lok Sabha, the
first constitutional amendment was made and a provision was made that the
President would be addressing the Joint Session on the eve of the Budget Session,
once in a year. Therefore, Sir, it is a constitutional requirement and it is customary
also. When, with all their wisdom, the 18 Opposition Parties decided to boycott the
Address of the President, many people asked my Party, why we are not boycotting
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the President's Address. It is a constitutional requirement; it is also a well-
established convention. We respect the Constitution and respect the convention.
Therefore, we attended the Joint Session of the Parliament. That is why, my Party
did not boycott this occasion.

Sir, this House wants me to express my thanks to the President for his
Address, though | have to admit, it was not a very inspirational speech. | don’t think
the contents of the hon. President inspire the crores and crores of people of this
country. There was nothing. It was just a stereotype speech of the hon. President.
It was a track-record of the Government. Whatever decisions the Government took
during the last one year; it was just a record of those things. Sir, last year, we
celebrated the 150" Birth Anniversary of Bapuji, the Father of the Nation and ahimsa
was Bapuji's profound theory which the whole world accepted. Ahimsa was his
strength; ahimsa was his principle; ahimsa was his weapon and with that weapon of
ahimsa, he could defeat the mightiest Government of the world of that time, the
British Raj. Sir, when we are observing, celebrating 150" Birth Anniversary of
Gandhiji, you must be noticing, very unfortunately, that many parts of the country is
now involved in violence. What happened on 26" of January was the most
unfortunate. Not only on 26" of January, if you see during the last couple of years,
there have been incidents of violence in many parts of the country. And, we are
celebrating 150™ Birth Anniversary of that great man who was the profounder of the
ahimsa. Therefore, | don’t blame the Government neither the Opposition, anybody
for this. We have to create an atmosphere for that in this country. We have to create
a mindset about ahimsa in this country. That is important. Therefore, Sir, my Party,
the Biju Janata Dal and my leader, Shri Naveen Patnaik, has been appealing to all the
national leaders since last two years and has been appealing to all the political parties
including the Ruling Party to incorporate the theory of Gandhi's ahimsa in the
Preamble of our Constitution. Just create an atmosphere, and let the people of this
country again realise that ahimsa is the best way out, ahimsa is our principle, ahimsa
will be our weapon and with that atmosphere that we are able to create, | think, we
should be able to contain the himsa, the violence that is going on, unfortunately, in
different parts of the country. Therefore, | appeal to this Government to ponder over
this proposal given by Shri Naveen Patnaik. Sir, as a whole, India is a land of peace.
You may recall the history of Odisha which is the place of Lord Jagannath. Lord
Jagannath's great temple is there, which addresses large and large number of
bhaktas, devotees from all over the world. Sir, if you go back to the history around
2000 years back, Ashoka invaded Odisha. There was a war called the Kalinga War on
the bank of River Prachi. That River Prachi still exists. During that time, lakhs and
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lakhs people were killed. Ashoka invaded Odisha. And, after that war, Odisha turned
Ashoka into Dharma Ashoka. During that time, Ashoka was Chanda Ashoka because
of his invaded attitude and Odisha turned the Chanda Ashoka into Dharma Ashoka
and, from then on, Ashoka accepted Buddhism.

12.00 Noon

And preached throughout the world, Buddha’s theory of peace, non-violence,
tranquility, brotherhood and humanity, that is my land, Odisha and from that land,
Shri Naveen Patnaik has given the call of peace and non-violence.

Sir, the Leader of the Opposition was mentioning in detail; what happened on
26" January at Red Fort is most unfortunate, no Indian can appreciate this. In fact,
everybody has condemned it. But, Sir, putting the entire blame squarely on a few
farmer organizations or a few farmer leaders is not going to solve the problem. My
suggestion to the Government is that a proper impartial inquiry should be instituted
into this incident. Let the inquiry be headed by a sitting Supreme Court judge. Let us
all know about the truth of that incident. Who was behind all these things? How
thousands and thousands of people were allowed to enter the Red Fort”? Who has
opened the gates of Red Fort? What was the role of the police? What was the role of
the local administration? What was the role of the farmer leaders? What was the role
of the farmer organizations that were spearheading the agitation and what was the
role of the Government as a whole? Let the country know about this. We cannot sit
silent by putting blame on certain people or certain farmer leaders. Sir, this is one of
the most unfortunate incidents that has happened after Independence in this country.
Nobody can appreciate this. So, my suggestion to the Government is to institute a
proper impartial inquiry into this incident, if possible, headed by a sitting Supreme
Court judge. T T 8, IE I & AT 3T ARV - B YRATT BT ST BT 3TfBR
g foo 9 T B Sir, the incident which took place on 26" January, it was not a simple
incident, it was an unprecedented incident. One of the main demands of farmers was
about the MSP. | do not want to enter into a detailed discussion on this; we will have
enough opportunity to discuss it during the Budget discussion. Sir, MSP is one of the
major demands of the farmers and Government is verbally assuring the farmers that
MSP will be there. There is no question of removing MSP. If Government is prepared
to give verbal assurance to the farmers, why can’t the Government add one line in the
three laws which were brought to this House? Sir, this House has passed three farm
laws. So, | do not understand what is the problem? If you can assure the farmers
about MSP verbally, why don’t you write two lines in the law itself and give a legal
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assurance to the farmers of this country that yes, MSP was there and MSP will be
there? But, yes, this is a different question as to how the Government defines MSP.
My party has always been demanding implementation of Swaminathan Commission
recommendations so far as MSP is concerned, in true sense. The Government says,
they have implemented Swaminathan Commission recommendation, we dispute it.
Sir, the Government is yet to implement Swaminathan Commission recommendation
in true sense, so far as MSP is concerned. So, my appeal to the Government would
be to implement Swaminathan Commission recommendation so far as MSP s
concerned. The Government has been assuring since 2014-15 that farmer’s income
will be doubled. | would like to know from the Government, this is year 2021, by how
many fold you have been able to increase the farmer’s income. What was the farmer’s
income in the year 2014-157 What is the farmer’s income in the year 2020-217 Has it
been doubled? If it has not been doubled, why? Can | not say that this is a failure of
the Government in this respect? So, Sir, this is not the occasion and there is no time
to enter into a detailed discussion on this.

Hon. Leader of the Opposition was mentioning about the Champaran
Satyagraha. | belong to Odisha. He was right. At that time, there was Bihar Orissa
Assembly; Bihar and Orissa was one State. Mahatma Gandhi spearheaded the
Champaran agitation against the forceful cultivation of indigo (Neel) by the British
planters, because the cultivation of indigo was spoiling the land. If you go for
cultivation of indigo, you cannot cultivate other crops for four to five years; that was
the complaint of the farmers.

As he was mentioning, | don’t want to reiterate it, a law was brought in the
Bihar-Orissa Assembly. It was referred to a Select Committee on the demand of the
Members. | don’t understand heaven wouldn’t have fallen if it had been referred to a
Select Committee of the Rajya Sabha because that was the demand. Therefore, |
think, the demand of the Opposition at that time has been vindicated by the Supreme
Court. 1t is not the Select Committee but the Supreme Court has appointed a
Committee. Of course, there are thousand questions marks about the constitution
and nature of the Committee. Sir, you also know Odisha better. You have several
times visited Odisha. We are reeling under natural calamities. You will be astonished
to know that during the last century, Odisha was hit by natural calamities for 129
times. Can you imagine it? We were hit by natural calamities like cyclone, super
cyclone, floods, drought, etc., for 129 times. We have bravely faced it. That has
severely affected our economy. The last super cyclone in 1999 devastated Odisha.
Therefore, Sir, the Odisha has been demanding for a Special Status, a Special
Category State. This has been our demand for many decades. We have been
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appealing to the Central Government to accord Special Status, and, if not, at least,
accord a special package for Odisha so that we are able to deal with the situation and
to confront whatever obstacles are coming in the way of development of Odisha. But
that has not been done. Sir, Sardar Vallabhbhai Patel’s greatest contribution was
amalgamation of all Princely States in the Union of India which thereby brought about
political integration of the country. Patelj brought political integration after
Independence. We got Independence and due to the efforts of Sardar Vallabhbhai
Patel all the Princely States were amalgamated with India. Sir, the political integration
was done. But | think the task of economic integration seems to be halfway as yet
because economic disparity between the States and regions still remains in this
country. Yes, we have to admit that there is economic disparity from region to region
and State to State in this country. The Scheduled Castes and the Scheduled Tribes
are the most poorly served by the Indian States and they are vulnerable to chronic
poverty. Uttar Pradesh, for example, and Eastern Coastal States like Odisha have a
high concentration of SC/ST population. These States are economically less
developed than States like Gujarat and Maharashtra. It is the reality; there is no
denying the fact. But what is your Special Package for such States that is my
question. For that reason, Sir, Odisha has been demanding for a Special Package
from the Central Government. We are a State all the time reeling under, as | said,
natural calamities. That is one of the reasons that we are demanding for a Special
Category State. Sir, during Zero Hour, you were kind enough to allow Dr. Sasmit
Patra to raise a topic about the strengthening of women forces in this country. Sir,
this House, this Rajya Sabha, in 2010 had already passed the Women Reservation
Bill. You are very much aware of it. | think you were also a Member of Rajya Sabha at
that time, Sir. But it has not yet been passed in the Lok Sabha for various reasons.
The Bill has lapsed in Lok Sabha but the Bill has been passed in Rajya Sabha. Sir,
this country is a great country. As you know, Sir, women constitute 48.5 per cent of
our population; almost half of our population is women in this country. But, what is
their representation in our parliamentary system? Even in this Lok Sabha, what is
their percentage in last election; it is only 14 per cent. Half of the population is
women but their representation in the highest forum of our democracy is only 14 per
cent. What is the global average of women's representation in Parliamentary forums
of different countries? It is 24 per cent. Sir, according to the Inter-Parliamentary
Union report, even in countries like Afghanistan, they have in their Parliament 27 per
cent women's representation. Saudi Arabia, a Muslim country, has 20 per cent
women's representation! Nepal is a small country, but has 32 per cent women's
representation. Bangladesh has 27 per cent women's representation. India, which is
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the largest democracy of the world with the second largest population in the world,
has only 14 per cent women's representation in our Lok Sabha, the Parliamentary
forum.

In 42 countries, we find more than 30 per cent women in their Parliaments.
Amongst the BRIC countries, we are in the last. Among four BRIC countries, we in
the fourth position so far as the women's representation in Parliamentary forum is
concerned. The Muslim countries, which are considered to be very conservative, like
Sudan, Saudi Arabia, Pakistan, etc., have more women's representation than in
India. We have under representation in different State Assemblies. Therefore, Sir, we
have been demanding that the Government should come forward in this regard. This
Government has a very comfortable majority in Lok Sabha. Rajya Sabha has already
passed the Bill. Why is there a hesitation? Why is this Government hesitant to bring
forward the women's reservation Bill in Lok Sabha? | personally don't understand it. |
urge upon this Government to look into this. That has been a demand of our Chief
Minister, Shri Naveen Patnaik, again and again. My leader has been writing to all the
political parties about this. He has appealed to all political parties to pass the
women's reservation Bill in Parliament. Women have done excellent in administration,
in corporate sector, in education, in aviation sector, in the Air Force, in our military set
up and everywhere else. So, our mothers and sisters are equally competent. In some
fields, they are more competent than men. Why do you deprive them? Therefore, |
urge upon this Government to act. This is an opportunity where you have an absolute
majority, a comfortable majority in Lok Sabha. Rajya Sabha has already passed it.
So, get the Bill passed, if possible, in this Session itself and give the women of the
country the right place in the democratic system. That is the demand of the Biju
Janata Dal.

Sir, the Constitution has made provisions for Legislative Councils. Earlier too,
in many States, there was the State Legislative Council. Now also there are many
State Legislative Councils. There is a Bill pending in Rajya Sabha, introduced in 2013,
to have a State Legislative Council for Assam also. My State Assembly, Odisha, has
unanimously passed a resolution and sent it to the Central Government for a State
Legislative Council in Odisha. There is no response as yet. Again and again, we have
been passing the resolution unanimously. That resolution has been supported by all
parties--the BJD, the BJP, the Communist Party--present in the State Assembly. |
urge upon the Central Government not to delay. You allow the Odisha State to have a
State Legislative Council.

Sir, you know very well that we are a multilingual country. In many parts of the
country, many languages are spoken. We speak in our mother-tongue. Sir, |
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compliment you and we are all encouraged by you, all the time, to speak in our
mother-tongue. It is unprecedented. It never happened, Sir. Therefore, | feel that
many Members are encouraged to speak in their mother-tongue. What is a mother-
tongue? The first word we listen from our mother is our mother-tongue. The first
word our mother teaches us to eat, the language our mother teaches us how to work,
the language our mother teaches us how to do any other thing is the mother-tongue.
It is a multilingual country. Sir, in my State Odisha, we speak Kosli-Sambalpuri
language in the western parts. In about eleven, out of thirty districts of Odisha, we
speak Kosli-Sambalpuri language. That is our mother-tongue. Odisha is an Adivasi-
dominated State. People speak Santhali. The other day, you were mentioning about
Santhali, when one of our hon'ble lady Members was retiring; she used to speak in
Santhali. And Sir, that is due to your encouragement only. If | am correct after she
spoke in Santhali, you invited her to your office and offered her a cup of tea. This is
encouragement. Some Adivasi people speak in four languages in Odisha. My Chief
Minister, Shri Naveen Patnaik has been requesting the Central Government to include
Koshali-Sambalpuri language, Santhali language and Ho language in the Eighth
Schedule of the Constitution of India. That is pending with the Central Government. |
urge upon the Central Government to kindly take a decision on it. Other than these
three languages, there are some other languages spoken by the people and they are
demanding to get a place in the Eighth Schedule of the Constitution of India, and the
Government should consider it. As you know, there are some coal bearing or mineral
bearing States like Odisha, Bihar, Chhattisgarh, Jharkhand etc. We are a mineral
bearing State and that is one of the main sources of our income. Odisha is a coal
bearing State. We have enough stock of iron ore. We have manganese, we have
iron ore, we have bauxite, we have plenty of coal and we get a royalty on that. That is
one of the important sources of income for Bihar, Odisha, Jharkhand and every three
years this royalty needs to be revised, which was done by the earlier Government.
Sir, you will be astonished to know, since the last ten years there has not been any
revision on the royalty of coal. Why? What have we done? Why are you depriving of
our earnings? That is one of the main sources of our earning. We do our
developmental projects out of that fund. Not only Odisha, even Jharkhand, even
Bihar. So, we have been demanding for revision of royalty on coal and minerals like,
as | said, manganese, iron ore, bauxite etc. but there is no response as yet.
Therefore, | take this opportunity, while discussing on the President's Address, to tell
the Union Government to kindly consider it. We are not going to fight with you; we are
not at loggerheads with you. We are cooperating on many important decisions
because you want the development of the nation and Odisha is part of that nation.
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Jharkhand and Chhattisgarh are parts of smaller States, poor States, Adivasi
dominated States. We also have a sense of Bharat Mata. Why this step motherly
attitude? That is my appeal to the Central Government. Sir,the hon. President
mentioned in his speech about Jan Aushadhi Pariyojana. It is one of the best yojanas
in the health sector. | appreciate it and | thank sincerely the hon. President and the
Government as well for the Jan Aushadhi Yojana. For the poor people of this country
the only remedy is Jan Aushadhi and Jan Aushadhi can alone save the poor patients
from the exploitation of the multiple medicine manufacturing companies, and on
medicines, there is a lot of exploitation. What is the cost of production and what is
the retail price of medicine? Take for example, cancer. A lot of exploitation is going
on. Once upon a time, | happened to be the Health Minister of Odisha. | know it.
There is enough exploitation in the field of medicine. So, Sir, Jan Aushadhi is one of
the solutions. It is a very good scheme, but there are two things. Enough number of
branches of Jan Aushadhi Kendras has to be opened. Altogether now, there are
7000 Jan Aushadhi Kendras in the country. India is a vast country, but it is insufficient
and most of the Jan Aushadhi Kendras...

MR. CHAIRMAN: Please conclude.

SHRI PRASANNA ACHARYA: Sir, | will conclude within five minutes. Then Dr.
Sasmit Patra will...

MR. CHAIRMAN: | have no problem, but Dr. Sasmit Patra's name if also there.

SHRI PRASANNA ACHARYA: Sir, | have discussed with Sasmitji. So, my appeal is,
more Jan Aushadhi Kendras should be opened and the second thing is, sufficient
number of items are not being supplied to the Jan Aushadhi Kendras. The Health
Department should look into it. The third thing is, unfortunately, the doctors are not
very much inclined to recommend Jan Aushadhi medicine. The reason is best known
to everybody. | need not explain about it.Doctors are reluctant! It is a bitter truth that
doctors are reluctant to prescribe medicines available at Jan Aushadhi Stores. What
is the reason? Sir, you, | and everybody in the country knew about it. So, | need not
mention about it.

Sir, another important thing that the hon. President mentioned is about
production of ethanol from paddy, sugarcane, etc., which is going to help farmers in
a big way. So, my Government and party appreciate and support this. Mr.
Dharmendra Pradhan is, perhaps, not present here. | would also like to compliment
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him. He has decided to open one ethanol factory at my own place, Bargarh, with an
investment of more than Rs. 1,000 crores. The work started one year ago; but, now,
it suddenly stopped. | don’t know why. | want an assurance from the Government
that the work will continue. Secondly, there is moribund sugar factory; there are many
moribund sugar factories in Odisha which are defunct. Ethanol can also be produced
from sugarcane. So, | request the Government of India to kindly take up this sugar
factory and convert it into an ethanol production factory.

The next point is: My Chief Minster has been requesting for an airport at Puri —
the Dham of Lord Sri Jagannath. You know that Puri is one of the four Dhams set up
by Adi Shankaracharya and every year a large number of tourists from all over the
world come to Puri. The Konark Temple, a UNESCO World Heritage Site, is also
located nearby. And, Chilika Lake, as you know, is India’s first Ramsar site is also
near Puri. So, our hon. Chief Minister, Shir Naveen Patnaik, has been requesting to
set up an international airport at Puri. The Government of India must consider it.

Coming to the issue relating to Clean Energy Cess, | wish to say that the entire
Cess from clean energy is diverted for GST compensation. It is not justified. Why
should the coal-bearing States be deprived of this? Therefore, we have been
requesting that 60 per cent share of Cess should be given for development of our
State.

Last but not the least is this. This country witnessed a people’s movement
called JP Movement 43 years ago. You were one of the leaders who participated in
JP Movement. You were youth and student leader. Many hon. Members present
here, beginning from hon. Prime Minister, were victims of emergency. | think, this
Government has very conveniently forgotten those days. Now, you are in power.
But, you have forgotten JP Movement! You have forgotten all those fighters who
fought against the dictatorial rule at that time, fought against emergency and many of
them are still suffering. | know them personally. So, my suggestion is that the
Central Government should give some sort of recognition. Some of the State
Governments have done this. | am thankful that many of those States have BJP-led
Governments. So, why is the Central Government hesitant? | request the hon. Prime
Minister to kindly consider, take some decision and give some recognition to the
freedom fighters of the JP Movement.

With these words, | support the Motion and thank the hon. President for his
Address to the Joint Session of Parliament. Thank you.

MR. CHAIRMAN: Thank you Prasannaji. Parties have to take care of how many
speakers they have and how much time allotted to them. That is why | was
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suggesting that every Party should distribute time among their Party colleagues and
give it to us so that we will be able to mention it in the List of Speakers.

Now, my office is also receiving some slips saying that some Members wanted
to speak tomorrow and some Members wanted to speak on 8, They can speak on
8", but on a different subject, because, by that time, the reply to the Motion would be
over. They have to understand that.

Secondly, accepting request for tomorrow should not be a problem. But, if
everybody wanted to speak tomorrow, then, it will be difficult. So, Parties which have
two speakers, one should speak today and one should speak tomorrow. They can
decide who will speak today and who will speak tomorrow. Now,Shri Tiruchi Siva.
You have 25 minutes and you have Shri Elangovan with you.

SHRI TIRUCHI SIVA: Sir, Mr. Elangovan’s speech would be his maiden speech.

MR. CHAIRMAN: Whatever it is. There is no exception for maiden speeches unless it
is a general speech here. Time is allotted. Keep that in mind and give an opportunity
to him.

SHRI TIRUCHI SIVA: Sir, you will be giving separate time for maiden speech.

MR. CHAIRMAN: No, no; not on this. Time is fixed. You have been speaking
regularly and you know the system. Okay, please go ahead. After Mr. Tiruchi Siva,
Dr. K. Keshava Rao and Dr. Banda Prakash will speak.

SHRI TIRUCHI SIVA (Tamil Nadu): Mr. Chairman, Sir, |, on behalf of my party
DMK, as a mark of respect and duty thank His Excellency, the President of India for
his Address to the Joint Session of Parliament.

Sir, during the course of my speech, if | have to criticize the contents of his
Address, it may not be construed against the President for it is the policy note of the
Government. This Government came to power with a slogan 'Minimum Government
and Maximum Governance'. But, what we have experienced is 'Minimum
Governance and Maximum Mishaps'. This is not an evasive allegation. [f the ruling
party, the BJP, disagrees with the points that | am going to make here, | would like to
stand corrected.

The intolerable miseries, which people have come across during all these six
years, have to be narrated and everything can be discussed in a different topic. Let
me, in bullet points, cite some of them. Number one, there have been
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unprecedented hikes in petrol and diesel prices. No one can dispute how the middle
class people and the commuters have been suffering. Anyone can understand how
the prices of petrol and diesel have increased during the last six years. Number two,
subsidy for the LPG has been drastically cut down and there has been increase in
LPG prices which adversely affected the domestic women and the ordinary families.
Number three, there have been hikes in the prices of drugs. Number four, there have
been hike in railway fares. Number five, new taxes have been levied. On the contrary,
the NPA of the corporate to the tune of rupees one lakh seventy-six thousand crores
has been waived off. Number six, there has been depreciation in the value of rupee.
Number seven, the demonetization, which took the lives of many people, gave blow
to the MSMEs and the export sector in this country. They have not been able to
bounce back even after all these years of demonetization. Number eight, there had
been hasty implementation of the GST and the disproportionate imposition of taxes
on various goods. Number nine, the GST compensation funds to the States has
been deprived. All these things and the implications of the GST are being still
experienced by one and all -- the traders as well as the people. Number ten, there
has been delay in the pension of ex-servicemen. Number eleven, the UDAY scheme
poses a threat that free electricity to the farmers will be withdrawn. Number eleven,
the Central Government has not extended helping hand to the needed level to my
State Tamil Nadu, as far as the drought and the cyclone relief measures are
concerned. Number twelve, there has been a scam in the ration of army men.
Number thirteen, there have been delays in the disbursement of MNREGA payments
and it has not been implemented in its real sense. Number fourteen, there has been
decline in the GDP. The Economic Survey of this year says that the contraction of
GDP will be 7.7 per cent; whereas, the World Survey says that it would be 10.3 per
cent. Then, there have been wrong economic policies. There have been enormous
charges on withdrawal of money from the ATMs. More incoming of FDI is yet another
point. Even in the profit-making LIC -- which not only handsomely pays to its policy
holders, but have also been paying dividend to the Government of India -- the FDI
has been increased from 49 per cent to 74 per cent. The disinvestment process is
on. The PSUs are the economic temples of economy in this country. When the
economic recession affected the whole of Europe in the year 2007-08, India withstood
that only because of two sectors, that is, the agricultural sector and the public sector
undertakings.  And, now, in this Government, both of these sectors are being
affected to the maximum. Agriculture is no more remunerative. It is no longer an
essential thing that can be carried on. Many are quitting agriculture. The PSUs, even
which are profitable, are being sold out — the IDBI, the SAIL, the BHEL, the NLC,
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now the LIC, and the Scheduled Banks also. So, disinvestment process is one of
the landmarks of this Government.

Coming to Smart Cities, by way suspending the MPLAD Fund, the
Government will be getting an amount of Rs.8,000 crores. The MPLADS Fund is
actually meant to satisfy or to cater to the needs of the local people, which the
Government of the day or anybody would not attend to. The MPs can just earmark
that work to the Government and it would be diverted from the MPLADS Fund. So,
the Government has suspended it citing Corona as a reason and it is only Rs.8,000
crores! But, as regards the Smart City project, every city will be getting Rs.1,000
crores. Hon. Chairman, when you were Minister and earlier also you had
appreciated that Scheme very much. Every Smart City will get Rs.1,000 crores.
Across the country, there are 100 Smart Cities, amounting to Rs.1,00,000 crores. Sir,
| urge that making use of this opportunity, the Government should appoint a
monitoring committee to oversee how the smart city schemes are being implemented.
In my city, Tiruchi, | have seen many things. All the expenses that have been done
are made on insignificant schemes. Nothing reflects the concept of smart city. This
is prevailing across the country.

Imposition of Hindi is taking place, in all possible ways, by this Government to
the agony of non-Hindi speaking people. Mr. Chairman, Sir, | should say that only in
our House, any Member can speak all the 22 languages, which are there in the Eighth
Schedule of the Constitution. Even in Lok Sabha, it is 18, but, here, it is 22. You
always encourage the usage of regional languages, the native languages, not just the
mother tongue of the people. But this Government, whichever opportunity is
available, imposes Hindi in non-Hindi speaking States.

Coming to loss of jobs and increase in unemployment, there is no proposal for
increasing employment. So also is the case about the unrest and withdrawal of
fundamental rights in the valley of Jammu and Kashmir.

The National Education Policy is also impractical. There is still a dispute about
it. Lakhs of people have expressed their concerns over mails, in person and also
through petitions, but the Government has started implementing it.

Coming to CAA, the protests were on, like the farmers agitations which are
going on now, but because of the COVID, it was withdrawn. The opposition is still
there. Without addressing their concerns, the Government has started the process
of implementation of the CAA.

Then, there has been abrogation of Article 370. Rs.72,000 crores loan has
been given to only one individual corporate, the Adani. Also, there is the anti-minority
stand of this Government.
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Coming to imposition of NEET, Tamil Nadu is totally against the NEET
examination. A student studies up to 12" standard. Even a poor student of 12"
standard, by burning midnight oil, gets the highest marks but those marks are thrown
into the dustbin. They conduct a test for three hours and that test decides whether
the candidate will be qualified to be in a medical...(Interruptions)..

SHRI' A. NAVANEETHAKRISHNAN:: Sir,..(Interruptions)..

MR. CHAIRMAN: You don’t worry. No, no, Mr. Navaneethakrishna. This will not go
on record.

SHRI A. NAVANEETHAKRISHNAN:: *

MR. CHAIRMAN: This will not go on record, please. You have no right to contradict
each other. When you get an opportunity, you do it. Please. It is not going on
record.

SHRI TIRUCHI SIVA: Sir, | thank him for his intervention. ...(/nterrupz‘/ons)..

MR. CHAIRMAN: Mr. Navaneethakrishnan, please. This has become a habit for
some of the parties to counter each other then and there itself. Nothing is going to
happen, | am telling you. ...(/nz‘errupz‘/ons).. That is not correct.

SHRI TIRUCHI SIVA: Not in Tamil Nadu. Only that party, | never do that.

MR. CHAIRMAN: He did not say, Tamil Nadu.

SHRI TIRUCHI SIVA: Sir, | thank him for his intervention.

MR. CHAIRMAN: So, you got some attention.

SHRI TIRUCHI SIVA: Yes, Sir. | appreciate him for this intervention. He has helped
me in a way.

* Not recorded.
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MR. CHAIRMAN: Please go ahead.

SHRI TIRUCHI SIVA: The State Assembly of Tamil Nadu has unanimously passed two
Bills saying that NEET is not needed in Tamil Nadu. The DMK, the main opposition,
has also supported it. But later, when the National Medical Commission was
introduced here to replace the Medical Council of India, which has the power to
conduct the NEET examination, | moved a motion that it should be repealed.

And, this person, this Party, which is opposing me now ...

MR. CHAIRMAN: No, no, you can't ...

SHRI  TIRUCHI  SIVA: ...walked out without supporting my Motion.
...(Interruptions)... Had they supported it, NEET would have gone by this time.

MR. CHAIRMAN: That is their choice. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, so also, there is deprivation of jobs to local candidates. For
example, Sir, we have made a mention here. In the Railways, only the North-Indians
are there in Tamil Nadu. We have mentioned it, Sir, and you have also directed. Even
those examinations are conducted in regional languages. For example, in the
Neyveli Lignite Corporation, recently 1,560 candidates have been called for interview.
Out of that, only 11 are from Tamil Nadu. How is it, Sir? So, this is deliberately being
done and deserving candidates in the State are not getting their deserving jobs.

Sir, there are draconian laws. For example, the UAPA. We opposed it even
when it came up in the House. But now that is being misused. As like other
draconian laws, now it is being misused against the protesting farmers. Laws are
encroaching upon and infringing upon the States' rights. Sir, in the last year's
Monsoon Session, 35 Bills were passed and made into laws, most of which were
usurping the powers of the States which we always oppose.

There was non-plan lockdown because of which we suffered. Migrant
labourers walking miles across reminded us of the Partition days. How many died on
the way? Nobody was able to survey. Sir, all of a sudden, it was done. But had it
been done with some precautions,that would not have happened. The situation
might have warranted the Government to declare a lockdown. But, at the same time,
necessary measures for those who were migrant labourers have not been taken.
There were low tests for Covid, and, because of that, there was under-report of the
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positive cases, which was criticized globally. There is rewriting history in text books.
Regarding disinvestment, | have already told.

There is enforcement of the eight-lane project against the rejection of the
proposal by the local people in Tamil Nadu and extraction of methane and
hydrocarbon in delta region leading to the fertile lands to become sterile. Foundation
stone was laid for AIIMS at Madurai. But not even a trace of that is coming up, not
even a stone has been placed there. Internet in the normal speed is deprived in the
Valley of Jammu and Kashmir.

Simply to say, Sir, during the regime of this Government, the poor are
becoming poorer and the rich are becoming richer.

Sir, coming to the main point, we have been pleading with you, asking for
more time to discuss about the farmers' agitation which is going on. Sir, we are very
happy the way you conduct the House and you uphold the merits of this Upper
House. But the way the Bill was passed here is really to be lamented or to be felt
about. Sir, we allotted four hours for two Bills. The House started at 9 o'clock. The
Zero Hour went till 9.30, and after that, there were some observations by the Chair,
some five minutes. So, after that, the time left was only less than three-and-half
hours. We suggested nothing. We could have continued the discussion the next day.
The Members could speak with the remaining time and there were a lot of
amendments which had to be moved and put to vote. "Kindly adjourn the House for
tomorrow." That was our simple demand, Sir. First, these Bills were introduced as
Ordinances, promulgated as Ordinances. Then it was brought as Bills to replace
them. Sir, we are compelled to say for your kind perusal and for a judicious ruling or
an observation that why we are concerned about that is the way of passing of that
Bill. ...(Interruptions)... So, Sir, we said ...

MR. CHAIRMAN: No, no, it's over. It is over. See, the entire thing was done as per
procedure. We have gone through it and the time allocated -- if you want, | will give
the details -- to each Party had been exhausted; and except the Congress Party and
the Ruling Party, all other parties had utilized their time. Their speakers got
exhausted. How can you say anything? ...(Interruptions)... No, situation is
situation. Situation depends on everybody's situation. ...(Interruptions)... Please
conclude, Mr. Siva.

SHRI BHUPENDER YADAV (Rajasthan): Sir, | do not wish to interrupt but some facts
put forth by Shri Tiruchi Siva are actually not correct. Any statements made by Shri
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Tiruchi Siva, which are not correct and not according to the records of this House,
should be deleted.

MR. CHAIRMAN: When you get an opportunity... ... (/nz‘errupz‘/ons)... No, no. As the
Chair, | have made a clear observation. | have gone through the records, minute-
wise, and | saw that 35 speakers from different political parties utilized the time that
was allotted to them. Two parties, for whatever reason, reduced the number of
speakers. | cannot force them, like | am not forcing even today. Please keep that in
mind. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, | agree. ..(Interruptions)...

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, we had asked for a Division to
move amendments, but it was not allowed. ...(Interruptions)...

MR. CHAIRMAN: It is wrong information. The man who asked for Division was not
there in his seat. He came to the Well of the House. ...(Interruptions)... What are you
trying to tell me now? Next is... ..(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, we asked for Division, but that was not allowed.
..(Interruptions)..

MR. CHAIRMAN: No, no. Please. ...(/nterrupz‘/ons)... If you have the numbers, you
may any time oppose the Government. Mr. Siva, you have to conclude now.
..(Interruptions)..

SHRI TIRUCHI SIVA: Sir, | agree. May be the time...

MR. CHAIRMAN: Mr. Siva, you have made your points. Please.

SHRI TIRUCHI SIVA: Just one moment, Sir.

MR. CHAIRMAN: No, no. No discussion on what has happened and what has been
approved by...

SHRI TIRUCHI SIVA: No, Sir, | am not discussing that. Later, the Deputy Chairman
gave a public statement. In that statement he said...
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MR. CHAIRMAN: No, no. No comment on the Deputy Chairman or any Presiding
Officer, please.

SHRI TIRUCHI SIVA: | am not making a comment, Sir. As you said, many Members
were not in their respective seats. Tiruchi Siva was in his seat, but the House was not
in order. That was his point. The Bill was passed. What we said was, had this Bill
been sent to a Select Committee, the farmers or the stakeholders could have
appeared before the Committee and that would have given us two months' time. But
they did not agree. What is going on, Sir?

MR. CHAIRMAN: That can be a viewpoint. ..(Interruptions).. Please. Then your
next speaker is also over.

SHRI TIRUCHI SIVA: Sir, hundreds of farmers have died. Kindly permit me to speak.
MR. CHAIRMAN: | can't.

SHRI TIRUCHI SIVA: Sir, if | am not able to express my views in this House, where
else can 1 go?

MR. CHAIRMAN: That is a point that you have to ponder over.

SHRI TIRUCHI SIVA: Sir, hundreds of farmers have died. They are still out in this
bitter cold.

MR. CHAIRMAN: We lost Zero Hour. We lost Question Hour yesterday. Where
would the Members go and complain ?

SHRI TIRUCHI SIVA: Sir, the Government should have a humanitarian approach
towards its citizens. That is our humble suggestion. The Government should have a
humanitarian approach.

MR. CHAIRMAN: Please conclude. Dr. Keshava Rao. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, give me a minute to conclude.

MR. CHAIRMAN: Mr. Siva, please don't force me.
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SHRI TIRUCHI SIVA: Sir, | would conclude with just one sentence. As per the
demand of our Party President, Shri M.K. Stalin, | would urge the Government and
expect the Prime Minister to assure in his reply that they would repeal these three
farm laws.

MR. CHAIRMAN: You have got every right to ask for it. You spoke on a variety of
subjects in a pointed way. But at the end you wanted to go back retrospectively,
which | cannot allow. Time is not in my hands. That has been the practice for years.
The number of people to be sent to the House is also not in my hands. | can urge the
people to send such Members to Parliament who perform their duties well. | do
agree, but that is in their hands, not in my hands. Even if a Member is speaking very
well, | cannot assure that he would be re-elected, or, if a Member is doing his duties
well, there is no guarantee that he would not be re-elected. That is left to the people.
| have no comment. Now, Dr. K. Keshava Rao; you have got 25 minutes for two
people.

DR. K. KESHAVA RAO (Telangana): Sir, we are two Members and so, | would like
the time to be distributed between me and the other Member.

MR. CHAIRMAN: There is no problem if you take one or two minutes more.

DR. K. KESHAVA RAQ: Sir, | stand here to speak on the Motion of Thanks to the
President for his Address to the Joint Session of Parliament. As my hon. colleague
said earlier, there is not much that | wish to say, but nonetheless he is the President
and we are the Members. So, whatever he does, whatever he intends to say on
behalf of the Government, he did say and we take it, whether we agree or not, with all
kinds of reservations or with a pinch of salt.

Sir, as he said, we have entered a new year and also the 750 year of India's
Independence. So, it is an auspicious occasion, no doubt. The preceding year has
been a horrifying one, with disastrous consequences that we faced thanks to the
pandemic. It has snuffed out many lives. We have lost many people including our
near and dear ones, doctors and others, and they can't be replaced.

Starting his speech, the hon. President preferred to quote the Assamese poet,
Raichoudhury, stressing the point of unity. That was made in the context of
communal oneness and the consciousness of the nation, the soul of this country, that
we are all one.l wish it really pervades over the entire country and we don't indulge in
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what is known as communal divide; we don't indulge in linguistic groupings. We
really respect the brotherhood. The Address came only three days after the Republic
Day, a great day, when we upheld the tradition and also the sanctity of the
Constitution which we gave to the people on that day and respect the brotherhood
and oneness in diversity, that is, unity in diversity. | am not casting aspersion on
anybody; it is a general comment taking the cue from the President's Address. As |
said, we have passed through the worst year and the pandemic has taken a big toll.
Today, we are engaged in the world's massive and the largest operation of
vaccination. We really thank the Government for doing it and also the States,
particularly our State where we have all the vaccine doses; the vaccines which are
given to us are coming from Bharat Biotech. We salute the scientists and these
companies, namely, Serum Institute in Pune and Bharat Biotech in Telangana for the
great job that they have done in giving us vaccines. This is true that in the first phase
we promise to give doses to ten million people which includes front-line workers,
doctors and nurses. The next phase will cover elderly people and then we go to the
next phase where all the doses will be given to 130 million people. But the question
today is: What next? This is the first phase. The real challenge or the real difficulty
arises in the second phase of dose when we need more centres and more sessions.
So, we must be prepared for that kind of operation and we must not satisfy ourselves
with the first phase only. Hon. Chairman, since you take care of every Member here,
my observation is that we have started this Session without vaccinating the Members,
particularly the Lok Sabha Members, who really interact and work with people day in
and day out. It is all right if Members of Rajya Sabha are given doses in the second
phase; | don't mind it. But the Members of Lok Sabha, MLAs, Councillors,
Corporators, or Sarpanches, whosoever they are or public workers, who mingle with
people, are needed to be given doses in the first phase. The Government should take
cognizance of them and they should have been taken into vaccination programme in
the very first phase. Till now it is not done, but | hope this will be done. However the
Health Minister is not here; he will take care of what exactly | mean by this.

Sir, this Address has come one working day before the Budget came in. The
Budget made big news. It is a very good Budget that we have seen. As far as the
health is concerned, the kind of focus it made on health and well-being is very great.
It is a great vision where you think not only of healthcare, not only of hospitals, not
only of laboratories, not only of colleges, not only of paramedics, but you think
comprehensively and call it 'Health and Wellbeing'.

So, it has been termed as 'Health and Wellbeing'. These are very nice words which
the hon. Finance Minister has coined and we all welcome that. But regarding the
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health sector because the hon. President referred to the Jan Aushadhi Kendras at
village level, and Acharyaji also referred to this point, | would like to say that today,
there are 7,000 Jan Aushadhi Kendras, but looking at the size of the country, they
look very inadequate. Even if they are there, we have to see whether the medicines,
the doctors and the necessary wherewithal are there, or it is lacking and in short
supply. That should be looked into. We have today in the Budget something like
Rs.71,000 crores as against Rs.65,000 crores last year for the Health and Family
Welfare. That is very good. What is more welcome is that the Finance Minister has
said that more money can come in for this sector if needed.

Having said this, | think | am also conscious of the concerns of all the Members
about the real burning issue today in this country, that is, the farmers' agitation. |
would not try to join issue with Sivaji or the Chairman, which | should not do also. |
dare not do it, but, at the same time, if only we were to be a little more democratic, a
little more accommodative, a little more liberal in approach and receptive in mind,
things would not have come to this pass. The way we had muzzled through the Bill
here in this House of Rajya Sabha, when we were there! It is not that the Members
did not get the time. People did get the time. But it was when they were asked to
move their Amendments, | had brought to your notice also and you agreed. The next
day, when | explained, | explained this also. Our sitting arrangement is such, as you
have seen, that we are in the Galleries and we are in the other Chamber. When they
came here, which they should not have done, and were protesting in the Well, which
again they should not have done, but when you asked them to go back to their seats,
by the time they went out, you had decided on their Amendments as not responded
to. Now, this is how exactly in English, we say "muzzling through", in that sense, it
is there. So, we are not saying that we did not get time. The man, who got the time,
did get the time and opportunity to speak on things that he wanted to speak. Now,
today, | would rather appreciate both the parties - the farmers and also the
Government - for their deliberations, their negotiations and for their interaction and
also the kind of talks they are involved in. The hon. Leader of the Opposition went
into the history of various farmers' agitations right from the British days to recent past,
only to show the muscle of the farmers. We are not trying to challenge the muscle of
the farmers because it is the nation's muscle. After all, this nation is an agricultural
nation and its farmers' muscle is the nation's muscle. They should have their say,
and as he said, after all, we are all there today because of them. We owe to them
and to the Jawan. The slogan of 'Jai Jawan, Jai Kisan' was given by Lal Bahadur
Shastriji and, therefore, it is very sacrosanct. Now, the question today is: what
exactly should we do? There are talks. The Ministers should come here and tell us
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what is happening to the talks. We don't know that. The laws are there. We have
passed the laws. The method we adopted in passing the laws is known to us and we
have commented on that. | need not again go back to that and tell you. But today,
we must find a way out instead of saying all that. The Government has responded
well saying that they are prepared for talks. They say that they have agreed on many
things. If the Government says that it is agreeing to MSP, | don't see any reason as
to why it should not go into the books of law, why should it not be legislated and
brought as a part of the law. If they are agreeing on this issue, then it should be
done. On many things, the Government is saying yes, but still we find from the
discussions or from the statements of the farmers' leaders that many things have not
been done. So, what exactly remains is not known to us. So, my suggestion,
therefore, is whether we can think of some method where this entire issue is brought
back to the elected representatives, that is, the Parliament and we discuss it here.
Though we have already passed it, we have a right to amend it. | think, the
Government is agreeing to a lot of amendments and the farmers want it to be
repealed, although | do not agree with the rigid stand taken by the farmers. But,
whatever amendments we want, whatever changes farmers want, if they are
reasonable and rationale, and, if this House thinks it really right, it should be done.
Members had their views about the Bill and they wanted to say but they could not
say, and, still the Bill was passed. If the Parliament thinks that something needs to
be done, and what the farmers are saying is true, it can be brought in. Some
mechanism has to be devised where the ball should be brought back to this court so
that this Parliament can look into this. Had we sent it to a Select Committee at that
time, | think, things must have been solved. But can we think now of some method
where it comes back to us and the Members of Parliament are involved in this,
instead of the Supreme Court coming in and dictating to us? This is what | feel. Sir, |
have one objection, and, | think, it should go on record. Instead of just saying that
farmers should be heard, let me share my view. First of all, to my knowledge, this
law is unconstitutional because it is a State subject. When | could have AMC of my
own, | have a right to by-pass AMC of my own. It is my concern. You have taken it
over and you brought in a provision that there should not be AMC at all. Unless you
bring a law that there will not be AMC, the AMCs will continue.

In Telangana, only the other day, a week back, in the District Collectors'
Conference, we said that the Market Committees will continue, the MSP will continue
though again we have not got it into the law. If necessary, we can bring it into the
law. But, with regard to bringing MSP into the law, if Centre does it, it will become a
guideline for us rather than the States attempting to do it. That is why, | agree with
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one of the suggestions made here by Congress Member, Chidambaram ji, that issues
like this should be left best to the States concerned. They know their soil, they know
their geo-climatic conditions, and, they know how to do and what to do. So is the
subject of education.

Now, | come to the subject of education. The President spoke about NEP.
The NEP is good but the discussion is inconclusive and we have not discussed it fully.
When we were discussing the NEP, the Minister said that we will discuss it later. We
did not complete the discussion on NEP but NEP is being implemented. You do it
because you have a right to do it because there are good points in that. As far as
NEP is concerned, it is a mixed bag.

Sir, there is also a mention of some standards for the teaching staff. It is
necessary. After all, when we talk about education, we talk about accessibility, that
is, nearness of the schools, how we go, what is taught, how is it taught, and, how is
it evaluated. So, the question is how to train the teachers? We have been talking
much about teachers. There are something like one crore teachers. The Finance
Minister has said that there are 95.8 lakh teachers but it is something like one crore
including the private teachers. Now, if you want to train them, the question is, for
why do you want to train them? What is that we are teaching? If you give me one
minute, let me mention it in detail. What is that we are teaching? | am talking of a
primary school which totally lacks these kinds of things. Teaching is delicate there at
that particular age. How do you teach in primary schools? We send a boy of four
years to school. At that age, he has been plucking the plait of his mother, yet she
smiles. The child throws things here and there, yet the mother smiles because she is
his mother. But, when, we send that boy of four years to school. At that threshold, a
small cane is there in the hands of the teacher who shouts 'silence’, and, you know
what kind of reaction on child takes place.

1.00 P.M.

Educational psychology has taught us that any kind of such interference with
the child will stall the growth. This kind of thing has to be taught when we think of
primary education and also education at the lower level. The Budget has also talked
about toys,that is the Montessori system of education, when you teach not only
through the words but through toys also. That is very good. But as | said, let me tell
you how you teach, what you teach and what exactly your curriculum is. | took the
example of a Geography book, perhaps a seventh-class book. The first chapter is
about the Earth being round. Whether it is round or flat does not make much
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difference to them at that stage because the dropout rate, according to you, is 69 per
cent. That means nobody is going to the tenth class; most of them are getting
dropped out there. Then, after that, you have the chapter on altitudes and
longitudes. Then, the next one is world has six continents, and the first continent you
teach is Europe. You tell us what exactly is grown there. Wheat is grown in Australia
and North America, and that coal is found in London. You tell us what dress Eskimos
wear. So, what is produced in Europe or America or Australia is taught. The last
continent which is taught about is Asia and the last subject in that Asian continent is
India and in that, the last subject is our States and even in that, our village is not there
at all. So what we teach has nothing to do with you at all. | am not trying to criticize
geography. | was also a Minister of Education in my State. There was a lot of
criticism on this. | did not criticize geography as such. How you teach geography is
my point. Why don’t you say that | am born in a particular village; that village is in the
State of Telangana; Telangana is a State of India; India is a part of Asia; Asia is one of
the six continents and these continents make the world. So we can go on where we
can make local as vocal. This is what we are talking about today. So, we must also
think of devising methods of how to teach and what should be taught. Give me the
name of one book which says speaking truth is good. There is not a single book
wherein you say Rama is good because he speaks the truth. It is not there. The logic
is not taught. | will take half a minute more, Sir. There was a question. "You have
one liter of milk which you sell for ten rupees. If you add one liter of water, what profit
will you make?" This is a question in a textbook. It is quite possible that
arithmetically it may make some sense, but morally, it does not. Every lesson that we
teach should have some moral learning. So, in NEP, we are talking about morals and
other things like sensitization. | am not opposed to it.

| come to what Mr. Siva said about regional languages. Let me tell you that we
have already written three letters. Our Chief Minister has written to the Prime Minister
that the Central examinations should be conducted in the regional languages along
with Hindi. You are the Chairman of the Committee there. | am pro-Hindi. Wﬁﬁ,
§ a1 ai-fewat g1 39 W 99 AT § o, SAfoY § I8 die arsdl § (& 84 i<l &
feTQ SISl BCTal & Yadc H o, AT ATed & 1| 91 I8 © &b Sid 89 371qe urd
3R 39 UTfeTaTHe | e fe=al Yid &, dI fe=<il | 9T 1 s R8T 2|

STt ST 5 (TR UG E): /1 ?

S1. &. HE @ : HSH, 59 3119 G1d Bl ©, a1 § FH ST g, oAb $& Al U4
g, 59 d 91d B ©, Al g1 T H o1 AT 81 &9 (SRl dl 78] <% Hahdl o |
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it Fuafa : St 7, B2 g Si|

S1. &. $HeE G : 379 <] B TG B IS AT YT language DT <l A
fEgATT R ST, S ST & A1er 81 599 g1 A1 foredl Rran &1 €1 78, afcw
T AgP! BIIST BIT 21 MY fa=<t & U 91d HIfvTU, T 89 99T Iad &1 About

Telangana, we have a lot of issues. My friend will take it up tomorrow. Thank you

very much, Sir.

MR. CHAIRMAN: Whenever Members speak, they have to look at the Chair.
...(Interruptions)... Whether present or not. ...(Interruptions)... What can | do?
Next speaker is from the YSRCP. They have not given any name. And they are not in
the House. ...(Interruptions)... Absent. Prof. Ram Gopal Yadav ji. The debate will
go on up to 2 o'clock and will continue tomorrow.

1. I 9T A1ed (IR q<90): A, H 37U 39l fhari db & A G-
TTET 2T, <ifehT 31t el &, HI7d 1T S 7 el B 919 I, AT ST8l ddb A7 349
v 31 GHeN 2, 98 H 39 9SG &I I ATEdT g1 §9 919 Bl b 98d drferdl
golTs TS b B BT Ioic 117 IR d¢1 foar Ty 81 399 f$fdhT arer | oidw

Afersorem, qra RS o ¥ gas i man gl
(S 7 e FIoT+ §7)

S9Y ol g mad dred &) fAfad ff St 7 21 o9 e I B fo
2,290,000 RIS P goic H F Hadd 73,000 BRI B9V AT T BT Us Bl
JoTh IR o FoU B 3R T hadl 2,700 PRIS YT ATSHITHIAR o fov 2, 2ot Rad
& forg Bl

IS, daRI P R H A g1 91 PR X 81 H feDIRAT A qu1 o1 & 59
ST IMSUITHIAIR BT 2T 2, YR gRCH o SHB! Aag W G4 975 &, dI 599
BHN TSATGHIR D fober=1 U1 fiet 81§72 I8 a1 ATdhe &, 31T a1 H 399 8]
PIs HIhC el §, olfdh hlg U1 el (Hd Yal gl FRIfT I8 g & R |rgfeed o™
PR T © 3R A9 HRA qrAICh IST IET &1 H YT d1d T2 ThR el aredl gl R
§ IS BRI, A1 H ATHT AT W1 g9ic | SitSHl &1 $hadl 0.5 2ol Us hiAe!
JTHIR TR T Wd BT, OI9 2021-22 H MYHT 11 TR W YT BN WX, §1 I 91
$feTY dal, Fifh I8 &. HId X1d AT8d 1 Yl BT AR AR I Bl W I A1 S
e 2 b Ty & & | VAT o TR B, olfeh U1 % 181 ©l...(aaegm). ..
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£ U= I16q : W,.... (FAYH)....

ot ITUUTATT : UTHUR T84, 31T $ER SWHR iU, .(FdL™)... haR, dTed,
.. .(FEI ). ..

1. IM YT A1Gd : T8l F e & 915 59 G4 U9 a1l 7 I8 Yo, ol {1 dal
o SR IS 7Ta & $ed & fh A gaT H 7S 91y X2 &1 A A gaT1 § 1S 918 ¥ &, oAfb
RATST H, eRTae IR B 21 gan 2

Heled, 319 H 3fU- Y d1d UR 371 R8T gl H 98 idl 91 81 B0l 37y
ST & o § it et a1 1€ aovan g1 ot RRufr a8 2 6 <91 & foram -- Hqwr o
a1 $9felY R RET g, Rifh UoTe, BRI 3R ufegHl IR yaer df feeell & ¥ &,
J BT 37 Fhd T, SHCY MY HI &, a1 A1R9% | ARAl Bl de18 H ARl {a8 Y,
JqR ATed - Ugd [HaT, S0 ART H &5 S8 oRal & AT H AN 7 Xfordr 3l
3R 9 DI & Raah faR1g Ueei fhaTl 31q gAN fBAM g HeHi 9 96 §U 5
FaT Bl JoI8 W, Y& BI I8 A 3MR =T THH BRI A D (Al DI S ST b
g, I ORPBR VT =il 81 718 B, U1 IREH 81 715 B & S9h SR $is 3R &
81 81 Y81 21 MY I ITsV foh TR 31T SHH! S¢ AT dh Bles B & v, A
& foru IToft 81 91 8, Y fohx 8 &7 fegrehd © o 99 <A1 faetl & fagsT &vd 34
T H 39 Ve B Rt BIRTT &R 90 faet of 3mgu? R S9a! T Bict &t
AT SIFTT 3R S 918 Y f9ef U 3= <ITU1 R ugel Y o= fager &) a1 A9
oft Bl {5 39 WS S ot w1 e <1, &Y a8 A 7E o) o/ H S T
f =g TART MSIYR 91 81, fedml qiex &1, a1 g arsx 81, 99 99 ) Isd
WGP, bRl Pl SIaN g7 <1 T8 & STY Ugol 98l BhIc oI IY U] Adold, BARI
UTfelamie @t ST G 81 §, SAW W SUTT 3R Saa¥d GRell 981 & T §l U«
TTfeheaT disx IR Wi 81 81§ 98 sy Wi a1 8, 981 ) 39 dRE & ael T8 2l
T 9 fecell IR 9l R & T 872

TR IeUfl S & S1fryor § ot oMus IR-9R 59 91d &I =l HrdT &l
3T ST B T Irseufay St a8t dl, STt oY ford™T! o S99 9 U s+ 38R e
THhd ©, T TP IS SER $H8 Adhd ol d TR AU 79 B! 91d Ha+T dle, a9 4l T8
B8 Ahd| 319 {HA 19+ 91 I 919 BT ATedl 8, SHY I8 J=T 31T 7, Hifdh
oIt 3R ST R IHD! 1d 31T el Al I8 981 ST & fh I8 379= 94 &1
Tl JATYDRT AT 37T F1 AT AT Y I1d FIDI GAT I &, DIy [GdDhd el § 3R
R U9 I I3 2 [ I8 T &l 87 AU Bed © b &4 (Al & [oIg Y BT
SATQ 21 3179 [Tl & g B o1y 2 3R BT ded € fob AR foy A B St
T2l 21 TR I8 a1 & b 519 A 397 foT¢ S 81 8, N forv 3my g1 v 8,
I fihR 31T S5 ST B I HUR STl 9l G I8 &7 d HE 8 o (& I AR
oY JHAFERI® &, 3N BE I3 @ (b &4 MM foIg o1y & |
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319 <RIy, THTEYl &1 91 Bkl 81 A Ordinances T8¢l 81 S H 31 1Y 9 3R
a1 ¥ 9 9 I, 99 987w Y| H ATYD! ITERVT 71 A8 g 1 (R fpe=
TRTT Bl TS 81 oIRE SR, STd I8 TSI el AT AT, I Ugol 9N IBT Hah]
DT W14 2,200 U fdaee ATl 59 TR, ST Y IE T2 A1 DY [T, 39 91e,
I8 ¥, d1 S8I1 Hal f& ATed, THbT 2,200 $9 fFaed f9d Y81 7, a1 894 Pl fh
9 IR HFPHT YT R foTU| ST Habl Ul B, df 98 1,100 S0 faaed # 9,
STafdh BTSfSS Aady BT THTHUT 2,660 ST & 9T AHTI Hady BT TATAYT 1,860 TSI
g1 AR DI ®_ & 91 ff U9 5 el {oh 9 SMUST HapT el WiiE yrdd| d
TATAl BT AT WRIG <, Afdhe 3H ST &l ) Wxladl| WX, 3ge foegr # af R
9 ) SUTET WRIE 21 Y UdT HINT fb a1 Aot b fae & fJawr? 3@
THOUY b AT BT Dlg FaTdd Tl &l SAMTY T8l, il ATI 59 BT H bel 4l
g Tl fora o dfeai & rarar S urgde |fedt g3 - - urgde s =T, 85 oI
g b 371 9 AR 1 &S AIel Usel | Ul AT VA B AT 37Tk 7e Yol H
B3 OIS UPh §s JaARIT-ATIRY 7, FTIdhT T T 9T o 8, Afhd § 781 o 1
AT g, DS DRI T aTael 3R g I & o1g e g1 forg| I IR A1l A I 8
91, A fefrasra Rig St oee) dre S 81 3719 S5 §97c1 | ol |f$at gif, 39N
TS B HSTT, T d T SIYN? 72 B ATH AT fb A Bl A drel 872 d IR
ATl 3 HISYT I1 ¥ 1 3R H el Dg 8T g <l MY SR o gyl d #feai fobe
RN BT 87 RTP T8 31g ©, PO A1 a8 ! Vol w81 S| § s, 1=l
a8l el =Rl 98 ga18 Mg &, olfd M JSTUll BT foldl g7l Bl @S, I 8%
TSP IR ITD! BIFSTH 7 ST 7T 21 3119 918X S8V, IR 10 fie TSt Wt S al
gd- BT T 31 10 FiFe 9 <I7eT 81 T dF 39 U | IR 31T syt &
31X 3MID] DIs TIRUIC Bl 3MY, FB MSAT M TS AR 3MMISD! FATSC ATS! olc T,
T8 P AN ATYA THR I & {77, 8 919 B & oIy @ I8 1Y, 99 T gel
Tl e ST T YT 9@ TTT| 98l gR1 BT &1 a8 (RART 594 81 fhar &l iR 2872
A S € b dSig SR sRATm &1 #f$ai 9gd o/ dRid A HH Bl ol
fram STHa € 6 519 3 d@fsat R 8 9o, @ 79 E dXid | g S,
! fot wifsai o=, I fra™l &1 w21 fh 89 39 919 U= <1, 3R 3MYB! <1 &
@ IR, 81 a1 31+ Ut IRU| foha TRI9 BIdT 81 919 393! B 8l 8, 99 98
I JIBR 39 U] A U g=di & fol¢ HUS oIdl 8, TSh-oIS(bdl B el 8 df
SABT SASTH HIAT 8, U Id] B UGTs b [ofU U BT FaRAT HRdl B, T aorg I
I FOIGRT W 37U B FKI H d211 TSl 2- I8 W B, 3R IIKifded 93 2

AR B T U Sl GORT A diegae BIRT &1 2, IH Bl de BIFT H 991
IETES! §S, &9 AN Bl Ugel 21 4as ATl J&l BIIS &b Al &l TR UM YUR Bl
BT B BTG & AT fhAI & AT Blre de BIHT H GRS, Tadl F Rrerad
8s 3R BRI BRI U B GIRATTS! B T5| S5 U &1 o] (ST | 374 B of ol
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[RAJYA SABHA]

ifeh O 81 T faam B STE ®El 6 89 98 919 el < 3% 2, ISR sareT
BT 31T el UgT BT, B9 2,600 B9 4 WIS | UTaR 3met A 721 g3 3iR 3@
HE T & [ BH 800 DY H WIS, gRAT 61 WRIQI | 31T FAT PR o ? 370 59 [t
H BTl I8 AT Tl B! [ AT g BT HS! H WIIGT MY, ITE B3 individual TR,
T BIs UTgde He! Il WRIT, 39 THUAU] ¥ BH BIFd IR Bl 8l WIS 3R
T AT H I8 MR g <1 SATehl, T9 |l SN bl JRI4T I fh $899 SHRT T
91 IS 319 Bdel U &1 Hed Yadl fb THYHYT 81 ST, 319 H8l MRSl §17
Plode BT &1 Th X I8 & [ B foam, 99 9 Tes 9 HH a1l fham
g H TTHI 85 URUC o1 d g SN Bl de ofil, Al Idl =all b 500 Y
H1 ol W &, T II-TR Al B ST Dlgde IR o ot 3l 91 &9 9818 W UHh-al
H¥el & fofg a1 1 1l & oy @ 4l €, S99 a1 & forg 281 < € {6 w8l a8 deolt
T PR o | ¥ 25-25 AT & o1Q o1, Tl AN DI S 9 2 b 89 J&R Bl S, I9914 &
STTGA, &1 STch A H Tefd SX 87 U8 el &, AN &b A § Sl 9 8, ST G Pbr
P ForU 51 facll Bl 19 i< & 3TefTal Bls AT T2l &1 s} 97d I8 © b 3= uh
YT IR PR 1 81 P YR U BId &, IO AT b 71 | Sl Hag Usl 8idl &,
I8 HhH BId] Tl ST 81 AU Jg AT B &1 b S #4499l &, oI a19d o,
PIK] %\r, ?I—é'%\f, SHT*CL%\’ IR DY NEER %, qolgd %, Y essential commodities & 3T
&I AT T8 Gell hoarding B1 Be fhds foTy <1 715 ? i A1dT ATSITE Sff Al $8
WRIT BR Pal STHIF DI ¥R 81 <31 b B @RI, B hoarding BRI, I ST T -
g3 TMEM 978 8, I 5ol 991 v8 87 3171 <2 A g U9 WR 7IS™ g1y Sff 78
2, I frafers 99U o1 X8 € 39 hoarding @ foTU 99110 <11 %8 8 b 39! hoarding &R
ol 3R IHP 918 9 fBA & U1 IR Gfh & U 7 81, qd 41 918 39 ¥E W
D! 99 G| 3MMIDT 3HD HUR RIT FRIAV 57 ITH Rith Iz foran 2 b gg &1 (RAfT
7 fore) >R FemRY @t AR W 319 S9! o el & 3101 S B 18] ddd| a1e
ST AT ARAT X2, b TMEH WY Xed| T dR 9 916l H JAhIel Tl T,
AT T TS MG H /RT AT 3R BRI ATGHT 7R Y | H I8 91 bl uel oAl
I T<h DI AT A <, A1 SAIlT I8 Sl W ANl & A 4 2, I8 38D 8] ol
39T I8 3TRIY 11 ferm o fauer 1 fhamii bl [RTE & fGar 81 8 =S H RIS
B DI JAILIHAT Tl 51 ST GIS Bl L B ARE Fh d1oT 81, 3T foy #1 I8
de [ U1 81, YT &, Al SHB! bI A9 o1 39 Hal {h [HATl DI TARTE DY
f&an a8 ve dist | 721 2, dfcw & IS § Bl U el o1 8N o feell |
QIEERT Yfeld o Tidl &l fSgl #ars, R 9rg # DRl bl dhPpe R ST
US| 519 I8 WaR PV a1ed 7 fazan &, a1 A1l 1 Tty & s g4 78
ATSH T, B dAldel JAABTRAT 4 Tl Bl AT HET ol T, g8 H IThT withdraw
B o1 Tl (Rl & Ty whdl o1 eAnfSar /rars Sl &1 a1 1 g1 & folg
gIer IR Wl Bl AMSTN B TR T8l TS, b T8l Wl Bl AfSIT HIaT ol
ST g1 A AN SR BRIl &, a1 Y fhar S o S99 82 Wil & Al H USIlq
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1 T ATER SIS &, 3T 1 31d A1 <27 & g vl § ol g Ifean Wil 8
o 8, Afh T 5 <91 § Uit AT off 519 <91 & U 93 2 &t o1 Raa= &1
HTH USTTE TS HRAT AT| 3T I BT FIH13T IR ST aTel IR H g U9 UR fhar=i
& BRI P AN &1 I8 13T W S & 3R 89 99 W 9id & b o foeam= uRary
P AN, I T Hdel Wl Bl USTAR BB AN BT US U BT BTH B ©, Ifet SHRT
gl 3fR AT H S AT 8, ST 91S% UR Q20 bl AIHTAT b R8T B &, S 4 law and
order I1TT YRGBT BT B &, d orard A g1 fhami & IRIRI 4 o 81 T 39
gRaIRT I 81 31d &, 7 fTT 3 o &8 & 32 &1 3! a1 B9 $d foruw
AT FAIRYN 3T AN BTH S9b o B B 8, i1 RedeR iR @Fe™ $Is 91
ST 81 81 bl 81 3R Sd AT el Il &1 99, I 4 AR s, <ifdhd <31 &1
ART &9 4 SHGT B oid B~ 39T TH AN dI 7ee 8 I8! 81 594 71 fadhd 87
frar o8 <8 8 T 9o o <ifsTe, o s ufassT &1 w1 ued 87 Ife 89 $ed,
foger wea, difafede Uit dwedi fd 3T withdraw R <IFSTT, T 31T 7d Bl A
foram foel) oifTe g &1 T81 7, fodt oifae oo 9 ORa 81 &, dfcd ot
AN 81 93 §U &, SBI- dal & [ [l TSI St & gfch AN 7 | | T8
B FHdTl T8 I 98 Fhdl ©, b 59 U 8] oIl Adhdl &l S8 VAl 8T § IT
TEl BTl 2...(F9 B G )... U BT | HIT 3MISD! ufcrssT Ry <11 38 g2 qas
) T8 7 S T SETERT AT, O Al BiNe) I 3R JUTHS &l Sid ST fham
®I 91 DI A FDHd & AR B DI a9 of Fdhd &, Al 9T MY ST | TR 872
3MYH] T fEaFhd 572 ... (AT B €St ... RITAAT B AT 57

o STt : ST, 99T 81 T 81 JTeRs! gI-di e 31fdre 81 U gl

Y1, I T A1G4: H 318 [ & 37 U1 I1d FHI B ol g1 AR, H 3791 a1
GH I ¥ Ul I8 1 1] § & 39 pandemic H el il &1 VT off, R
SIS BT Jeh AT AT FHRT Wil BT ARSI 20 TR Bl T8 14 TR I TGHN 20
TRYC 81 T, Hifh Sl S84 81 T oft, aifeh Wl 7 YT goutd G+ 6T BT
fepaT, <2 BT A BT B (ATl gA a1 I8 8 [ S A WX 8, H WHR 4 I8
AT R g fob S fharal & URART DI A BH 20-20 ARG U BT AT [T
SITU 3R S gl bl dal | dal Vo ARERI A Hedy T bg IRAR H ITd
UehTY §ed Bl ARBRI Albel &1 STl SR 6 &I Ud g Sif 7 541 uR forar o:

"GT H HETT GHA P1, GE1 Bl il PTSYEl |
g 5 ¥ GIIT S7el, RI9T]1 31} 8] uv 81/
Fal U HIcieha, TR 75 &1 I1S e &,
ar 4 sirarst o rar g1
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[RAJYA SABHA]

§ fHAMT BT 39 A &b AIEIH I 3MATST ST A8l § b <2 &b AR [HA T 8l
TG 38 o1l Ug T¥s ® foh &9 9187 & H of¥, 79 &1 31, 89 9188 |4 A9 <l
VAT PR Ahd 8, Afp fhads i1 b dx G 22 fham R fa7 faglies R sa)
I, IS-9S oI T<AT & 21 X8 &, a1 fhdd) Bl I8 gds 2] X8+ a1y &b gaem
AT H 1 29| Iai ADad 2, SATY ARN DI 91d GHY| S DI T$! AMEE] d & 3,
ST ST IS gU 8, SHAB! AAISY, Rifh I D! 791 32 Bl T RN 5 I g W)
T B I8 8| MY 393 I8 Py 31 9199 18T, &9 I8 fal withdraw BRI 3R
Y et AT, FH ST 91 goT ST, S5 AISH1 A gl S AR 36 [B37e
 HENIT B AT ST JAYHT Tg-98d ggdTa |

s Syt N I T g g S|

#t M T wae e (RER): SU9wHi #8ied, JUdl Jgd-9gd g=dm|
YEIZaR BIferdr S o IR &1 f4oTg yret g QR A8d o Sl Uird AT, SHah]
3TgHIGH Tl ISl STt & SAFAHTHOT R ST I8 I &1 B! 7, SHd foly H gy
Si & U AR h BT § IR STD U] BT FHAT Bl gl STd T a!
3ITSTE St it X2 &, 99 H g <& A1l H s &1 faenefi @1 §, # 39 ) 78
I, H PO 3R AEdR AT AT - b A7 v T, A1 J31 o0 S faerd &1
31 DR AT MBI 3ATY YA Bl [ BAR WA TSI & SR (B b
3fiGTer §Y, ITH MU BAR [I8R & I¥IRl BT =4l Bl §, $AGY § G fd U
comparison BIFT AT(2T WW#W‘?WW,WW@@[#
A< feam| S 1 SRIST A 3R 31T R SRS &,

[SUHHTETE (31t W IER M) FI37H17 5V

SH®T comparison BT ARYI IAH RIT YA A? SAH Y AT - ARSI, Sl
Wt Ha1 2 o, NId! g =@l &) B o, 98 e & Wit ot fora i =
SUSTI &, €79 B el B &, 3Rt TSIl Bl Wil B A, ITh! Seexi J Th
dren, 59 89 20 B5T FBd ©, SIH dIF HgT S9d Il mandatory o1 f& et &1
I DHRAT TS AR I WG Wl YT BT 1 TS| 319 SIRT G el G117 o
S 1 9o €, 3974 dal W) sd! =i © b fha™ SRR & gRT 9d1s ST X! fasn
W1 AT o Wil Y ? Farsy I a1 T fonsil | 2, 1 89 ¥ SHD] Jol 1 R |
HYA? BH T8I PR Gl &l 3PS Bl [depd different §1 31T AN issue TR ST
3T WSl BT IGTBNY (11, (FFer). ..

il A el IMSE: FHRY & IR H H IR ... (FAUH)... ST JoAde HHC
DI HAL... (FALT)...
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Lo S S ESala 5 Gl o (Qlalae)n W 5 Gse e b =S Oolies 1 A1 8 a3 GiliaT

3t M T g9 e (FBR): # SS9 WR A H issues WR 91t R&T I ...
(EEI?I%TH)...ﬁ comparison tR’_g"l ... (AIYT)... H historical facts tl'\’?)ﬂ?%T_g"l

21 [T A SIS Aolae AT Dl ... (GHH). ..
(Ddalae) S (S Ol 2 23] ol 3 ling

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Please.

SN I T yaTe Rig: 31U WeT Tl H Mg Ul 31U gRElel! | 3MsUl S8l §9R
IS 1Y 3R ARGR Joei¥ HIg Yol Dl Acd Y81 SqH 1 5G] A? IHH o7 &
$9gST | RT3 g7l STY fob &rm i1 fel H el o7 ol hlg 3P &7 AT T
compare BRI & 7... (FILH)...

IUFHTETE (31t g AER [): IAD] dlerT 1Y
i} [T el JAMSTIE: g8 I &A1 WA (a1 o.... (FagH). ..

--.(gl\.\';\.\.q).-. (PR A S g0 AUI Lﬂ".' P)Lé k,ll-.\e'l'
IUFHTETE (31t g AER T[): @il 3MSTE 1|

1 I T yTe RIS Y S R Mg L. . (RAYT). .. 59 SRAT b o Bl 5%
TEl 5l TSI 91g 95d H¥h-1 IR 911 I8 o [ [eR | w1 981 g1 311 ™ M1et
STt T STt R2 A1 A R | 1 Hisal ol Rufy Sl B iR StR yewr d Wi st 21 §
IR Y9 H SA1§C Hshex! appoint AT ATl | AT Sil I8 S &l Fad SITS]
RAwBTRET fohsr ug & forg ol off - St SRvaex WSt yRYT & fory ol off1 i
31Tt off - AP a8 YSCT@R B1 GR1 D1 YR 37T A1l Uh-Tdb Us, Yeb-Ueh Afh &
T g1t RoTReT a1relt off| o sl 9 el &ff? 31y Fferg 9 S8R o, 981 il 8Tl
AqT? W9 2005 H BRI TTSIY Bl ARBR =11, H AFIG G HAT Sl BT Hshex ! ATl
U UTh e fEUTcHe & 3ix BIT ATl g8i 91 fRAfT o? &S &1 e, 79-9t &1

" Transliteration in Urdu script.
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[RAJYA SABHA]

HHANT BIAT AT STBT YIRS & fTT o RIT-AT €Y DR | I8 YETAR BT 75T
ATl APMC I 48R ARBR 7 T a1l 37 <RIy fdh IHHT Riee a1 gan? 31
<RaT, 30 2006 § W fHaT 2005 H fI8R & 31 &1 ST fha=T 21?7 a8 81 TG
ST o 3R 371 98 181 ARI €4 81 UIRIRHC FT AT? 2005 H U8l 9gd $A
MFRIRHC ATI 3751 BHRT Rt 919 3T o1 45 <Rg <9 P18 319 39 Wisfaefad ik
el fI8R & U8l |1 2AT? Hdh bl T 81 Yol Al 2005 & 16 HFb BT SITG
135 T 91 &, €1 BT 119 UTeId 96T 8, g T 118 eI a1 & 3R A B
98 991 21 I8 H¥ BT 82 39 UHR & Sfgi-o1gt yfaefac) gxlt off, wae! Jar
T T 81 MY I IR AN DI H-HIST 7 HRYI IS Dl DGl el bR 6l
3T TT ATGYI Ul Bl UR AgY| YSAT BT AT Hadl 87 Ul B I8
PHedl & (& (B & U el Mee] 81 98 Wo & [ 98 U= SUS ®l dal 9d, 98
7SI § Y 99 o1 81 RIT <l 5 SIPTABT 87 T AD AT ABR Aol § 98U| H
Al SEd & &, Rilfh 89 A1 Tid SI1d I8d &l 98 Hel # 17 3R oA faq, 9w fe,
qig fas 9@ 991 8T, 98 JIRT I8l Bl IGHI RIT HIAM? AT -9 T )R o
oI B 319 3T I8 WA & b 1=l 7ol BT Bal Hf 99 AhdT 7, I8 MU= Heoll bl
Hel Ul 9 Feball &1 H ATeial 7ol & IR 4 901 § b a8t A gAR] lesTdi bleteprdr Hi
ST ]ET 8 3R S9N 7 H Y1 ST I8T 81 599 dal Yl A a1 8, oAfb T BT ST
THRTE PR I8 &1 Y Hel U g1 dl a1yl

319 AR DI IR 31 STgY| 34T {Ig 19 YTl St contract farming & qR
ERIRERI GHT{BT‘R’W, Wﬁﬂﬁﬁﬂg@ %ra%ﬁé’reﬁa?%?), informal contract
farming AT &1 &1 &1 81 I8 QRT 4Cls & H1? d B Y2 I e 31 A1l | SA1&T 81 <91,
DIs PHeoll B M| H I =TT § 6 contract § T BIdT &7 SHH Bal forced el
BIT %\r, contract ® 3TTT willingness %ﬁ?ﬁ %\r, N parties willing %ﬁ?ﬁ %, dd contract
BIAT 81 R fBAT contract B & ToIT forced 87 3R STh] 56T 8] &, ol d8
contract &l BT IADT FAeT RN, IHBT A oIAd [Helil, IHD! AT T,
T I8 contract BT ST §9 Tl &1 FordT A81 8+ 1=y

319 <R BT TR M S1YI $9b IR | ol 3779 AT BT &l I -|T ST
ATl 59 1954-55 H g Q_CE 3T AT, Essential Commodities Act 3T T, 39 JHT
scarcity T STHTAT 1| g9 < ship to mouth qrefl economy H 91| 9TER | TS T
ofT, BH T PL-480 B! IR W ¥&d ¥ IR I9 I&T @l &l Raalr Irat | 3711 1 872
296 Hifgd T WRIT & IMTG &l I&T © AR 320 Hifgw e Feoll 3R Hel &
ITEH B &1 21 39T 89 surplus H &, 1 scarcity H -Tal & 3191 39 %8 I8 & [P
AN BT @e JF S T8 2 {6 a1 39 W1y, 31 79 STy, adifd Siexd 2
JMIhT ST W@Fﬂ AT, Essential Commodities Act T ST 3/7 aIdl AT, 39D Ud terror
BT AT| SHH G & e SR FHITd VAl 811, <1 9 IR o1y febam SIrgam | s4fery
<Rau, AT faetl # wal dis fhar QR 921 81 <ifd &, 3mud! o § f are,
IHH AR GUR DI YT 2, Al H SRT 1 A, IRIY, AMSIT Sl B8l B o b
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HAE dTelt XTSI I I TAT ST 398 &7 &, I18¢ SR IRBR - Ve g7 fa|
SANT G BIC | Y, IR DIC 7 MY 371 TET ADhad DI @IAd © 1 R
PIC MY AT B, dI 89 T T SHB! TWHR B 8l IRBR 7 A S WhRT &
3R WIBR Hd MIB] eIl I8! @ [ ardl & foly AT IAT5Y AIEd, MY B8 I8 ©
foF TRPR DY g3YRAT 81 31T 39 A &1 W SSerfidr < <1y, 9 i 181 31 87
SADI DI A VBT B2 3MMSY, 3R I HRYI HEi -l Yo &, 71 81 A1M2Y, B4
(T D IS I¢, $9 IR I 811 a1Vl SHRT Wil B ATYHN 81, 39 R T4
Il 1Y ART BV Bl Bl T8, 39 IR Tl I A1SY| $9 e &I Idi H q9 Al
DI TEEAT o1 AMMEY, WA ofFT 1B oAb A7 IR © b & AR BT SI Al =
g, S!S A g8 &l BRI HE dIHddR 8, BAR] AU drhadR &l IH
STl ST8T U¢ o, JHNBT H, I8i T 8TeT §371? Capitol Hill TR attack 1 T, 3R Udh
yfTsc BRAT &, A1 dadl & fb WY arcd &)1 98 SMRET fTa 894 171 ATl U8
3NTSITGT TR, 3TTST BT 24591 ATel Tl I&T &, SHRI O 31T 7531 Tt dTelT &, offdh
BN Jg1 RIT BT 87 BIR I8 oar off ol oclt 8, S0 99 WieR &=d Bl
Emergency % dT€ ST UTET & IRGR g1, a1 Al 7 e R foar a1 81 fear!
8R4} g1 §Y, AN 7 WDR fhg1 a1 1 fha1? 3y o Ay fob sRet
H T BIAT 81 AT TR I&1 Alhad Bl Sl ST &, d A 81 I8l & 3R Albas H
A IR FdT 980 A8<dYUl 8, SHDI TS Tl 81 a1 dMfey| SN AT qad
SR BT {dh FSTTeh- T AR # AT 8, IS4 HaTe WA HIRY AR FHRIT 61
e B9 81, ThAm BT Silas H GRIBTH &1, BRI 9% $HY aRab] B, 59 IR 4]
g A1fRY, U+l goufiar Blsl ARy, oIk B A2yl 84 fAd-Saray
RISTHIT DR =M2Q 31 $9 UR §A1 81 He1 AT YA Tl T8, MU S YA
DI o1, IFP 77 H 39! Igd-98d g=Iars a1 aradl gl

MU ST ST, g A" BT, SifhT 3MMTh] U AT iR B! ARy
ofl| I8 BN T ATAGBIGR SRAT ST BT AT 1965 DT Ueh TIRT 2T, elfh IS Sil
3y, S e fear, " fasm" oMy <fay 'S SaM, 9 feaH, S
=" | 31T {997 fAs= & S 89N 119 €, SHdT URThH Yl 81 9¢ Jdhdl 8, STd]
IR T 9% Fhar § iR fasm =1 <t fopan 2, S 9 g9R) 9= wifke oft 931 §1 8y
TIRIU, Ugol TR GBI | 7 2IaT 277 F3R7 §ersu| el W2 89 < Bl 719 Tl ol
SRR &l | HMT I &, TWhdl el 3 1 72 &, Hal 9 71 32 &7 99 9188 | o 1
gedT 27| oifdhe oSl I8 foha= T=~IdT &l 919 &, fbaq 7ika & 919 & & g9RT
UAQUe 83 o HIgex faHTHl dl FACT .. (FIL). . IE 1Rd B! 91 & b T8l 87
e oo (TAIM)... T Y, AT ATYT ST IST MY Tl [GAT AT .. (FIHH)...48
BOIR BRIS Bl AT Sl Bl .. .. (FEYH)...3MT RIY, M9 FA AT .
(FAL).. U8 AT A .. (FAYH).. TRE-a)8 & =ieTdd 8 9 o AR 37T
<Ry o 3u1 b ST RET 2. .. ().
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IUFHTETE (31t W5 AER M) : IAD] dIel IOTQ) .. ().

Y I T 9IE fE : SR YURAINS, T9RT SRUS! 9 81 31 U8 89 ot Jic off
I B BTH TATd Y& | 37T 3T <RIT fob A8 | AR 3R T <0t - 31w} Jsthod
g1 81 81 Y | ISl &1 I8 Y G9a gaTT 87 H [Tga! =il By 8T AT, I UR 31U
WY amafRT el B ARyl Asniel 7 S B fea 7, SRSl & a=fre T S
&M (BT 5., (FIIH)..

it 35 ¥ : SUFHIETE ST, Ugel W .. (ag)..

SUHTEE (S YOI=g IWR ) : 3773 M1 ST, I dlel aIfofg|

7 IM T gTe e : SleTRSIsi & I=1hi 7 B 6T &, safel # a9l weT § fb
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fIeR A 918} & 8@ oMU, &9 A A 39 9 B @Y B IR AR WRBR 7
g AXHR & JAIRTH 10 BUR BRI BT W fhT g9 Addh! SGHTT HRA b [T

3 AT SRIT foh &9 JaRIIE Bt 9T B X &1 ORT sfae aRay "wid 5"
3T AT 3T {1 AT S & o "&ddh ©" # fhel Hid g3 &1? "<l <"
T v ®gd 8, fhaq a9 & q1e, 567 ATl & 918 SHH! IR 31Ts, Afdb 3T
A T W TET gaN &1 3T fUwel I fUwel ATel HSRIRGR H 41 I8 WivT 3T -7 27
SIfh 31T 31T <RIV 319+ <9 H ATeT ¥R & 37X 3MMYdh U vaccine &1 31T Small
POX Eﬁé@?ﬂﬁlﬁ'l Small pox AfRTDhT H 1530 H 7T 9T, SYDI vaccine 3 H fhd=
HTA TG United Nations ! fae ATel &1, T 1979 H small pox T araR¥d g+
I WH B AT ifh= Chicken pox 31T Y &, ATV &9 319 gl &1 b1 o dTd Bl
BT vaccine I H T FTeT I SITGT | Cholera &1 vaccine 319§ 75 AT A SATET
S ... (9T B EAY) ... Afd 7S 39 IRIY fob TR vaccine AT ¥R o 7GR 31
TS| 3P foIU §F S BT MU scientists & HUR T4 BHT 918Vl b 31mg IRau b
BRI vaccine &1 dIFd T &1 31 Covishield &1 Tl df ST el &Y, ST Serum
Institute T vaccine %, dg 200 ¥YU per dose 2l &I doses éﬁ%\;, SHH' 400 dUU SR
AR S TR vaccine 8, Covaxin, SH®! HIFd 295 ¥V 81 IHP &l doses I, I8
600 BUT I HH Bl MR AT I I AfeTq, STaT T Sl Ugd o, 319 g8 aferg, dl
ITH Pfizer Y vaccine fdhda &1 8, 20 SlalR, I8 1,400 BUY B3M! Moderna &I
vaccine 37 ¥ R 40 SIolR, I8 b=l ga3Ml, 2,500 ¥UY! BHAR scientists o Sl
vaccine T8 €, 31T SH®! efficacy <RIV, D! B <RITI $fIT 89 |9 oA
BT BAR scientists B salute BT AT R b5 ARBR Bl g-IdIE o1 AMBT| TAqH
31 party politics ¥ HUR 3fSU P 39 AR & F9I 19 Ahetal & 1, o
IJcd & AU B [HAT AT 2, IH FaP (oI & AID] 79 841 AN AR, § T
PR BT g

37 H § P AT (% U T2 BT U S84 &1 B, TRaeITel 3fid 381 8
3R T Sft, i ot 21 39 foly 89 99 &l @l Sl 89R <9 &1 IEEHT 8,
IS Agld &, TSI AEe ©, $HB] 9917 -1 ©, a5 ®gl ST &
o TR STE1 4 3reeT fF<IWIl 4RI, 98 HIIF 38| gd-9gd g=IdIa|

SUHHTETE (31t W5 AER T ) : IZA-Igd gIaATG | 1) SATHRH B

SHRI ELAMARAM KAREEM (Kerala): Sir, thank you for the opportunity given to me
to speak. | am sorry that | can't support this Motion of Thanks on the President's
Address. As we all know, the world is going through a very tough situation as the
Covid-19 pandemic started its spread. Our nation is not alienated from its adverse
effects. Our economy has fallen to the lowest ever mark during this time. The people
of our nation are suffering a lot from its effects. Implementing the people-centric
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welfare policies are the only way for our nation to come out of this chaos. But, we
have a Government which has nothing to offer for wiping the tears of the common
people.

Sir, all of its policies are intended only to appease corporate and implement its
communal agenda and, thereby, divide the people. | am sorry to say that the Address
of the hon. President has failed miserably in portraying the real picture of the present
India. That is why | am opposing this Motion. Today, India is witnessing its historic
protest of the farmers against the three farm laws, pushed by the Union Government
and passed by this Parliament, * Braving intense repression in the midst of severe
cold wave conditions, lakhs of farmers have gathered in different borders of Delhi and
are continuing their peaceful protest since the last two months. The call for this
ongoing historic struggle was given by more than 500 kisan organizations from all over
the country under the banner of Samyukta Kisan Morcha. Many of us had opposed
these agri-laws and requested the Government to refer these Bills to a Select
Committee or Standing Committee of the Parliament. It was rejected then by the
Government. The agri-laws were enacted in Parliament without proper consideration
or taking into confidence the Opposition parties. We all know what happened in this
august House during the passage of these Bills. The Government is still not ready to
accept the genuine demand of the farmers even after more than 150 farmers losing
their lives in the numbing cold. Many of the farmer leaders are booked with fake
charges in connection with the unfortunate incidents which took place on 26"
January. It was equivocally condemned by all the organisations and Opposition
parties also, who have been a part of the peaceful protest.

The Government is trying to weaken this democratic protest by perpetrating
violence and using force. Even the electricity and water supply to the protest spots
are being disconnected by the Government. | urge upon the Government to yield to
the demands of farmers and withdraw the farm laws immediately.

*where the Police is under the Union Home Ministry, has intensified attacks
against those journalists who have been reporting truthfully the events connected
with the farmers' protests. Such efforts to intimidate and terrorise journalists has
been going on for some time under the * in many cases. But since January 28, FIRs
have been filed against nine Indian journalists on charges of sedition and under nine
other provisions of law, including promoting communal disharmony, insulting religious
beliefs, assertions prejudicial to national integration, etc. Reputed senior journalists
and Parliament Members like Shri Shashi Tharoor have been slapped with these

* Expunged as ordered by the Chair.
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charges on the basis of their personal tweets on the social media. This is
reprehensible and smacks of efforts to browbeat, intimidate and harass.

Once again, | would like to mention about our economic situation. Contrary to

all propaganda and spin by this Government of economic rebound, the reality is that
the GDP contraction continues to plunge and is now, according to official data, minus
7.7 per cent for the whole fiscal year 2020-21. Even now this Government is
continuing with its fake propaganda of a growing economy and five trillion-dollar
economy. | would like to remind the media.
Then only one thing that India is now running behind even many of the
underdeveloped economies in the world. At this time of economic stagnation, this
Government is talking about 'V' shaped growth and recovery, five trillion dollar
economy and they expect eleven per cent GDP growth in the next financial year. In
this situation, these are actually things that make mockery of the people. As opined
by all the economists, the Government should come up with policies that would help
in reaching money to the poor and providing employment to them; which is not
happening under this regime.

Unemployment is the biggest issue which is being faced by our nation. The
Centre for Monitoring Indian Economy makes a conservative estimate of loss of 14.7
million jobs in the organised sector alone. Of these, 9.5 million constitute graduates
and post-graduates. These constitute 13 per cent share of the total employment
market. Such a massive job loss among the educated young Indians is a bleak
indicator of India's future. The employed mass constitutes 31 per cent of total
employment. Among this, 71 per cent have lost their jobs in this time. All these are in
addition to the destruction of the informal sector and the large scale loss of livelihood
for crores of people. When the BJP was campaigning for election in the year 2014, it
had offered to the people of India 2 crore jobs every year. They are not talking about it
any more. After six years of this Government, we are watching similar number of jobs
being lost every year.

On top of unprecedented miseries mounted on people's lives and livelihood by
the pandemic, unplanned and unprepared lockdowns, comes the crippling rise in
prices of essential commodities worsening the plight of people. Prices of petroleum
products, petrol and diesel have been continuously hiked. This pushes up the overall
inflationary spiral due to increase in transportation costs. India today has the highest
rate of taxes on petroleum products in the world! The Central Government is
garnering resources at the expense of the people's misery! On top of this comes
massive hike in the price of cooking gas cylinder. Between November and
December, 2020, the cost of one gas cylinder was increased by Rs 100!  The
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miseries imposed due to pre-pandemic economic slowdown have worsened during
the course of this year. Hon. Prime Minister and his Government seems totally
unconcerned about imposing further burdens and miseries on people.

The latest National Family Health Survey has confirmed the fact of worsening
malnutrition of Indians, particularly alarming being that of children. The World Hunger
Index has already shown India as a country among the most hungry people in the
world. Sir, 80 per cent of India's children are estimated to be anaemic with a high rate
of stunting and wasting. This government is doing nothing on this front and is ruining
the future of this nation.

This Government is doing everything possible to systematically undermining
our Constitution. This is coupled with the BJP's objective of further sharpening
communal polarisation in order to consolidate its communal support base and change
character of the Indian Republic.

We have witnessed how this Government abrogated Article 370 and withdrew
the State status to Jammu and Kashmir. How this Government passed the
Citizenship Amendment Act? Most of the existing labour laws have been repealed
and replaced with four Labour Codes. All four Labour Codes have been enacted in
the last Monsoon Session by bulldozing Parliament. Almost all beneficial provisions
relating to rights and protection of workers and those related to regulation to control
employers are either substantially diluted or removed altogether. These Codes seek to
convert workers into slaves. In the same way, BJP-ruled States are also enacting
such anti-constitutional legislations. The Government of Uttar Pradesh has enacted
laws prohibiting what they called 'love jihad'. In simpler words, it is an Act banning
interfaith marriages. It has provisions which lead to harassment, arrest and detention
of such interfaith couples.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Please conclude.

SHRI ELAMARAM KAREEM: | am concluding, Sir.

These laws are a direct affront to the Indian Constitution that gives the right to
consenting adults, irrespective of their caste or creed, to enter into a marriage of their
choice. This constitutional guarantee is being nullified.

Above this, our public sector undertakings are being sold. Some of our
Ministers are sales managers, not Ministers.  Our prestigious public sector
undertakings in insurance, oil and steel sectors are all going to be sold. These
policies, definitely, will ruin our country. Nothing of the people’s concern is reflected
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in the Address of the hon. President. So, | am opposing this Motion on Thanks for
the President's Address. Thank you.

THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Thank you. The House
stands adjourned till 9.00 am, on Thursday, the 4" February, 2021.

The House then adjourned at fifty -nine minutes past one of the clock till nine of the
clock on Thursday, the 4" February, 2021.
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